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INTRODUCTION 

I, the Chairman, Estimates Committee, having been authorised 
by the Committee to submit the Report on their behalf, present this 
Thirty-Third Report on the Ministry of Mines and Fuel-Coal Con
troller's OrlanisatioD, Coal Movement, Coal Board. Coal Washeries, 
Coal Council of India etc. 

2. It would be recalled that 8 years back, the Estimates Committee 
(1954-55) had examined the estimates of the then Ministry of Pr0-
duction and presented the Fifteenth Report (June, 1955) which dealt 
with the Coal Commissioner's Organisation and State Collieries and 
the Salt Organisation. Action taken by Government on the recom
mendations contained in the above Report was examined by the 
Estimates Committee (1957-58) who presented the Third Report on 
the subject. 

3. The Committee took evidence of the representatives of the Min.
istry of Mines and Fuel and Chairman, Coal Board on the 28th, 29th, 
30th and 31st January, 1963 and of the representatives of the Minis
try of Railways on the 1st February, 1963. 

The Committee had earlier taken evidence of the Director, Cen
tral Fuel Research Institute, Jealgora on the 22nd November, 1962. 

4. The Committee wish to express their thanks to the Secretary 
and other Officers of the Ministry of Mines and Fuel for placlng 
before them the material and information that they wanted in c0n-
nection with the examination of the estimates. . 

As more than 82% of coal is moved by the Railways, the C0m
mittee considered it desirable to examine the representatives of the 
Ministry of Railways on the subject. They are thankful to the Mem
ber (Transportation) and Additional Member (Finance) , Railway 
Board, for appearing before the Committee and placing before them 
the requisite information. 

They are also thankful the the Director, Central Fuel Research 
Institute, J ealgora, for placing before them the material and inform
ation that they desired. 

5. They also wish to extend their thanks to the representatives of 
the Joint Working Committee of the Indian Mining Association, 
Indian Mining Federation, Indian Colliery Owners' Association and 
Madhya Pradesh and Vidarbha Mining Association, Calcutta, the 
Indian Coal Merchants' Association, Jharia, and the Lower Grade 
Coal Producers' Association, Dhanbad for giving evidence and mak
ing valuable suggestions to the Committee. 

,(vii) 
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6. The Report was considered and adopted by 'the Committee on 
the 28th March, 1963. 

7. A statement showing the analysis of recommendations contain
ed in the Report, is also appended to the Report (Appendix~). 

NEW DELHI-I, 

April 3, 1963/Chaitra 13, 1885 (Saka). 

H. C. DASAPPA, 
Chainnan, 

Estimates Committee. 
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COAL RESERVES 

It has been stated in the Third Five Year Plan that reserves of 
coal for seams of thickness of 4 feet and above are estimated to be of 
the order of 50,000 million tons, of which coking coal constitutes 
5'6 per cent or about 2800 million tons. Inferred reserves of coal are 
pltaced at 80,000 million tons. 

It was stated during evidence by the representative of the 
Ministry of Mines and Fuel that according to the information received 
in September, 1961 from the Director General of the Geological 
Survey of India, the estimated reserves of coal calculated for coal 
seams of three feet thickness and above were 57,000 million tons for 
non-coking coal and 2800 million tons for coking coal. As against it, 
the Indian Bureau of Mines had actually proved reserves of only 
3,447'26 million tons of coal of all grades, out of which 2755'47 million 
tons were non-coking coal and 691'79 million tons coking coal. 

The Committee understood from a knowledgeable witness that the 
reserves of coal in the country were a lot more than the official 
estimates of the Geological Survey of India. He estimated that the 
reserves of coal were of the order of 200,000 million tons. 

The Estimates Committee note that the Coal Council of India have 
set up a committee on Assessment of Resources, who have entrusted 
the work of quantitative assessment of coal reserves to the Geological 
Survey of India and the Coal Board and that of qualitative assessment 
to the Central Fuel Research Institute. The assessment of coal 
reserves in the different virgin seams of the Jharia and Raniganj 
coalfields has been completed. A similar assessment is to be made 
of virgin coal bearing areas in the Bokaro coalfield. Field work In 
connection with the reserves in the Korba, Talcher, Karanpura. 
Hutar, Daltonganj and Raigarh coalfields is in progress. 

Qualitative assessment of rese~s in respect of Jharia, Rantganj 
and Bokaro coalfields is expected to be completed early. 

The Committee consider that as coal Teserves are a matteT 01 
tntal concern fOT all developmental plans, it i! imperative that they 
CITe determined as accurately as possible. In particulaT. they would 
uTge that the work of prospecting and proving Teserves of cokiftg 
coals which are TequiTed fOT manufacture of iron and steel I. cmd 
,everal other industrial products mall be give" high prioritll. 
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COAL PRODUCTION 

A. Target aftd achievement in Second Five Year Pia". 

2. The First Five Year Plan did not contain any sped. 
fic programme fur coal production. For the Second Five 
Year Plan, a production target of 60 million tons was set 
for coal in 1960-61-the last year of the Plan. It was fixed 
having regard to the requirements of industrial and other 
users and the transportation capacity of the Railways for 
carrying coal 

The sector-wise target and the actual production 
achieved in 1960-61 are indicated in the table below:-

Private Sector. • 

Public Sector 

(i) National Coal Development Cor
poration 

(m Singarcni 

TOTAL 

Targl. ti Actua) 
produc

tion 
::. (in millIon tons) 

44. 00 

13.00 
3.00 

60.00 

44·04 

8.oS 
2·53 

54.62 

The Committee observe that while the private sector 
slightly e.rceeded its target, the ahortfaU in the public sec
tor was more than 5 million tons. 

-NoYel"1 Ja- 3. It has been explained by the Ministry that the target 
terpre- was only the rate of production to be achieved during the r:::.s of last quarter of the last year 01 the Second Plan and that 
Plata was more than achieved! during each of the months 
tarpt. January-March, 1962 when the output was more than 5 

millon tons. This novel interpretation of plan target by 
the Minis~ has been discu.sSed by the Committee in 
detail in their Report on the National Coal Development 
Corporation IJm1ted. 

,. . . 

The Committee hope that so far CIS the current Pia" 
is concerned, Gooemment would m.a.ke all efforts to see 
that the target of coal production laid doum lor the 1Gd 

2 
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!/CCIT 01 the ThiTd Five Year Plein " achieved both btl the 
pri1HE&e at weU GI the public .ector •. 

B. TCI1"flet lOT the ThiTd Five YeaT Plein. 

4. The Third Five Year Plan mentions a ·target of coal ~ 
production of 97 million tons to meet the estimated de- of d ...... 
mand for coal in the last year of the Third Plan. The for 'I'IIII'd 
Committee find that since the ftnalisation of the Third PJ.a. 
Five Year Plan diverse estimates of demand have been 
made by Government from time to time. 

The Working Group on Coal Production and Transport, 
comprising representatives of the Ministry of Mines and 
Fuel, Railways and the Planning Commission, have ex
pre&sed the view in their First Report (April, 1962) that 
the the target of production of coal in the last year of the 
Plan would have to be revised upwards from 97 million 
tons to 101 million tons, while production in the last quar
ter of 1965-66 would have to be raised to 26 million tons, 
i.e. at the annual rate of 104 million tons. 

The Working Group in their Second Report (August, 
1962) have worked out the production pattern for the 
Third Five Year Plan and have suggesred a revised pro
duction target of 98.3 m.i11ion tons for 1965-66. 

The Estimates Committee have been furnished by the 
Ministry a detailed statement showing the field-wise and 
year-wise programme of coal production as in July, 1962. 
According to this statement, while "the target of coal pro
duction for the Third Plan is 97 million tons, the Ministry 
of Mines and Fuel are working for a schedule of 99' 98 
million tons in order to take care of possible shortfalls in 
production against individual targets." 

It would thus aypeaT that dUTing the fiTst two yeaTS of 
the Plan, there has been a certain amount of uncertainty 
both in Tespec:t of the likely demand fOT coal as well as in 
the Tate of production to be achie'Ded in the last yeaT 01 
the Third Plan. 

-The Committee tTust t~t the production pattern lOT 
the Third Five Year Plan as leIid down by the ,W Mking 
Group in its Second. Report, indicating a target of 98.3 
miUion. tons, would be CldheTed to and that necessaT'JJ 
action would be taken to see that it is achieved. 

5. The year-wise and field-wise targets of coal produc- y....:
tioD during the Third Five Year Plan as originally worked = ,: 
out by the Ministry in July, 1962 and as later revised and .... or .... 
incorporated in the Second Report of the Working Group cIactt.. 

• 
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OIl Coal Production and TraD8port are indicated. below:-

Year 

1961-62 . 

1962-63 . 

1963-64 . 

1964-65 . 

1965-66 . 

(in million tons) 

Bengal and Bihar Outlying Coal-
Coalfields fields 

Total 

Original Revisc.d Original Revised Original Revised 
phasing phasing r: wing phasing phasing phasing 

43.80 43.2 13.38 11.2 57·18 54·4 
(actual) 

50 .61 47·3 13.85 13.8 64,46 61.1 

55.00 51 .7 16.25 16.2 71•25 67·P 

60·56 56,3 20.23 20.2 80,79 76·S 

66·74 65·1 33·24 33.2 99.98 98·3 

6. Coal production during 1961-62 i.e. in the first year 
of the Third Plan was 54' 4 million tons as against a target 
of 57' 18 million tons and was even less than the rate of 
production (54'62 million tons) attained during the pre
vious year. While the private sector achieved its target 
(46' 65 million tons) the shortfall was again in the public 
sector. This was stated to bE' due to heavy restrictions 
imposed by the National Coal Development Corporation on. 
their production (in turn necessitated by accumulation of 
large pithead stocks on account of transport difficulties) 
and fire in Kurasia mines. 

7. It was stated ·by the representative of the Ministrr 
that the revised target for 1962-63 (i.e. 61'1 million tons) 
would be achieved and perhaps slightly exceeded. The 
Committee were informed. that in order to step up coal pr~ 
duction after the declaration of emergency, Government 
exhorted the industry to work round the clock for all the 
seven days in the week. A general relaxation in that 
regard was obtained from the ~injstry of Labour. As a re
sult, it had been possible to atta'in an additional production 
of 2'84 million tons in a period of three months frRm 
November, 1962 to January, 1963. It was added. that lbe 
situation in regard to transport, po~r and explosives had 
eased considerably just before the declaration of emer· 
genecy and with the cooperation of the coal mining indus
try, it had therefore, been possible to step up production 
quickly. All the majOll' consu,\'J1er8 were kept well stocked 
with coal and there was no complaint of shortage from 
them. 

The Comm.ittee are gltzcl to t'ecord their apprecicl'tioft 
01 the manM1' in which'the Govemment, tuum" Atad . 



, 
eollierJl ltabou,. have worked hand ift hanel, "nee the dec
lA,.aticm of eme7"gency, to ,tep up eoal producticm. TheJI 
hope that evef'JI endeavou,. would be mcIde to lUltain th~ 
tempo. 

8. The Committee abo observe from the table given in 
pea,.a 5 above that the ,.evised t4"get 0/ production fOT 
1962-63 is only l' 1 million tons more than the target fixed 
lor the last year (1960-61) of the Second Five Year Plan. 
They Cannot, therefOTe. resist the conclusion that the 
t'evised phasing in fact has been necessitated by the ,.eali
.ation that the original targets which had been set by the 
Mi111.<:'try could not be ,.eached. 

9. Another equally significant leatu.,e of the revised SteeplD
phasing of coal production is the steetJ .ncrease in produc- creMe 

tion targets in the latte-r half of the Thi,.d Five Yea., Plan. f.."i!:::
balfofdae 

It would be seen from the table in para 5 above that ~ 
the increase • for Bengal-Bihar coalfields is expected 
to be of the order of-

4 . J million tons in 1962-63 . 

4.4 million tons in 1963-64 . 

4.6 million tons in 1964-65 . 

8.8 million tons in 1965-66 . 

• 
Over the pre
Ct!ding YC!8r 

Do. 

Do. 

Do. 

In tl1'e case of the outlying coalfields the increase in 
production from year to year is even more disproportio
Date as would be seen from the following figures.-

2.6 million tons in 1962-63 . . Over the pre-
ceding year 

2'4 million tons in 1963-64 • Do. 

4. 0 million tons in 1964-65 . Do. 

13·0 million tons in 1965-66 • Do. 

The Committee note that the Working Group have 
discussed this steep increase in production in the outlying 
coalfields in the last year of the Plan and haw stated that 
'~ough the increase from 20' 2 million tons in 1964-65 to 
33'2 million tons in the next year is very substantial, the 
Ministry of Mines and Feul are hopeful of achieving it as 
most of the projects now being developed will begin to 
produce coal in the last year of the Third Plan .... it is 
hoped that the expectations in regard to production from 
the outlying coalfields will materialise, if not fully in the 
year 1965-66, at least in the following year." 



A-. 
.... 01 ...... 
-.ate. 

-8.8 million toni from Benpl-Bihar eoalfteld8 and 13 miUiOIl 

tons from outlyin, coalAe1c!s • 
• See alBO para 18 of the 32nd Report at the lQItimatesCom

mittee on N.C.D.C . 
•• At the stage of flCtUll verification the Miaiatty hIVe stated tbat tile 

taure of :a mlUiOil tons is beinl treated ... cuahion. Latest .. lSIDeatI 
nYeIl that the demand for metaUpraic:al iDdustries wm not ~ more thea 
ay IDiUloIIIo 
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13. It was stated in eridence that due to emuft re- ,......,.. 
grading done by the Coal Board during the last few years. ~ ... 
exhaustion of seams under exploitation containing superior ...... ·'* 
grades of coal and mechanisation,· the targets of grade 
wise production of coking coal, originally envisaged in the 
Third Five Year Plan. would have to be affected. 

It would thus be obaerwd that while the actual require. 
ments of coking and blen.dable COClls would 'be more "han' 
tDhAt 1.008 envisaged in the Third Plan, the availability of 
.elected cool grade, A and B would be less than. anticipa
ted. 

14. It has been stated in the Plan that "the JJ1.<ISt im- Need f.,. 
portant objective of the coal programme during the Third t;,easUled 
Plan is to ensure that the necessary quantities of coking:'::-::, 
and blendable coals are made available to the steel plants cluett!.. 
and merchant cokeries and of superior grades of non-
coking coal to the railways and other industries which 
necessarily require them." Since the present production. 
of coking and blen.dable coals is only dbout 17 milliOflt 
tons,·· intensified efforts wilt have to be made to step up 
their production to 29 million tons by 1965-66. 

The Committee would suggest that colliery-wise 
target, of production. of coking and blendable coal.! ma'll 
be fi:ced. They in. fact feel that GOtJernmem should 
draw up without further delay a grade~e phased 
programme of production for each. 01 the ,.emain.in.g yea,., 
01 the Third Five YeCL1' Plan.. Gooernment should keep CI 

qonsta1\t 'IDC1tch on the grade-1Dise production. of cool .0 
that there is no shortfall i1\ meetin.g the requirements ." 
consumers. 

E. Economy in the use of Coking Coal 

15. '{'he Committee understand that the Director, Cen- s .. ~ 
tral Fuel Research Institute, Dhanbad (Dr. A. Lahiri) had~:-::"
.uggested the following measures in 1960-61 to the Coal Cm~ • 
.Board for effecting economy in the consumption of coking Fuel 
coal:- ........ 

(i) maximum use of non-coldng, weakly coking end 1DIdtate. 
semi-coking coals in blends for production of 
metallurgical coke; 

(ii) maximum utilisation of coke in the metallurgi
cal industry by widening the size range used; 

(iii) use of higher ash in coke in blast furnace by 
resorting to sinterlng of Jron-oI'e or, alterDatively 
using coke of the stipulated ash content to lower 
the consumption of coke by sintering of ore. 

·It ... eaplained in evidence that the coal cutter c:ould not diltlDpdllI 
tMttwccn coil and Itone, Mcchanilation, therefore, raulrcd ia incrcaaJn • 
... iaert matter thereby aft"cctina the p-ade of coal • 

•• At IbD ltase of factual vcrificBtioa. the MiDiatr, have ltated that the 
Jledaction of c:okiq Bod blcndBble Coala fa 19 milJioa toaI. 
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The Coal Board forwarded the above suggestions of 
the Director, Central Fuel Research Institute to the Steel 
Plants for consideration. On receipt of the replies, the 
Coal Board considered the matter and decided that greater 
use should be made of non-coking and weakly coking coals 
in blends. A suggestion was also made that the Steel 
Plants should instal blending plants for utilisation of non
coking, semi-ooking and we~ldy coking coals in blends. 

The Derictor, Central Fuel Research Institute haa 
stated in a memorandum to the Committee that-

"There is ...... need for conservation in utilisation by 
limiting the requirement of coke both in rela
tion to ash content, size and strength. It haa 
been possible in many countries to reduce 
the consumption of coke (by technical measures 
adopted in operation of blast furnace) by aa 
much as 40 per cent and it will pay us handso
mely, if we also make a conscious and delibe
rate attempt towards this end." 

He has added-

"Unfortunately, the steel plants have so far been 
refractory to any suggestion for adoption of 
techniques necessary for maximising blending 
of non-coking coal or weakly coking coals, 
though lip service to the principle is often 
,paid .... It has been proved that these measures 
ere technically and economically feasible. What 
stands in the way are the ignorance and the 
unaccountable aversion to any change from the 
conventional techniques." 

16. The Committee desired the Ministry to furnish in
formation about the ratio between coking coal consump
tion and the output of pig iron and steel in each of the 
Steel Plants. The infonnation furnished by the Ministry 
is tabulated below:-

Bhilai Rourkela TISCOl lISCO· 

Coking coal consump
tion per tonne of-

(i) Pig iron 1·353 
(ii) Steel . I . 042 

1·489 
1·543 
(By L. D. 

Converters) 

1·54 1.60 
1.52 3 

(Information in respect of Durgapur Steel Plant has not 
been fUI1lished by the Mini8trY.) 

1 TISeo-Tata Iron IIrld Steel Company. 
• liSCO-Indian Iron ar d Steel Company . 

• 
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The Committee observe that for production of 1 tonne 
of pig iron consumption of coking coal varies from I' 35 
tonnes in Bhilai to I' 60 tonnes in lISCO and for 1 tonne 
of steel, from ), 042 tonnes in Bhilai to l' 54 in Rourkela. 
Even making allowance for different processes used by the 
Steel Plants and their age. the Committee feet that ~h4 
rate of consumption of coking coal is markedly varied.! 
They suggest that Government may constitute an expert 
committee to go thoroughly into! the matter so that practi
cal measures may be taken ~aTly to effect economy in the 
consumption of coking coals by Steel PLant.or, as India ha 
ftOne too abundant a reserve of coking coals. 

F. G1-ant of New Mining Leases to Private Sector 

17. Coal is induded in Schedule 'A' of the Industrialla4aetnl· 
Policy Resolution, 1956 according to which all new units poll: R ..... 
in the industry, save where their establishment in the :;:: .. 
private sector had already been approved, are to be set up • 
only by the State. It does not, however. prpclude the 
expansion of the existing privately owned units. 

The Committee were informed during evidence that 
the Ministry have taken a pragmatic view of the Industrial 
Policy Resolution and 49 mining leases for development 
of new areas have been sanctioned to the private sector 
since 1956. Out of these, as many as 25 are in non-conti
guous areas. 

The Joint Working Committee of the Indian Col
liery Owners' Association, Indian Mining Association, and 
Indian Mining Federation and the Madhya Pradesh and 
Vidarabha Mining Association, Calcutta (hereinafter called 
the Joint Working Commit.tee) have represented to the 
Committee in their memorandum that-

''When the Third Plan production targets were 
being dmwn up, Government constituted a 
Working Group to draw up a detailed produc
tion programme for private sector collieries. 
The circular issued by the Joint Working Com
mittee to producers at the instance of the Work
ing Group indicated that the Working Group 
would consider proposals from private sector 
mines for stepping up production from existing 
pits and immediately contiguous Greas. Govern
ment did not then indicate that production from 
new areas would be permitted. to the private sec
tor. Consequently, when the Third Plan targets 
were drawn up, very few private sector produc
ers included new areas in their projects." 

Ifbe Committee were informed. by the ~resentative 
of the llinistry that there was a meeting in Delhi where 
'he Jomt Working Committee 8lld the variou.l J.C.ninI: , 
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. Associations were informed in respcmse to their request 
thalt their applications for lease of contiguous areaa would 
be sranted if these were consjdered necessary for Plan 
production and were in keeping witb the policy. As for 
DOin~tiguOUS areas, each indivjdual cue would be consi
dered on merits. 

The very fact that auch II Tepresenttltiue body of Jhe 
industf'y czs the Joint Working Committee even 'Wef'e ~ 
very clellr IIbout the policy for grllnt of new COCll mining 
Leczses, indicates that there hczs been II cmain amount of 
vagueness and ambiguity about it. The Committee suggest 
that Govef'nment may m.ake their policy clear to 1111 
concerned.-

lB. It has been represented to the Committee by the 
Madhya Pradesh and Vidarbha Mining Association that 
the procedure for granting mining leases is very cumber
some and time-consuming. An application has to pass 
through the following authorities before the lease become. 
effective: 

Collector-Commissioner-State Government-Depart-
ment of Mining and Geology-Sta,te Government
Union Governmezt.t-Coal Board-National Coal 
Development Corporation-Coal Board-Union 
Government-State Goverr.ment-Collec'tOlr. 

It was ackM1Dledged by the representative of the Min.
UtTy that the procedu-re admitted of simplification. The 
. Committee would suggest that Government may emmine 
,the matter in detail so as to eliminate unneceBB4T'!I step. 
·and -reduce to the minimum the time lag between the sub
mission of applicati01l and grant of mining lease. 

·G. Delays in Acquisition of Land 

19. It has been represented by the Joint Working Com
:mittee ·th~t compliance with numerous formalities pres
cribed under the Land Acquisition Act takes anything bet
'ween 5 to 6 years. In this connect jon, the Joint Working 
Committee have cited a case where, though the applica
tion for acquisition of surface rights was made to the 
. State Government as for back as 1949, the colliery had 
not yet been put in physical possession of the land it re
. quired for mining purposes. 

The representative of the Ministry stated thai they 
'had asked the Joint Working Committee to let them have 
a comprehensive list of cases pending with the State Gov

·emments so that they might use their good ofBces to expe
dite the matter. It was added that the list had not yet 

.". matter bII been diIcuaccl by the Committee at Brelter !enltb lD 
... Tbirty-SecoIlcl Report OIl the National Coil DeYelopaleDt ~08. 
Ltd. • 
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been ~ed by the Joint Working Committee. The 
Committee are glad to note tMt the Central Govemmetat 
.. e t4king interut in. the m4Uer. 

H. Output per MafWhift 

20. Output ~er Man-Shift (hereinafter called O.M.S.). eo .... """ 
in the coal mining industry in India as compared to some -:.':'da 
of ,the advanced' countries is understood to be 88 under: :' .. 11'1& 

United Kingdom 
France 
West Germany 
D:_Igium . 

N~thcrlands 

In.Ha 

1·47 
1.36 

1·73 
1·09 
1.31 

0·41 
According to the Report of the Productivity Team on 

Bituminous Coal Mining Industries which visited United 
States. United Kingdom, France and West Germany 
(1959), the O.M.S. in the United States had gone up from 
6· 42 tons in 1947 to 11· 32 tons in 1958. Many mines are 
stated to have achieved 50 tons and are aiming at 100 tons. 

The O.M.S. in India appears to be very low as compared 
to other advanced countries. 

The Committee were glad to leam. trom the repTesen.ta
ti'Ue .of the Ministry that in. lome of the new mines, ,he 
O.M.S. achieved was as much as 1· 2 to 1· 3 tOTJ.S. They 
consider that there is scope /07' further improoemen.t in 
the ooerall O.M.S. They see no reason why with pro
gressive mechamsation., the coal mining industry should 
not be a.ble to attain. O.M.S. comparable to that achieved 
by other countries. 

21. The Committee were informed by the Director, S, ....... 
Central Fuel Research Institute that in the U. S. S. R. MIDlq. 
signifioant results in increasing ou.tput had been achieved 
by the adDption of hydraulic mining. Production of coal 
by hydraulic mining could be stepped up to as much as 
15 tons per man-shift. . 

The representative of the Ministry stated in response 
to a question that hydraulic mining 'had been taken up 
recently on experimental basis in the U.S.S.R. and bad 
yet to be tried on commercial scale. In the United King
dom also similar experiments were being made. 

The Committee recommend that consta.nt .t1&dies .hould 
be made of new techniques of min.ing .0 that th06e which 
promise result. can be pro1lta.blll adopted in this countrv 
to itaereae tM O.Jl.8. 

• 
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Oda.r..... 22. The Study Group of the Estimates Committee which :; :.rrO\·· toured Dhanbad in July, 1962 understood that drinking and 
~~. indebtedness were two other factors which militated 
IJriI*Iq against O.M.S. The Study Group understood that. 
..... ....... suggestion had been made to the State Governments as far 
.......... back as 1958 that pay day might be declared as "dry day", 

but it had not been agreed to because of revenue conside-
• rations. It was also understood that wine shops were 

located close to the mines and living quarters of labour 
with thp. result that the temptation of drinking was placed 
within easy reach. 

The representative of the Ministry stated during 
evidence that they had tried to take up the matter of 
declaring pay day as a "dry day" with the State Govern
ments concerned, but had not succeeded. 

The Committee are of the view that vigorO'Us steps are 
nece,sary to tackle the evils of drinking and indebtedness 
which have an adverse effect on O.M.S. They suggest 
that the CetttTal Government may use their good 
offices with the State Governments to see that the liquor 
.hops are located away from the collieries and miners' 
colonies and that the pay day is observed as a "dry day". 
AB regard-or indebtedness, they feel that it should be possible 
to reduce substantially its incidence by such positive 
m.easure. as setting up of co-operative credit societies, co
operative consumers' societies: etc. A duty is also cast 
upon the employer. to take positive action to curb the 
prevalance of these eviu and promote actively the estab
lishment of co-operative societies in the coalfields. 

I. Amalgamation of Uneconomic Collieries 

II ....... of 23. The number of collieries producing less than 6,000 
.... coao. tons a month (which is the accepted criterion for the 
IDle coJII.. economic functioning of a colliery) was 569 in 1961 and 1'1... their output was 11.37 million tons i.e. about 21% of the 

total production. The number of uneconomic collieries in 
West Bengal and Bihar coalfields alone is stated to be 533. 

The Report of the Committee pn Amalgamation of 
Collieries, 1956 sums up the working of these collieries in 
the following words: 

"The small. collieries are large in number, but their 
overall output is small. They are small ventures 
.with no equipment. They have no technical 
staff. They have limited, if any, possibility of 
expansion. They cannot follow scientific and 
planned methods of exploitation of coal. They 
cannot tackle fires. They do not provide 
housing and other amenities to labour; and as 
labour in these mines is not organised, collective 
bargaining is not generally possible. Labour is 
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not paid wages according to the standards laid 
down and Provident Fund and other facilities 
are denied. There is wastage in production. The 
country is going to need more coal and in the 
next decade or so, the requirement of coal for 
industrial purposes may increase to more than 
200 million tons. New standards are being laid 
down. If the industry is to play its part in the 
~mmediate future, if ~bour is to get its due place 
It should be reorgamsed. Such reorgaI1isation is 
hardly possible if so many small units of produc
tion, with all the disadvantages mentioned, are 
to be allowed to continue. They should, there
fore, be amalgamated, brought under unified 
control, reorganised and modernised so that the 
existing resources will he exploited in the best 
possible manner and in the best interest of the 
Nation." 

In pursuance of the recommendations of the above Com- Collie ..... 
mittee, Government appointed in August, 1958 a Col- yolUDtaI'J 
lieries Voluntary Amalgamation Committee, to promote!:::~· 
voluntary amalgamation of collieries. The Committee has Commltt ... 
so far approved 43 schemes for amalgamation and rejected 
100 schemes because they were not found feasible either 
economically or technically. It was also understood that 
certain applications for amalgamation had been rejected 
because these were not really amalgamation proposals but 
in fact envisaged opening of new areas. Actual amalga-
mation has taken place only in 25 cases. 

24. Due to inadequate response from collieries, the IDadequate 
Voluntary Amalgamation Committee has initiated proposals t::~ODM 
on an area-wise basis. These too have not made much cow. ...... 
headway. 

It was stated by the rep'resentative of the Ministry 
that the smaller collieries would not be able to go beyord 
a depth of 200 to 300 feet for coal mining as it would 
require substantial capital investment to sink a shaft to· 
win coal from deeper seams. Many of the small collieries 
might thus cease to produce coal on :reaching a depth of 
200-300 feet. 

The Committee find that Government have on more 
than OM occasion expressed its acceptance of the principle 
Of amalgamation. of small and uneconomic collieries.· 
The Committee would like the area-wise survey to be 
completed expeditiously and positive action. initiated for 
amalgamation of small and uneconomic collieries particular
ly those producing coking cooL The good offices of the 
Joint Workiftg Committee may a.lso be made use of or 
facilita.ting the work of amalgamation. 

·See Third Five Year Plan, Page S13. 
Lot Sabha Debates Jat:J 
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J. Power Requ.i~emeftt.l 

25. The Conunittee are infonned that the power 
requirements of the coal mining industry (including coal 
washeries and ropeways) for each year of the Third Five 
Year Plan were gone into in det~jl by a Study Team set 
up by the Ministry of Irrigation and Power in January, 
1962. The Study Team assessed the field-wise demands of 
power and the overall shortages that might occur in 
various areas during the Plan. A statement showing the 
extE'!'lt of the anticipated power shortage (coalfield-wise) 
in the coal mining industry together with the recommen
dations of the Study Team to meet them, is given as Appen
dix I. In brief, the requirements are estimated tn be of the 
order of 228' 27 MW in 1965-66 as compared to 85' 71 MW in 
1960-61. 

Amongst the coalfields the highest additional cumula
tive requirements would be of Bengal-Bihar coalfields which 
are expected to be 89: 83 MW in 1965-66. The Committee 
understand that while the power requirements in these 
coalfields were by and large met satisfactorily till 1960-61, 
difficulties started arising early in 1961-62 due to simul
taneous breakdown of three 75 MW units of the Damodar 
Valley Corporation. 

The Committee were informed during evidence that 
arrangements had been made for supply of power from 
Rihand as well as Hirakud grid to'Damodar Valley Corpo
ration system.. It was expected that the power require
ments of collieries would be met at least for the time 
being. 

The Committee would like GOtleTnme'l1.t to eTl.Sure that 
the power requirements of collieries, particularly in West 
Bengal and Bihar coalfields are properly estimated and 
fully met from year to year .. It would be helpful if their 
power requirements based on Plan production programme 
are tied up in advance with electric supply agencies. 

As suggested by the Study Team, a certain amount of 
cushion in the availability of -power to the collieries may 
be desirable to meet unforeseen diUiculties so that produc
tioft. does not suffer at any stage. 

26. The Colnmittee would further like to draw attention 
of Government to the following recommendation of the 
Study Team:-

UThe target of coal raising in the Fourth Plan is 
likely to be double than what is set for the Third 
Plan. and to achieve this, the power require
ments of the Coal Mining Industry would have 
to be adequately met right from the start of the 
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Fourth Plan itself. Since it would take three to
four years before power facilities planned could" 
yield benefits, the Team is of the view that every 
effort should be made from now to avoid an,. 
possible power shortage in the first half of th. 
Fourth Plan." 

The Committee mggest that the Ministries of Mines and 
Fuel and Irrigation and Power should initiate early action 
to assess the power recp4iremen.ts of collierit!s during the 
Fourth Five Year Plan and draw up mitable power expel"" 
6ion schemes so that the coal production programme it 1ft 
no way hampered for want of power. 

K. Supply of Cement, Steel and Timber 

27. According to the Ministry, the annual requiremen' s Sappl7 .,
of cement for collieries in the private sector are as follows: c. ...... 

1962-63 108,000 tonnes 
1~ 130,000 tonnes 
1964-65 156,000 tonnes. 

It has been represented by the Joint Working Commit
tee that in the past collieries have been experiencing short
age of cement required for construction of stoppings and 
very often a colliery is unable to implement its development 
or depillaring plans until isolation and explosion proof 
stoppings are constructed. 

The representative of the Ministry stated that when
ever collieries had reported about short or delayed supplies 
of cement, the matter had been taken up immediately with 
the Regional Cement Officers of the State Trading Corpo
ration. 

The Committee would like Government to ma.ke advance 
arrangements for ensuring supply of cement to meet the 
estimated requirements of collieries and keep a careful 
watch to see that production programme of no colliery 
mffers for want oj supply oj cement in time. 

28. The Joint Working Committee have represented suppa, .
that on several occasions in the past complaints have been Steel. 
made by the industry to Government that they are unable 
to obtain physical delivery of steel even after allotment 
by the Iron and Steel Controller. It has been suggested 
that planning for production of steel required for coal 
industry should be placed on priority basis so that it is 
made available against the quarterly quotas. 

It has also been suggested that the quantity of steel 
required by coal mining industry might be made available 
in bulk to the Coal Controller for distribution to the col
lieres so that the existing difficulties being faced by 
collieries in obtaining prompt deliveries of steel might be " 
obviated. 
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The Committee were informed by the repreaentatlft 
of the Ministry that In May. 1962 It wu decided by the 
Iron and Steel Controller that 25% of the steel require
ments of a colliery would be met on a priority buIs; the 
balance being supplied in due course. 

The Committee feel that ft01D thclt the positioft of mG"" 
facture 01 steel hu con.riderably impt"oved. it ,hould be 
po,rible to give priority for it, mtr'ftufacture for coZlierie,. 
They IUggest that the Coal Controller may fumilh the re
quisite information about the itema of steel required far 
collieries IUch a, raila. materiall far tub-manufacture etc. 
from past records and the Iron and Steel Controller mlllI' 
place bulk quota of steel at the dilpo,al 01 the Coal Con. 
troller for distribution to collieries. The Coal Controller 
may keep the Iron and Steel Controller informed about 
the distribution of the quota through monthly or quarterly 
returns. . 

~ ••• pl, ef 29. he Joint Working Committee r.-.lve also represented T........ that production to some extent is being hampered for want 
of timber .. The Committee understand that the Coal Coun
cil at its meeting held on the 21st September. 1962 had 
recommended that an Expert Committee should be set up 
to go into the question of shortage of supply ->f timber to 
coal mines. This recommendation of the Coal Council is 
still under consideration of Government. Meanwhile the 
Ministry took up the question of expeditious movement of 
timber with the Ministry of Railways and the latter have 
agreed to give high priority to the demand of wagons for 
the movement of colliery stores provided the same was 
recommended by the Coal Controller. The collieries have 
been advised to have their demands for movement of 
timber processed through the office of the Coal Controller. 

T7Pe.or 
... lMI9U ....... 

The representative of the Ministry of Railways, who 
appeared before the Committee in February, 1963 stated 
that priority for timber had been raised from Class 'E' to 
1)'. 

The Committee would like Government to go into the 
question of shortage of tim.ber experienced by collieriu 
and in the meanwhile m4it1.tain a close liaison with the 
Railways so that their requirements for mooement of 
timber are expeditiously met. 

L. Supply of Ezplolives 

3n. The coal mining industry consumes the following 
types of explosives:-

(a> permitted high explosives; 
(b) non-permitted high explosives; 
(c) gun powderi 
(d> Uquid oxygen explosivesi 
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(e) electric and ordinary detonators; 
(f) cordtex-'N type of fuses; and 
(g) ordinary fuses. 

.. 
~ 

Permitted high explosives and detonatnrs have to be 
mainly imported. The quantity and value of imports of 
high explosives and detonators are i'ldicated in the table 
below:- .11 
------ '-' .. ~.' --_ ....... - ----- _ .. -.. _ ., ',", _'_' __ '_'_~_M"_ 

Ty~.: of 
Exp osive: 

1959 1960 1961 

Value Value Value 
Quantity (R~. in Quantity (Rs. in Quantity (Rs. in 

lakhs) lakhs) lakhs) 
.. --.... -~---~ 

Permitted 4900 64·00 4340 56 .28 6400 85.00 
High Ex- Ihs. Ihs. Ihs. 
plosif}e.~ 
(1000 Unit) 

Detonators 

Electric 16.8 7·26 16.8 7·26 16.8 7·26 
million million million 

Plain Do. 45·05 Do. 45. 05 Do. 45. 05 
----------._ .... 

31. The Study Group of the Estimates Committee which s 
toured the Eastern Zone in 1962, understood that shortage of~~ 
of explosives had been experienced for about three weeks .1., .... 
in June-July. 1962 as a result of which production had JUIl.-July 
suffered. in several collieries. The representative of the 1,6z. 
Ministry stated that only electric dotonators of the approv-
ed variety. fit for USe in gassy mines were in short supply 
towards the end of June and beginning of July, 1962. 
There was no shortage of other explosives. It was also 
stated that there was no shortfall in production due to 
lack of detonators. It was, however, admitted that there 
was some delay in the distribution Of electric detonators 
in Bengal-Bihar coalfields as Indian Detonators Limited who 
were given licence to import electric detonators from East 
European countries against rupee payment did not have 
adequate storage and distribution facilities of their own 
in the coalfields. MIs. Imperial Chemical Industries Ltd. 
who were established distributors in the coalfields, at :first 
refused to undertake the distribution of electric detonators 
on 'behaH of the Indian Detonators Ltd., but later on were 
persuaded by Government to undertake the work. This 
arrangement is to continue till March, 1963 by which time 
it was expected that the Indian Detonators Ltd. would be 
able to make their own arrangements for distribution of 
detonators in the coalfields. ' 
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A, detonator, are eIBential jor coal mining operClt'iou. 
the Committee consider that Government ,hould have 
ensured that Indian Detonators Ltd. had proper arrange
ments for undertaking the distTibution of electric detonatoT, 
in the coalfieds. They hope that the'necessary arrangements 
fOT distribution in the coalfields would now be completed by 
Indian DetonatoTs Ltd. without delay and that meanwhile 
suitable action would be taken by GoveTnment to ensuTe 
uninterrupted supply of detonators to collieries. 

M. Requirements of Mining Machinery 
Item. 32. The Committee were informed that the following 1IIIIIl:':- items of machinery suitable for use in the coal mining ::!ao.i,. industry were being manufactured indigenously: 

(i) mechanical portion of pumps; 
(ii) non-flame proof electric motors of about 100 

H.P. capacity; 
(iii) mechanical portion of small direct haulages of 

about 100 H.P. capacity; 
(iv) under rorriage for conveyors; 
(v) electric safety lamps and safety helmets; 

(vi) switch gears and starters up to 50 KVA; 
(vii) electric cables; 
(viii) haulage wire ropes; 
(ix) coal cutter machine picks;.and 
(x) small auxiliary ventilating fan of about 500 

cubic feet capacity. 

It is estimated that about 10% of the mining machinery 
required is at present manufactured indigenously. 

Government have taken steps to set up a coal mining 
machinery plent under the Heavy Engineering Corpora
tion, Durgapur with Russian collaboration for an ultimate 
capacity of 45000 tons of coal mining machinery per annum. 
The broad items of machinery which would be manufac
tured in the plant ore indicated in Appendix II. 

lt was stated that the Heavy Engineering Corporation 
were BIt present setting up the workshop and it was ex
pected that by the end of 1963 a certain amount of coal 
mining equipment, particularly, coal cutters would become 
avai.lable. I 

The Committee have also been informed'that Govern
mem have decided to set up with Polish collaboration 
another mining machinery plant initially with a capacity 
of 30,000 tons per year with provision for doubling the 
capacity in future. 

It has been s16ted that with the coming up of the min
ing machinery plant at Durgapur, at least 50% of the 
requirements of the coal' mining industry (in terms of 
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monetary value) would be met from indigenous sources 
by the end of Third Five Year Plan. The expectation is 
that self-sufficiency in coal mining machinery and equip
ment would be rooched by the end of the Fourth Five 
Year Plan. 

The Committee recommend that redoubled efforts may 
be made to develop indigenous manufacture of coal min-. 
ing machinery so that the growing requirements of thei 
industry are met, as far as possible, from indigenous sources. 

33. In a memorandum submi"ted to the Committee, the Import 
Lower Grade Cool Producers' Association, Dhanbad have restrictions 
stated that the stringent system of procurement of import on m~nlnl 
licences is hindering lower grade coal production. They :~;. -
have suggested that the import of such machinery as 
drills, drill-bits, drill-panels, electric cables, etc., which are 
not manufactured indigenously, may be entrusted to the 
State Trading Corpomtion who should serve as stockist to 
Government. The machinery may be issued to collieries 
after assessing their needs in consultation with the Chief 
Inspector of Mines. 

The Ministry of Mines and Fuel may examine the 
,uggestion in consultation with the Ministry of Commerce 
and Industry. . 

N. World Bank Loan 

34. An agreement was signed between the Govern- Salient 
ment of India and the International Bank for Reconstruc- :atA;~~ o~ 
tion and Development on the 9th August, 1961 providing m:nt. e 
for a loan of 35 million dollars (Rs. 16' 74 crores) to the 
Government of India for meeting the foreign exchange 
requirements of the private sector of the coal mining 
industry for its development under the Third Five Year 
Plan. The interest payable is ~5t% per annum and the 
commitment charge is 0)1% per annum. The loan has to be 
repaid by instalments by 15th May, 1976. 

Initially, the foreign exchange needed for import of coal 
mining machinery would be paid by the Government of 
India but later on the International Bank for Reconstruc
tion and Development would reimburse foreign exchange to 
the Government when necessary documents showing the 
actual import of the machinery are furnished to the Bank. 
Thus, for any import that a coal mining concern may under
take, the matching rupeeoounter-part would have to be 
found by the coal mining concern and to this extent it is not 
really a loan to the coal mining industry but to the Govern
ment of India. 

35. The agreement provides for five categories under Prol1'elt la 
which the loan may be utilised. Details of allocation and Utmsation. 
utilisation of the loan are indicated in the table below:-



Category 

I. 

• 
II. 

III. 

IV. 

V. 

Purpose 

Mining Projects for opening 
new mines. 

Mining Projects for expansion of 
existing mines. I 

Equipment for replacement or 
maintenance . 

Date by 
which to be 

utilised 

30-9-1965 

31-7-1963 

Do. 

Boilers and Steam operated equip- Do. 
ment for existing mines. 

Spare parts for mining equip-
ment for existing mines 

Do. 

TOTAL. 

Allocation 

2·40 

6.67 

6,38 

0.19 

1.10 

16,74 

Amount for 
which im

port licences 
issued 

0·41 

6·53 1 

5·93 t 
0.04 

I 
1.46 ) 

14·37 

Amount 
for which 

orders 
placed 

0.29 

6·34 

6.63 

(Rupees in crores) 

Amount 
for which 

reimbursement 
claimed 

0.00330 

0.00003 

0.00057 

0.00390 

Amount 
for which 
reimburse-
ment 
reodved 

0.00330 

0.00057 

0.00387 

N 
0 
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The Committee ob'erne from ~he above table th4t 
the utiliaation 0/ loon under Category I (mining pro;ect, 
for opening nett' mines) b not Batisfactory. 

The representative of the Ministry stated that the entire 
amount of Rs. 2'.40 crores originally allocated for Category 
I could not ge utilised because sufficient number of appli
cations for new mines could not be cleared. The shortfall 
in Category I was expected to be of the order of Rs. 66 
lakhs. On the other hand, Government had already clear
ed applications for Rs. 7~ 75 crores for Category II (mining 
projects for existing mines) against the original allocation 
of Rs. 6' 67 crores. It was stated that the question of 
obtaining the clearance of the World Bank for diverting the 
unutilised funds from Category I to Category II was under 
consideration. It was added that a representative of the 
World Bank had agreed to recommend to the Bank to 
extend the time limit for utilisation of the loan under 
Categories II to V beyond 31st July, 1963. 

The Committee would like the Government to ensure 
that no part of the loan sanctioned by the World Bonk is 
allowed to lapse. 

36. The Committee understand that the coal industry DUlieult_ 
had brought to the notice of the Government certain dUB- ID rah .... 
culties experienced by them in raising the matching rupee tbe relaID 
finance from their own resources in order to utilise the ::.a,e. I 
World Bank loan facilities. Government took the initiative flaaDCe. 
and brought together the coal industry and credit institu-
tions such as commercial banks, State Finance Corpora-
tions, the Industrial Finance Corporation and the Reserve 
Bank of India at a meeting in December, 1961. At the 
meeting, the credit institutions expressed their willingness 
to give all possi·ble help to the coal mining industry in 
raising the matching rupee finance. 

The Committee understand that as far as the Industrial 
Finance Corporation is concerned, it had till July. 1962, 
sanctioned loans totalling Rs. 82 lakhs to three collieries. 

It has been represented by the Joint Working Com
mittee that they were experiencing difficulties in getting 
loans from financial institutions and banks as they could 
mortgage the mining leases as security for loans only with 
the prior approval of the Central and State Governments 
and it was a very slow and time-consuming process. 

The representative of the Ministry stated that in order 
to overcome the difficulty experienced by collieries in 
mortgaging mininJi( leases, Government had evolved a 
scheme of guarantee in conjunction with the Reserve Bank 
of India. The scheme _had been accepted in principle by 
the Reserve Bank of India. 

• 
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The ~ommi~ee hope that the BCheme of guarantee would 
~e ~nahBed wtthou.,t de14y '0 that the COllierieB can raise 
tn. t~me the '}'Ultchmg rupee finance for importing coal 
mzmng machmery under the World Bank loan facilitie,. 

Procedural 37. The Commi~tee have been informed by the Joint 
=:~y.:~ Working Committee that Government had held up the 
the Guar.· issue of import licenc~ till March, 1962 because of "proce
Dt .. BODd. dural delays in finalising the guarantee bond". The Joint 

W?r.king Committee have stated that "the guarantee was 
cmgma]}y fixed at Rs. 5,000 for every Rs. 2 lakhs 01 import 
licence but was subsequently reduced to Rs. 2,000 for every 
Rs. 2 lakhs on representation made by the indus
try. Since no inc;iividual or company is pennitted to 
hold more than Rs. 25,000 in National Savings 
Certificates, a subsequent modification to the bond was 
made limiting its value to Rs. 25,000. These delays in 
drafting and finalising the guarantee bond resulted in 
import licences being held up for several months and 
prevented utilisation of the loan funds". 

No ...... 
tlouhlp 
,"t" •• a 
tbe price. 
of Coalaad 
tbetr beat 
valu. 

The representative of the Ministry stated that the 
guarantee form had 'been finalised by about the middle of 
October, 1961. A question was then raised as to what 
should be the amount for which a guarantee should be 
given. A meeting was held where representatives of the 
Joint Working Committee as well as of the Miniftry of 
Finance were present and it was decided that it might be 
fixed at Rs. 5000. When for two months no guarantee bond 
was received by Government, enquiries were made and it 
was understood that the industry felt that the amount of 
guarantee fixed was t'Oo high. Government later 
decided, with the concurrence of the Ministry of Finance, 
that the guarantee might 'be reduced to Rs. 2000. 

The Committee are unhappy that several months were 
taken in fixing the amount of quarantee with the result 
that the processing of applications for loan from World 
Bank was delayed, while in the meantime Governmert-t had 
to pay a committee charge at the rate of i per cent. per 
annum. They feel that the matter have been dealt with 
greater expedition. 

O. Prees of Coal 

38. Control over prices of coai/coke is exercised by the 
Central Govetrnment under the Colliery Control Order, 
1945, clause 4 of which lays down that: 

"The Central Government may, by notification in the 
Official Gaze.te, fix the prices at which, or the 
maximum or the minimum price, or both, sub
ject to which coal may be sold by colliery owners; 
and any such notification may fix di1fe~ent 
prices (i) for different classes, grades and SlZes 
of coal; (ii) for different collieries." 
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The Committee understand that while coal all over the 
world is sold and purchased primarily on the basis of heat 
value. in India the prices do not have direct relationship 
to the heat value of coal either gross or "their useful heat 
value". 

39. Government appointed an Expert Committee in Expert 
January, 1962 to go into the question oi grading and samp- CoomlJ: •• 
ling of coal. The Expert Committee is understood to have :: c:'L AI 
favoured grading of coal on the basis of calorific value 
instead of the existing ash and moisture content. This 
recommendation is stated to be under the consideration 
of Government who are trying to ascertain the practical 
effects of implementing the suggestions made by the Expert 
Committee on coal production and coal prices. The Com-
mittee have dealt with this matter in greater detail in 
Chapter V. 

The Committee hat'e no doubt that if Governmenlt 
decide to switch over to the system of calorific value fOT 
grading of coal. they would make full use of the opportu
nity to fi:r the prices of coal in such a manner that there 
is incentive for utili.)·iltg lower grades of coal and disbcen
tit'e for use of higher grades of coal for which the reserves 
are none too abundant in the country. 

40. From the statements furnished to them, the Com- FroquoDt 
mittee find that during the last three years i.e., 1960, 1961 rev~.ioD ID 
and 1962, coal prices have been revised as many as 8 times, ;~~ •• 
twice in each of the years 1960 and 1961 and four times in 
1962. The Committee are not happy about the frequent 
ret,isions in prices particularly during 1962 when the prices 
were revised -in such quick succession as on 5th February, 
1962, 1::t June, 1962, 13th June, 1962 and 20th October, 1962. 

As coal is used by a very large number of industries, it 
is obvious that frequent revisions in its price are bound to 
have repercussions on the general price level. The Com
mittee would, t/wrejore, lmpress upon the Government 
the need for confining the revision of prices to the absolute 
minimum. 

41. The Bombay Coal and Coke Merchants Association Sales Tax 
have stated in their memorandum to the Committee that- Oft coaL 

"It is highly desirable that Sales Tax on coal an"d 
coke must be _ replaced by excise duty in order 
to simplify the collection and distribution thereof. 
At present although coal and coke are controlled 
commodities and about 90% of the trade is of 
inter-State character and dealings are made on 
F.O.R. colliery basis, sales tax authorities in 
different States interpret the provision contrary 
to the spirit of law and the collieries as well as 

• 



the consumers and middle-men are put to incon-
venience aDd heavy penalties ........ It is time 
that the sales tax on coal and coke be revoked 
and replaced by excise duty and the total 
revenues be equitably distributed amon~ the 
producing State, consuming State and the Centre. 
This can be easily done by charging excise duty 
along with the R/Rs .. ' ........... " 

From the constLmer's point of view the su.ggestion hQ3 
certain obvious advantages which merit consideration. 
Th~) Committee suggest thClt the feasibility of replacing 
the sales tax on coat and coke by an excise duty to be levied 
by the Centre for distribution to the States may be examin. 
ed in cOTtsu.ltation with the State Governmen.ts and the 
Ministry of Finance. 



m 
ALLOCATION AND DISTRIBUTION OF COAL 

A. Allocation System 

42. Under the stress of conditions created by the Second Need for 
World War. Government carne to exercise complete control CODflOL 

over the distribution and transport of coal. The heavy 
decline in output and equally large shrinkage in the trans-
port available to move even the reduced output, necessi-
tated certain drastic measures including fixation of prices. 
overriding of all private contractual arrangements and 
finally the issue of thp Colliery Control Order. 1945. 

The existing control system has been evolved gradually 
bv the method of trial and error. A vast amount of statis
cal and other information was gradually collected concern
ing the requirf'ments of individual consumers throughout 
the country, thE' classes and quantities of coal they ne~cd. 
tilt' route bv which the coal was delivered and the coonnels 
through which orders were placed. 

One of the main funl'tions of the Coal Controller's 
Organisation as it eXIsts today. is to exercise overall control 
£In distribution of coal including allotment of wagons for 
its movement under various priorities to different con
sumers throughout India. 

The Deputy Coal Controller (Distribution) coordinates 
the work of distribution of coal having regard to produc
tion and availability of rail transport. Allocations are 
made to different priority classes of consumers as approved 
by Government. 

43. While processing the issue of sanctions the follow- Check. 
ing checks arc' exercised b.y the Office of the Coal exerclaed 

by the Coal 
Controller: - Co Dtrollel'. 

(i) whether the programme sUQmittcd by the 
consumer is in accordance with the recommen-
dation of the sponsoring authority; 

(ii) whether the grade and size of the coal of the 
supplying colliery is permissible to the consumer 
as per specifications laid down by the Fuel 
Efficiency Committee; 

(iii) whether the movement from collieries to desti
nations is rational from the transport point of 
view; 

(iv) whether production is commensurate with the 
orders booked by a colliery. 

2S 

• 
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44. The supply of coal to Q consumer after issue of the 
priority sanctions takes place under the monthly bulk 
allotment system which specifies the grade and quantity 
of coal allotted to a consumer together with the names of 
supplying collieries. The bulk programme is forwarded 
for implementation to the Railways with a copy to the 
collieries concerned for placing indents for wagons on the 
Railways. The collieries are required to place the indents 
72 hours in advance on the railway allotment offices. In 
case of shipment and bunker coal, the allotment is made 
under specials, regardless of indents, from the collieries. 
For higher priorities like Steel Works, Electric Supply 
Companies, Loco reqUirements, Port Railways etc.. there 
is a fixed loading programme and the movement of the 
bulk quota takes place regardless of indents. 

B. Adequacy of Quotas 

Disparity 4!l. The Committee are informed that coal allocations 
la aUoca- to consumers prior to June, 1962 were made on the basis 
tloal~ blUd of demands r('ceived from the various sponsoring authori:ia :a.aa.~~ ties. Ar:. it was found that there were wide disparities 
port. between the allocations made and availubility of transp:>rt, 

Government decided to revise the allocations of coal on a 
realistic basis in k£'C1ping with the available transport. 
Allocations for Centl'111y controlled industries were fixed 
in consultation with the Planning Commission and the 
Ministrif';; conc;'rned, while for the State controlled indus
trie.'i, allocations were made to approxima·te to the level 
of despatches of 1961. The allocation of coal was thus 
made to conform to the wagon looding target fixed by the 
Railway Board from diiTerent coalfields in India. 

Following this decision, there were a number of repre
sentations from the industry as well as other consumers 
about the inadequacy of quotas allocated to them. Of 
IQte, with the improvement in the supply position of 
wagons, the despatches are stated. to have improved consi
derably. The Committee are glad to learn that the im
portant i1uiustrial consumers aTe now well stocked with 
coal. They would suggest that Government may keep a 
vigilant eye on the coal TequiTements of various States,' 
industries so as to see that the quotas allocated by the Coal 
Controller art:! not inadequate to meet their Tequirements. 

Need lor 46. The Buckingham and Carnatic Co. Ltd., Madras, in 
.lmpUlylq 3 memol'.mdum to the Committee, have stated that-

:':Cedure. "The system of State Coal Controllers issuing month-
ly permits to consumers having standing quotas 
is cumbersome and due to delays in issuing the 
permits, consumers frequently lose their quotas 
due to permits reaching the Coal Controller's 
OffiCe too late for them to be included in the 
monthly bulk chart sanction. 
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"For those consumers having standing montAly 
quotas. permits should be issued at the begin
ning of each year to cover 12 months' supply. By 
this method, quotas would not lapse due to delay 
in the issue of monthly permits by the State 
Coal Controller." 

As the above suggestion appears to be useful fOT simpli
fving the procedure /or supply of coal to principal ~on
",mers, the Committee suggest that the Ministry may 
e%amine the question early. 

47. £'(1 this connectio1l. the Committee umuld also suggest A ....... t 
that the State Coal Controllers may be asked to assess of r.qu .... . 
periodically the actual requirements 0/ the principal can. mlan. 
sunters ill their respective States so that the allocations 
are made on realistic basiS. 

48. During their tour to Southern India, the Study Coal I 
Group of the Estimates Committee were informed that f.,°~\~h I.r 
the Coal Controller lmd not visited some important indus- Importaat 
trial and commercial centres in South India for u. long time. ladustrlal 
'l'he Committee would suggest that in order to keep him- aad clom. -

If d 'th 1 d'D' l' 'd ,. m.rc a se poste wt t ~e I' ICU ties experIence oy consumers, c.atr ••• 
it would be adt'lsable /or the Coal Controller or the Deputy 
Coal Controller (D) to pay visits to vari.ous industria£. 
centres particu.larly those far away from the coal areas 
and meet the representatives of the industry, chambers of 
commerce, small scale industries organisations etc. 

C. Supply of Coal to Railways 

49, Indian Roilways are the biggest single consumer of Quaatlty 
coal in the country, The total quanti~ies of coal consumed coaluaaecl. 
by Government Railways during each of the last six 
years and their percentage to total consumption in the 
country, are given below:-

Year Quant.ty of c,)al consu
med by Railways 

Percentage of tOlal 
consumption in India 

1956-57 13.426 m. (onnes . 32,7 
1957-58 14.200 ,. 31.7 
1958-59 14.830 " 3 1 ·7 
1959-60 15.398 " 31.6 
'900-61 16.090 '.' 28,9 
1961-62· 16,701 " 30 .2 

l·Provisional) 

The Committee are informed that in the past, the Coal 
Controller used to procure coal for the Railways from a 
v~ry large number of collieries based on their offers. The 

• 
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small Inspection Organisation functioning under the Coal 
Controller, was unable to cope with the work involved 
and adequate checks on the coal supplied from the very 
large number of collieries could not be exercised With the 
result that the quality of coal had greatly deteriorated. 
This started having its repercussions on the load and speed 
schedules of trains and it was felt that the Railways would 
face difficulties in catering for the ever-increasing traffic 
in the Five Year Plan periods, jf effective measures were 
not adopted to ensure supply of proper quality of coal. 

This problem was examined in detail by the Fuel 
Economy Enquiry Committees dppointed by the Ministry 
of Railways in 1953 and 1954 and the Expert Committee on 
Coal Consumption on Railways (1958). As a result of the 
ret'ommcndationsof these Committees, the Ministry of 
Railways and the> then Ministry of Steel, Mines and Fuel 
:Jecided that the Railwuvs should select their own collieries 
for supply of cool unde; contract with the collieries. The 
Railways set up their own Inspedion OrganL<;ation in the 
coalfields in August. 1960. A contract with suitable clauses 
for ensuring quality, was finalised with the coal industry 
and the supplies under contract system commenced with 
effect from 1st February. 1962. 

NUIIl er of 50. In response to a question. the Ministry of Railways 
eOlllplalDtl have furnished the following figures about the number 
~ ::lP:Y of complaints of supply of inferior quality of coal and 
lluaUt;r or engine failures during 1he years 1961-62 and 1962-6.'3 (upto 
coal. October. 1962):--

.,-.... _-------------. _._-... ---_ .. _--- --------_ .. _.-

No. of complaints or ~o. of ('n~inc failuru: 
Yl'ur supply of infaior 

196]-62 

1962-63 
CUpto Octobn. 

(962) 

quality of coal 

Total Av\.rag(' 
per month 

,~ 2257 

Total Avcrag~' 

476 

316 

p~r month 

39 

45 

The Committee are constrained to note that even- after 
the setting up by Railways of their own Inspection Orga
nisation in the coalfields in August, 1960, there has been no 
reducticnt either in the number of complaints of supply of 
inferiM quality of coal or of engine failures. They consider 
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that the Railway Inspection Organisation. which has been 
set up at considerable expense to Got'ernment, should bling 
about substantial improvement. 

This should not be difficult as they find that the standard 
agreement entered into by the Railways with the collieries 
provides. inter alia. that: • 

(0 The Secretary. Railway Board. or any Officers 
or Inspectors nominated by him or by any other 
officers authorised to make such nominations in 
this behalf. shall have the right to inspect the 
coal during the hours of daylight while the same 
is being loaded in wagons at the Rai1wa~' siding 
of the Supplying Producers. 

(ii) The Inspector iOfficer after such inspection may 
direct the Supplying Producer in writing not to 
despatch any coal which in the opinion of such 
inspector or officer is not in conformity with 
t he specifications. 

(iii) In the event of the Supplying Producer disput
ing the results of any analysis by the Railways, 
the refree portion of the sample or samples 
will be submitted to tht> Central Fuel Research 
Inst itute for test and analvsis in accordanc(' 
with the J. S. I. specifications and the decisions 
of the Central Fuel Research Institute will be 
finCll and binding on bol h parties. 

(iOY) Where the supplies do not conform to the 
specifications laid down .... the same shall be 
treated as'j supply against the contract and 
shall be paid for at the rate applicable to the 
grade of coal to which the sample cnnforms." 

The Committee .<;lIqgest that the result of working of the 
Inspectioll Orgamsation set up by the Railways should be 
reviewed to see whether 1t is commensurate with the 
expenditure invoh'ed. 
D. Supply of Coal to Steel Plants 

51. The Committp.r> were informed by the Ministry of Need for 
Mines and Fuel that while they had been able to bring ::;i;-~f 
together the Railways and the coal producers to reach an coa.lateal 
agreement on the form of inspection for checking quality quaUty of' 
of coal, they had not succeeded in evolving a suitable coal. 
agreement between the Hindustan Steel Ltd. and the colli-
eries. The Hindustan Steel insisted that the analysis and 
sampling of coal should be done at the destination, while 
coal producers were of the view that it should be done at 
the loading point. 

The Committee recommend that the Coal Controller 
should use his good offices in bringing together the 
Hindustan Steel and the coal producers 80 as to reach a: 
satisfactory agreement for en.~l1ring supply of consistent 
grade of coat. 
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E. Quality Control 

52. From a numbJ;!r 0.( memoranda received by them, the 
Committee learn that there has been a marked deteriora
tion in the quality of c()ol supplied to consumers. The Coal 
Cunsumers' Association of Ind:u, who are a fairly represen
tCltive body of consumers in th~ country, have stated in 
their Memorandum that: 

"In constant quollity of coal varying from 30 per cent. 
to 40 p£"r cent. or more in ash and moisture affects 
the wnrking of steam boilers and the practice of 
fu~l efficiency. Because of the bad quality of 
coal. more co:!l l1'lS to be used to produce the 
same amount of energy. According to one esti· 
mate, the demand of coal today, be<'ausc of its 
bad quality, is 5 to 6 million tons higher than it 
would have been but (or the increase in ash con
tent. According to Calcutta Electric Supply 
Corporation, bad quality of coal Gnd lack of uni
fonnity damage their tboilers which result in 
frequent breakdowns of their thermal plant." 

The Madhya Pradesh Electricity Board have also stated 
in their memorandum that: 

IIFrequent complaints are being received from the 
various power stations about the poor quality of 
coal supplied particularly when there is a crisis 
in c031 supply and the colliery takes fun advan
tage of it to despatch coal along with shale that 
might have accumulated at the colliery." 

The Study Group of the Estimates Committee, which 
toured Dhanbad in July, 1962. gathered an impression 
during their visit that the inspecting staff of the Coal 
Controller and the Coal Board acted in watertight compart
ments. The Study Group also noted that the Coal Superin
tendent, Dhanbad who was the senior-most official repre
sE'nlativ£' of the Coal Controller (scale Rs. 1300-1600) in 
the coalfields. had been given no authority under the 
Colliery Control Order to penalise colliery owners who 
were found guilty of loading .... coal below the prescribed 
specifications. 

The representative of the Ministry stated that as a 
result of surprise checking made in December, 1962. it was 
found that only 25% of the collieries had adequate 
number of pickers, another 25'}~ had inadequate number 
of pickers while the remaining 50% employed no pickers 
at all. The C.):nmiUce were informed that Government 
were taking ne~ssary steps to remedy the situation. 

The Committee were also informed that by an amend
ment to the Colliery Control Order issued in November, 
1962, Government had 'taken the power to cause the 

-



31 

owner. agent or manager of a colliery to adjust the load
ing of coal according to the declared specifications and in 
cases of default, to order unloading of contents of wagons 
or trucks if the coal did not conform to the desired specifi. 
cations. 

The Committee consider that the measures taken by 
Got'ernmem towards the end of 1962 should have 
been taken much earlier as there have been per.dste1tt 
complaints from consumers about marked deterioraticm in 
the qua!i.ty of coal. The Committee also feel that the 
time has come tc.,hen Government should review the ins
pecting machiftery in the field with a view to see how it 
can be rationalised to discharge et1ectit'ely the function 
of ensuring supply of consistent quality of coal to con
sumers. 



IV 
COAL MOVEMENT 

A. Despatches since 1956 
::"'b':;;, 53. Thr.' Railways haul as much as 82"(J of total coal pro
....... " 01 duction. This would be clear from the table below:-
Cae.. (in million tons) 

Worldq 
GI'OUP 011 
Coal pro
ductloD.nd 
Dlmibu
dOD. 

Year 

1956 

'957 
1951\ 

'959 
1960 
1961 
1962 

Despatches 
-------------- Percentaae 
Production AU rail Rail-cum- By other of 

route sea route means despatches 

. ~ _._~. _~~_a_~"""'--"" __ '. ________ ", _ 

39'43 34'06(, 

43'50 36'771 
~5'34 39"401 
47"05 40 "513 
51 '78 43"727 
55'21 46'66~ 

6o"S3 49"770 

1 '07" 
1"035 
1'061 
1"006 

1'071 
I" 357 
1 "880 

---,-_ .. _ .... -
, '785 

'"959 
2"274 
2"353 
2'982 
4'078 
S'350 

Ily rai\ 
route to 

total 
productitln 

86'4 

114"5 
\16"8 
86'1 
84"4 
84"5 
82"2 ._----_ .. --_. 

The Estimates Committee have commented in detail in 
their 32nd Report on National Coal Development Corpora
tion Ltd. on the transport bottlenecks which occurred in 
Bengal-Bihar coalfields in the Second Five Year Plan 
period, particularly in 1960-61 owing to lack of coordination 
betwe(~n National Coal Development Corporation Ltd./ 
Ministry of Mines and Fuel and the Ministry of Railways. 
The Committee arc glad to learn that the Planning Com
mission had decided in August, 1961 that a Working Group 
comprising the repre-sentativ(>S of the Ministry of Mines 
and Fuel. the Coal Controller, the Railway Board and the 
Planning CommiRsion (with others concerned to be invited 
as and when required) should draw up a fully coordinated 
programme for production of coal and its transport to con
suming centres" 

54. The terms of reference of the Working Group are: 
(i) to study in detail the fieldwise production pro

gramme and ascertain yearwise how much coal 
and in what grades would be produced. from each 
field: 

(ii) to collect information about the destinations to 
which coal will be sent; and 

(iii) on the basis of the above two, to draw up a co
ordinated programme for the movement of coal. 

32 
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B. Afowment of Coal bll Rail 

55. The Working Group submitted two Reports in April PleW .... 
and August, 1962. In the Second Report, the Working proclacdea 
Group have stated that the Ministries of Mines and Fuel pattel'll. 
and the Railways have agpeed to the production pattern 
shown below:-

(in million tons) 

1961-6~ 
(actual.) 

1961-63 1963-64 1964-6~ 19t-S-66 

._------_ .. 
I. West Bengal and 

Bihar Coal-
fields 4)'1 47'3 '1'7 S6'3 65'1 

2, Outlying ftcld. " IX '~ 13'8 16'~ 20'~ 33'2 

TMAL • ""4 61'J 67'9 76'S 911 '3 
.,.,,~ .--...... 

(a) DiTectionu,ise movement 
56. After discussing the target of production and the PUled Re

transport requirements for each year of the Plan, the Work- :r~:!"te 
ing Group have recommended that: doa.'" 

"It is necessary to tie up more closely the require- MovellMlDt. 
mcnts of coal movement in various directions 
and the wagon aVaIlability in these directions on 
a year to year basis decending upon 
the increased line capacities likely to 
be achieved by the railways each 
year, The Ministry of Mines and Fuel and 
the Coal Controller should try to work out the 
phased requirements of. movements direction-
wise from year to year and the Ministry of Rail-
ways should estimate what increased line capa-
cities will be available in each direction from 
year to year." 

The Committee desired to mow from the Ministries of 
Mines and Fuel and the Railways the action taken on the 
above crucial recommendation of the Working Group, 

The Ministry of Mines and Fuel have stated that field
wise phasing of the production target of 97* million tons 
end 104** million tons, together with detailed directionwise 
movement from each coalfield during 1965-66 was furnish
ed to the Ministry of Railways. In view of this, a detailed 
breakup of directionwise movement for the revised target 
of 98:3 million tons (65'1 million tons from West Bengal 
and Bihar coalfields and 33' 2 million tons from outlying 

• The target originally envisaged iD the Third Five Year Plan is 97 
millioD toDS . 

.. The Worting Group had recommeDded iD their Pirat Report that 
both production aDd rail capacity should be developed on the balis 
of tbe annuli rate of productiou of 104 million tOOl beinl achieved 
durinl the quarter-January to March, 1966. 

3147 (Aii)LS4. 
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fields) was not necessary. The question was, however, under 
correspondence with the Railways and the Planning Com
mission. It has been added that "yearwise phasing of the 
requirements of coal transport in various directions has not 
been done so far. The Coal Controller has been requested 
to collect infonnation on a continuing basis to enable an 
assessment of the directionwise movement of coal being 
made from year to year". 

The Ministry of Railways have, on the other hand, been 
inaisting that in view of the wide fluctuations in the esti
mates of fieldwise production, particularly from West Ben
gal and Bihar coalfields, it was necessary that they were 
furnished the final break-up of direction wise movement 
corresponding to the production target fixed by the Work
ing GroUip in its Second Report. In support of their stand, 
the Ministry of Railways have furnished the following 
statement to show how the Ministry of Mines and Fuel 
have been varying from time to time the coal production 
targets and directionwise movement thereof: 

Reference 

- Above-Molhalaarai 

-Below-
Moghalaarai 

-Down Country 
-Indu8trial Area 

TOTAL 

I'roduction (Bengal
Bihar Coal-fieldl) . 

Total production 

-

Ministry Coal Ministry Ministry Ministry Ministry 
of Steel, Minin~ of Steel, of Steel, of Steel, of Steel, 
Mines Adviser 8 Mines Mine, Mines Mines 
& Fuel, D.O. & Fuel, & Fuel, & Fud, & Fuel, 
D.O. No. D.O. D.O. D.O. D.O. 

No. C(P)-7 No. No. No. No. 
CP-7 (8)/60 CP-2 C(P)-2. C(P)-s C(P)-S 
(8)/60 Dt. (39)/6 (39)/61 (u)/61 (u)/61 
dated 24-1-61 dated dated dated dated 
8-9-60 6-10-61 12-1-62 27-2-62 23-3-62 

WaJOllB . Wagons Direc- Wagons WagODS Walons 
tion-wise . 

2938 2750 move- 36S1 u60 2.334 
menta 
not 

indicated 

400 400 34S 300 3IS 
1375 1375 1949 1662 IS80 
4086 4700 4150 4085 4078 -
8799 9225 9095 8307 8307 

72'5 71'03 64'25 72.'45 6S 96 6S 96 
M. tons M .. tona M. tons M. tons M. tons M. tons 

97'4 98'16 97'33 104 97'33 97'33 
A!. tons M. tons M. tons A!. tons M. tons A!.tonl 

(i) • Above Moghalaarai' includes all directions beyond 
Moahalaaraij 

(Ii) 'Befow Moababarai' ill for aU destinatione beyond the 
c:oaJfields in the UP direction upto Moahabarai j 

(iii) 'Industrial Area' covers aU dcatinatiODl in the coalfields in
cludine the Steel PlanIaj 

(iv) 'Down country' comprises of aU destinatioDS below the 
c:oaJfield. io.clWiinl Howrah and CalCIltta areta, CalcuttI' 
docb etc. 
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The Committee ob,erve that although the tleaTWile &elf'
:gets of cool production as worked out by the Working 
·Group in it, Seccm.d Report have been. agreed to btl the 
Railwa.ys a.nd they are broadly committed to move the 
quantity indicated therein, the fieldwise target of produc
tion and directionwise movement thereof during each of 
the remaining three years of the Third Five Year Plan, 
have still not been furnished to them by the Ministry of 
Mines and Fuel. It is unfortunate that the lessons of the 
Seccm.d Plan when production was deliberately stepped up 
regardless of the fact that corresponding transport facilities 
-were not available, have yet to be learnt. 

N ow that a coal product-ion target of 98' 3 million tons 
has been agreed to by all concerned, the Committee would 
stress upon the Ministry of Mines and Fuel the need to 
work out the fieldwise targets of production and direction
wise movement thereof for each of the remaining three 
years of the Third Five Year Plan so that the Ministry 01 
Railways get timely notice to gear up theiT transport 
arrangements to meet in full the requirements. 

(b) Daily Average Loading 

.. : . ~ 

57. In 1961-62, the daily average ooa1 loading wes 5,999 eo_pari
wagons as against 5,668 wagons in 1960-61. In 1962-63 (for eOD .lda 
the 10 month period April, 1962 to January, 1963), the previous 
daily ooal loading hud avraged 6,552 wagons which oonsti- ytlar. 
tutes an increase of 9' 6',h, over the corresponding period of 
1961-62. 

58. The targets and the daily average coal loading in DaIl, l_d
West Bengal and Bihar coalfields since 1961-62 are given in ba ... W 
the table below:- :-U:~ •• d 

(In B.G. Wagons) CoalS.ld .. 

Steel Plants Washeries Other consumers 

Year 
Target Daily Target Daily Target Daily OVerall Overall 

Average average average daily daily 
loading loadiDg loading ta rget loadiul 

1961-63 1434· 1111 •• 116 •• 3~7:Z 5246 .799 
April-June, • 

1963 1400 1168 450 139 36-46 3,69 5496 ... 876 

lily-Dee. 
1962 1400 1228 450 38, 3']66 381. 5616 5337 

·Reduc:ed to 1,400 ~ om 1-1-62. 
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It would be seen from tbe above table that there 'tVU • 

Ibortfall in the dally average loading for .teel planta aDCl 
washeries as compared. to the target fixed. The represen
\ative of the Ministry stated during evidence that the 
shortfall was due to the fact that the actual requirements 
of the steel plants and washeries were less than provided 
lor. He added: "We anticipate no difficulty in meeting the 
requirements of steel plants or washeries, provided there 
is no change in the pattern of movement." 

The Committee find from the information furnished to 
Utero by the Ministry of Railways that "even at this late 
stage In the Plan, there is no clear cut undcrsmnding in re
gard to the linking of individual collieries with washeries 
and movement from washeries to steel plants etc." The 
Ministry of Railways have further pointed out that both in 
regard to short leads as well as long leads, "the movements 
have got to be visualised, spclled out and clearly provided 
tor in the Plan with, of course, some margin for adjust
ment 10 meet sppcial contingencies", 

The Committee would urge the MinistTli of Mines and 
Fuel to work out expeditiou..~ly, in conjunction with tM 
Ministry of Steel and IIeavy Industries, the wagon require. 
ments for movement of coal from individual collieries to 
washeries and .'fteel plants for the remaining years of the 
Third Five Year Plan. 

59. The Committee further obsert"" that since July, 1962 
the daily at)erage loading for ,eOther consumers" has not 
only equalled the target ,but exceeded it. This is a credita
ble achievement and the Committee hope that the Rail
'ways would endeavour to increase the target of loading for 
"other consumers", for it is well rerognised that the f'e
quirements of consumers are very much higher than the 
target fixed by the Railways. They would also suggest 
that the Ministr11 of Mines and Fuel may work out at an. 
early date the phased Tequirements of "Other consumers" 
ItO that the Railways ha'Ve a clear pitcure of the targetr
that they should aim to a~in. 

60. The Committee understand that the.total number of 
wagons required to be moved from West Bengal and Bihar 
co81fields in 1965-66 to match the production target of 65'1 
million tons would be 8,200 per day. As against this, the 
Railways are moving at present only 5,327 wagons per day. 
This implies that the Railways would have to step up 
movement by 2,873 wagons per day during the remaining 
three years of the Thirti Five Year Plan. The Committee 
hope tMt the Mitdsh'y of Railways wouZd Bee to it thllt 
the tDOTks program.med by them. 47'e eompleted ~ 
to schedule 10 that the locIding tMget. CiTe fully achfevecl 
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61. The target and daily average coal loading in the out- DIIIr .... 
lying coalfields in 1961~ and 1962~3 (upto December. =: .•. 
1962) are indicated in the table below: - ea. ....... 

(M.G. Wagons) 

Year Pench & Chanda Korea & Rewa Talcher Singareni 

Target Daily Target Daily Target Daily Tl1I'Iet Daily 
average average average average 
loading loading loading loading 

1961-6Z 419 390 48Z· 383 Sst 68 367·· 317 

April-Dec. 
1963 419 410 530 471 100 72 380 337 

-----
It was stated by the representative of the Ministry oI 

Railw::.:s in evidence that they were committed to meeting 
all the requirements of outlying coalfields and were abid
ing by it. It is understood that the shortfall in daily aver
age loading as compared to the target is due to lack of in
dents for wagons from coal producers. The Committee 
hope that Gove-rnment would take necessary measures to 
step up production in the outlying coalfields so that at least 
the existing railway capacity fOT movement of coal from 
these outlying fields is utilised in full. 

(c) Measures to .~tep up coal loading 

62. Th.e Ministry of Railways have informed the Com- 8tep. takn. 
mittee that the following major steps are under way for 
.improving coal loading in the Third Five Year Plan: 

(i) switching over from piecemeal coal loading 1n 
four wheeler (22 ton) wagons to bulk loading in 
block rakes of box wagons (55 tons) loaded in 
single or srna11 groups of adjacent collieries at 
central depots for single destinations; 

(ii) provision of capacity works, additional facilities 
at terminals, doubling of lines, additional Crotl8-
ing stations, lengthening of loops, remodelllng of 
yards etc.; 

(iii) dieselisation and eleotr1fl.catlon of traction; 

·Tbe target wu rewed from time to time a8 under :

April, 1961 to June. 1961 
July, 196I to December, 1961 
January, 196z to March, 1962 

tThe taraet was raised from 39 to 100 in July, 1961. '. ' 



J' 
(lv) improved aignaWng and tele-communJcaUoa;. 

aDd 
(v) introduction of long distance marshalling orcIerL 

(i) PerJC17'1TUJnce of Mogha18arai Yard 

M...... 63. One of the operating problems of the Railways creat
........ ~ ad by the concentration of over 80% of coal production in = lor the Bengal and Bihar coalfields is the heavy movement of 
M ..... t coal in what is called the 'above-Moghalsarai' direction. 

• Moghalsarai is the focal point through which all move
ments from the coal and steel regions and from the Cal
cutta port to northern and north-western India have to 
pus. 

Before the First Plan, the Yard used to deal with an 
average of 2650 wagons daily in both the directions but 
gradually as a result of additional facilities being provided 
and pre-planning of block rakes from coalfields, tl':e dally 
average number of wagons has gone up to as much as 5098· 
wagons in August, 1962. 

The Committee con.sider that since Moghalsarai is the 
ke" yard for movement oj coal, its planning and perform
ance should receive constant attention of the Railway •. 

(U) Box Wagons 

AdY,:. __ a 64. For bulk loading of coal and iron ore, bogie type box =. _ wagons are stated to be the standard in the United States, 
I • U.S.S.B. and many other countries. Coal movement pro

gramme of the Railways during the Third Plan period en
visages more and more reliance on the box wagons (55 
tons). These wagons have a track loading density of l' 77 
tons per foot length of track and l' 22 tons of pay-load. per 
foot length of track as compared with the equivalent figures. 
of l' 35 and . 93 respectively of 4-wheeler open broadgauge 
wagons. 

A rake of 4-wheelers (22 tons) can at the most comprise 
72 wagons and, therefore, can carry a maximum pay-load 
of 1584 tons. On the other hand, a rake of box wagons, 
(55 tons) comprising a maximum of 44 wagons can carry 
a net pay-load of 2,420 tons. This indicates that a rake' 
consisting entirely of box wagons can carry 5351 more than 
a rake consisting exclusively 01 ordinary 4-wheeler wagons. 

Other advantages accruing from the introduction of 
these wagons are stated to be:-

(i) higher speed potential (provisionally fixed at 
45 m.p.h.) and consequently greater through

put; 
(ii) economy in maintenance; and 

(iii) obviating the need for additional line capacity 
works. 

• 
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15. In the Second Five Year Plan, the number of box ......... 
waps provided for aDd the Dumber actually delivered" ..... , 
was u follows:- of .. ... -. 

Year 

1958-59 
1"9-60 
1960-61 

TOTAL 

Tarpt for box 
wqona 

6057 

Number actually 
delivettd 

The Committe observe that during the Second Five Year 
Plan only 1840 -box wagOftl had actually been deZivered to 
Railways again.st a target of 6057. 

The representative of the Ministry informed the Com
mittee during evidence that the shortfall in production of 
the box wagons in the initial stages was due to delay in 
designing and testing of the new type of wagon, lack of 
equipment and trained personnel to manufacture it and 
paucity of steel casting capacity in the country. 

66. The programme for provision of box wagons during Pro ....... 
the Third Five Year Plan is stated to be as under: III. foIL' 

TblrdPlaa. 

1961-62 5390 

l¢a-63 2112 
1963-6.4 SB74 
1964-65 2676 
1965-66 

TOTAL J6052 

The representative of the Ministry of Railways stated 
during evidence that orders for the manufacture of wagons 
had been placed on larger number of manufacturers and 
they were hopeful of achieving the target. 

The Committee regret that there was a heavy shortfall 
in the manufacturing programme of box wagons in the 
Second Five Yea.T Plan. This shortfall had. in no sman 
measure contributed to the difficulties in transport of coal 
which were. experienced in the last year of the Second Five 
Yea.r Plan. Since coal movement programme of the Rail
ways in the Third Five Year Plan hinges in a large measure 
on the availability of the "requisite number 01 bo~ wagons, 
the Committee wouJd like the Ministry 0 Railways to 
eMUre that the ta.rget few manufacture of these wagons II 
fully achieved. 

• 



40 

Nee4fa1o 67. The Committee understand that there has heeD som,p 
;..,~ controversy between the Railway Board and the colliery 

dae owners as to who should bear the cost of strengthening/ 
Collie..,. remodelling of collIery sidings to make them fit for dealing . S....... with box wagons. The Railway Board have been insisting 

that the colliery sidings should be strengthened/remodelled 
by the colliery owners under the existing siding agree
ments while the contention of the coal industry is that the 
cost involved would be heavy and should be borne by the 
Railways. The following arguments have been advanced 
by the Joint Working Committee in this regard: 

(I) The circumstances which have necessitated 
stren~hening of sidin~!; have been brought about 
by the Railways to suit their operations; 

(U) such "produced" circumstances cannot be con
sidered as normal and accordinJ?;ly. cannot be 
viewed in the light of the terms and conditio!ll 
of existing sidin~ agreements and mu!;t be con
sidered as outside the scope of such agreements; 

(Hi) the considerable additional and exceptional ex
penditure which coal producers are being called 
upon to meet to render their sidings suitable for 
box type wagons provides no additional benefit 
to the siding Ownp.T, in that the entitlement to 
receive wagon supplies already exists and is in 
no way enhanced by the alteration of the siding; 

(Iv) the sale prices of coal are rigidly controlled by 
Government and there is no provision in the cur
rent controlled selling prices to cover extraordi
nary expenditure of the nature arisml! out of 
the Railways' requirement that sidings be 
strengthened; and. 

(v) siding agreements were negotiated' when 'box 
wagons were not conceived. 

The Committee consider it unfortunate that at a time 
when box wagons are to be increasingly 'made use of for 
transporting coal, tftere should continue to be delay in 
strengthening/remodelling colliery sidings because of a 
controversy having risen beMveen the industry and the 
Railways over the question of meeting the cost involved. 
It is obvious that collieries would gain in no small measure 
from the speedier clearance of coal in box wagons. The 
Committee, the-re!OTe, expect that Government and the col
liery owners would settle the matter without loss of time 
so that planned movement Of cool in box wagons is in no 
way impeded. 

68. Another matter which has been the subject of conr"e,.r-cl- troversy. relates to the free loading time allowed by the 
DI' me. Railways for loading of box wagons. The free time is 

• 
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reckoned from pilQt to pUG\ subject to • InlnlmWD of 5 
hours of daylight. It has been represented by the Joint 
Workinlr Committee that few collieries are at present cap
able of loading the box wagons within the free time allow
ed as it is neither mechanically nor manually possible to 
load. rake of 14. 20 or 28 box wagons within 5 hours. 

The Ministry of Railways,.on the other hand, have stated 
that in a demonstration held in August, 1962 a colliery 
owner had shown that a rake consisting of 28 box wagons 
could be loaded within the scheduled time of 5 hours. 

It is obvious that dUe to the progressiPe increase in the 
demand fOT movement of coal and other general goods 
traffic, it would not be in general interest to relax the limit 
Of free loading time. The Committee feel that even if 
bunkers aTe not installed by collieries because of the sub
stontial capital outlay involved, there should hardly be any 
objection to the provision of mobile loading machines 01' 
tTaxacavators to speed Up loading. In the case of smaller 
collieries. the mobile loading machines and traxcavatOTs 
could be provided on cooperative basis. The Committee 
would urge the Government to take active interest in the 
matter so that the collieries suitably equip themselves for 
speedy loading of wagon.!. 

69. It has been stated by the Joint Working Committee Demur. 
that in the case of box wagons, if anyone wagon in a rake ...... 
is not loaded due to any reason whatsoever, demurrage be-
comes payable on the entire rake. It has been contended 
that the inability of the Railways to draw out box wagons 
piecemeal is essentially due to the centre buffer coupler, 
over which the collieries have no control and it is there-
fore unfair to impose demurrage on the entire rake of box 
wagons for failure to load. a single wagon. 

It was stated by the representative of the Ministry of 
Rrlilways that the rules laid down that where a block rake 
of 20 box wagons or more was kept and if any box wagon 
was not loaded, demurrage charges were levied for the 
whole rake. It was also admitted that no such demurrage 
charge was levied in the case of a rake conststin~ of ordi
nary 22-ton wagons. !'he reason for difference in levy of 
-demurrage was ascribed to the difficulty of pulling out 
piecemeal box wagons with centre buffer coupler. 

The Committee conside1' that with the i1tC7'eCZBing use of 
transition device for shunting box wagons, it should be 
possible for Railways to examine sympathetically the re
quest of the indust.", that demurrage should not be levied 
for the whole rake of boz wagons for failure to load one 
wagon in time. 
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..... 70. There have been widespread complaints that in the =-- ,.. abaenee of lOO-ton weighbridges the col11eries have not 

...... been loading the box wagons properly with the result that 
consumers have to bear shortages which are sometimes as 
much as 10 to 15 per cent. 'l11is complaint was voiced re
peatedly to the Study Groups of the Committee during 
their toUTS. 

The Railways have informed the Committee that sepa
rate loading lines for steam/rubble and slack/dust coal are 
marked in the box wagons on the basis of the average bulk 
density for all grades of coal. While the maximum varia
tion bet.ween the highest and the lowest density coals 
might be about 8 per cent., the actual difference would be 
within 5 per cent if loading is evenly done as per instruc
tions upto the loading lines marked for different sizes of 
coal. 

The Committee were further informed by the represen
tative of the Ministry of Railways, ciuring evidence. that 
the Railways had provided four (lOO-ton) weighbridges for 
box wagons on the Eastern Railway and one on the South
Eastern Railway. It was added that there was a proposal 
to provide five more luch weighbridges each on the Eastern 
and South-Eastern Railways during the remaining years of 
the Third Five Year Plan. 

The Committee consider that as there is admittedly the 
possibility of 5 per cent 1'ariation in loading according to 
line, which by no means is negligible, eaTly steps should be 
taken to promde adequate number of 100-ton weigh bridges 
to weigh box wagons. 

71. The Committee understand that a rebate of 6 naya 
paisa per ton is allowed by the Railways to collieries who 
instal their own weigh bridges. It has been represented by 
the Joint Working Committee that in view of high capital 
cost involved (Rs. 1,50,000 per l00-ton weighbridge) as well 
as the heavy maintenance expense, the rebate is no longer 
adequate. 

The Committee suggest that the maUer may be diacu.s
sed by the Ministries of Railwa,.. and Mines and Fuel with 
the indust'1l so as to induce the biggeT collierie, at leat to 
intsal weighbridges suitable for &0% wagons. The .Rail
ways may alBo consider the question of prooiding more 
BUCh weigh'bridges on their own. 

Pending the installation of sutficient number of such 
weigh bridge" the Minist'1l of MiRe, atad Fuel mall take 
suitable steps to see that the coUierie, load the boz wagou 
mictly in accordance with the in.stn.ction.s laid dotDn for 
liferent me, of coell . 
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72. The Committee understand that in order to over- DUIlnld ... 
come the difBculty of lirlkJnR box wagons with the conven-~ t .. 
tiona). ~wheelers, certain proportion of the box wagons ......... 
are being provided with transition couplers. Portable COIdtnc
transitions have also been devised for shunting movements. tloD::.. .. -
Certain other improvements recently effected to overcome ... 
the difficulties arising out of the design and construction 
of ~ox wagons ar~~ stated to be as under:-

(i) top hinged doors arc being modified into bottom 
hinged doors to facilitate loading and unload
ing; 

(ii) falline of coal on track at the unloading point 
has been overcome by the modified design of 
doors and by alternative improved mpthods such 
as unloading chutes and bins; and 

(iii) initial design of hand brakes operated from the 
ends which was found inconvenient has been 
changed to enable operation from the side of 
the wagon. 

TM Committee would like the Railways to continu.ously 
atudy the difficulties which are being experienced in the 
use of bor wagons so that these are rectified promptly. 

73. The Ministry of Railways have stated. in their me- Bco_ ..... 
morandum that: - :'.:-- .... 

"It is true that it is difficult to backload the box 
wagons for want of suitable traffic offering. 
Nevertheless some box wagons are being given 
backloads also and efforts are being made to 
secure backloads for morc of such wagons. The 
box wagons have, however, been introduced with 
a view to enable the railways to increase the 
loads of goods trains and thus avoid additional 
line capacity works such as doubling and quad
rupling of lines which would be necessary if the 
traffic anticipated to be generated during the 
Third Five Year Plan. has to be moved in ordi
nary 4-wheeler wagons." 

The Committee wou.ld like the Ministry of ...Railways to 
pay particular attention to the qu.estion of sed'iring suitable 
backloads for bor wagons so that they do not have to retu.rn 
empty over long distances. 

(iii) Planned Movement Scheme for Priority classes. Z, SSI 
and BRK 

74. It is stated that the planned movement scheme for D.qtatcll .. 
priority classes ·'Z', ·'SSI' and ·BRK' was introduced with.. bloc. 
eftect from September, 1961 as a large number of low .:~-:.r ... 

• 'Z' ltaDdI for loft cote for domCltic: conaumcn. 
'55I' ltardl for bird coke/Iteam coal for IIJlIII.ca1e iudUitriCl. 
'au' ltaadl for .tact coal and rubble for brJck.l kiln •• 
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grade coal producer. were almost em t.he verge of c108Dt 
down due to accumulation of 8toct a,aiDIt limited facility 
for despatcbes. Prior to the JntroduetJoa. of the sy5tem 
of planned movement. the Coal Controller \Ued to allocate 
quotas of 'Z', 'SSI' and 'SRK' coal for each State, agaiDSt 
whicb State Coal Controllers used to issue permits to differ
ent consumers. The coal merchants, on behalf of the con
sumers, selected co1lieries and on presentation of the permit 
along with the consent of the supplying colliery. the necee
Bary sanction was is.'>ued by the Coal Controller. The Rail
ways supplied wagons on indents against such sane tiona. 

It WA5 stated that the despatches of 'Z', 'SSI' and 'BRK' 
coal suffered partly because these classes enjoyed low 
prinrity for wagon allocation and partly because of 
manoeuvrintt.s hy t.he mereRants 

Under the scheme of planned mo\'~nent. the Coal Con
troller after taking into account the requirements of differ
ent States draws up a pro,,-amme for despatches by pro
ducf'rs. The desp8tC'h~ Rre mAde, as far as possible, in 
block rakes (/r hali r;.&~;es for different destinations on the 
tame route. 

75. The' Indian Coal Merchants' As9ociGtion have in a 
Memorandum statM that-

''The consumers (and their n~('nts) have no more 
: ny frf'E'flmn to choose tht' collieries or coal. Con
ti'!uous C'o1)iprips of a givpn area arE' sf:·lected by 
the Coal ControlJpr for a block rake and the con-
~llmerS :1re to tak" whatever coal these collleries 
mny load the W9~ons with. 

As a result. thp quality of thE' despatches has badly 
dl'tpriorat(>(J since Spptpmber, 1961 ...... " 

The rl'prrspntati\'e of th~ Ministry of Mines and Fuel 
admitted durin~ cvid~nC'e that under the scheme, the choice 
of the consumprs or t.h(' middlempn had necessarilv to be 
eliminated in order to despatch coal In full and half block 
rakes as per planned programme . .. 

Since the conBtnners 'no Zonaer hOt'e a choice of collieries 
for obtaininq their requirements under the planned move· 
ment scheme... greater ,.esponsibility rests on. the Coal COft. 
troll~r8 Orgrmi:ontion to ensure that the despatches conform 
to the prescribed grades. 

D.e of 76. The Committee- furth~"'''\lDderstand that under the 
1% caoee- plannPd movement scheme, the consumer is denied the re
~ Tu,. .. lief of 1 per cent concession in sales tax since pennits are 

issued to non-consumer consignees e.g., District Magistrates 
and the consignments are booked in their name. 

It was stated in evidence that the matter had been re
ferred to the Central Board of Revenue about three months 
earlier but no decision had yet been taken. 

The Committee feel th4t the buUc movement scheme 
should not result in. denial Of 1 per cent concession in. sala 
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IG;r 10 con.aumen mere11l becaUole of tech"ic41 10rm41ities. 
They would like the Mi"iItry to lee that the matter " ez. 
peditiouslll .eUZed. 

77. The Committee received a number of memoranda Poeltloa .. 
from Brick-Kiln Owners' Associations in different parts of BIUt u:-' 
the country bringing out their difficulties in getting timely • app .. 
and adequate supplies of coal through Railways. The Nor-
thern India Coal Consumers' Association, in a memoran-
dum to the COmmittee, have stated that: 

"Slack coal for brick burning purposes under class 
"BRK", prior to planned movement used to the 
abundantly supplied during llilack season, s..'ly 
July to October, every year while scattcrt.'Cl sup
plips were made availeble during thf.' busy sea
son .... With the planned movement, a regular 
supply is however made but it is not sufficient 
or feasible for the kiln owner to run 8 kiln un
less he accumulates at least 20 wagons. For 
example, Delhi has 250 brick coal wagons and 
the monthly quota of slack coal wagons is 4 
block rakes of 80 wagons each i.e., 320 wagons 
a month. A.,> such, each kiln gets 1-1/3 wagon a 
month while he requ:res six wa~ons a month. 
This planned system has disrupted the brick kiln 
industry and also these wagons which used to be 
supplied to other important industries durin~ the 
busy season are made available to brick industry 
with no advantage to it." 

The Bengal Brickfield Owners' Association have also 
alated in their memorandum that-

"During the slack period (July to November) every 
year, this Association is allotted by the Coal Con
troller, under spare capacity, a f(~w hundred 
wagons of coal for distribution to members 
through middlemen on the basis of monthly pro
grammes for several thousand wagons, which 
are recommended by the State Civil Supplies 
authority. This year this Association submitted 
monthly programmes under spare capacity for 
9500 wagons in total against which only 310 
wagons actually moved. It is evident from the 
aforesaid figures that the supply under this head 
is hardly worth mentioning." 

The representative of the Ministry of Railways stated 
in evidence that with the increased tempo of development, 
slack season as such on the RaiIW;iYS had ceased to exist 
and therefore they were unable to move BRK coal in larger 
quantities during that period. He further stated that 
~ to the priorities drawn up by the Ministry of
Mines and Fuel for movement of various grades of coal, , 
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BRK coal had been given the towe.t priority. Tberefon. 
whenever there was short supply of wagons. ·movement 
of BRK coal which enjoyed low priority, suffered. He sug
gested that the solution lay in the establishment of dum~ 
at varjous places from where brick kilns could draw their 
supplies. The dumps could be stocked by mOvinR coal in 
bulk. 

From the memoranda submitted to them (II well as from 
the impre.sions gathned by the Study Group. of the Com.
mittee during their tOUT', the Committee find that .hortage 
of BRK coal has been felt in almost all the States with the 
,esult that prices of brick" have gone up unduly high itt 
"eeent months. 

The need fen- pToviding bTicks at a cheap Tate to the peo
ple so as to sustain the hawing programme as well as other 
building projects envisaged by the Government. needs hard
ly any stTess. The Committee suggest that the difficulties 
being e:rperienced hy brick kilns in getting adequate and 
regular supply of coal may be jointly investigated by the 
Ministries of Railways and Mines and Fuel and the Coa.Z 
Controller with a t'iew to find a satisfactoTY solution. 

(iv) Ret,ised pattern of coal distTibution 

78. The Government have introduced with eRect from 
1&1 FI'bruary, 1963. a revised pattern of distribution of coal 
from Bengal-Bihar coalfields. Under the scheme, consum
ers with an entitlement of 1500 tons or more a month and 
capabl(' of dealing with block rakes at destinations are re
quirro to take th€"ir oonl supplies entirely in block rakes. 
Steps ar€" also to be taken to bring the residual loading of 
coal for all categories Of consumers on the block rake pat.
tern. In order to evolve expeditiously a suitable scheme 
in this regard. a small committee representing the consum
ers as well as the producers, has been appointed. nus 
committee will also examine the feasibility and the time 
schedult' for movement of coc'l1 from the outlying coal
fields within the purview of block rake pattern of move
ment as implemented in Bengal-Bihar coalfields. 

The Committee were informed that the scherne, as at 
present introduced, implied that about 70 per cent of the 
total coal traffic covering the ·~equirements of major con
sumers would be moved in block rakes only . 

. As the scheme involves an en.tirely new orientation itt 
the pattern of cool movement and dbtribution. 41 hitherto 
ezisting, the Committe I would suggest that a ca1'eful (Use .... 
trLe7It may be made of its working after a period of three 
months. They hope that in ezteftding the seheme, evet1I 
care will be taken. to see that there is no .et-back either to 
productioft of coal or it. supply to eonsum.en. 

79. One of tke essential pre.requisite. of the acheme u 
aetti1'&f1 up of dumps at various places and to ·enliven' thoee 
81"_1/ ubting. The Committee u)eTe itlformed that .. 
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fN clu."'PI e.riIting. 4C pt'hftt were lGrgelJl 'nmi0ft41' since 
110 IOOMI' W4gOrIa were unloaded. than coal WCII removed 
bg COMUm~l. With the movement of coat in block raka 
Nppliea to the dump. would be cmuid~ably stepped up 
and thae would therefewe hAve to be operated in a syste
matic and organised manne?". Particular care "'ill have fo 
be taken to see that coal of different grades and sizes is 
properly segregated. and that the consumers actually get the 
type at coal allocated to them. 

In. this connection, the Committee would abo like to nte 
the instance of Viramgam where a dump ha.s been ,et up 
by Saurashtra Industries em a cooperative basis. The 
Committee feet that the industries should be encouraged to 
set up more coal dump' on a cooperative basil. 

(d) Procedure far allotment of wagons 

80. Prior to October, 1960 the allotme-nt of wagons in the De,-..... , 
Bengal-Bihar coalfields was under the control of the Coal aIIot ... _ 
Conrtoller. The Railways used to indicate the daily wagon ~~ 
offerings to the Coal Controller on the basis of which day-
to-day allotment was done by him. The Estimates Com-
mittee had recommended in para 118 of their 17th Report 
(First Lok Sabha) on the Ministry of Railways that Rail-
ways should take over the day-to-day allotment for coal 
looding within the general allocations mnde by the coal 
Controller. The matter was examined by the Special 
Reorganisation Unit of the Ministry of Finance and it was 
decided that instead of allotting wagons from day-to-d.ay, 
the Coal Controller might allot tpe wagons for a period of 
10 days at tl time. The day-to-day allotment within the 
bulk was to be arranged by the Railways. 

The system was further modified with effect from 1st 
June, 1961, when it wac; decided, at the instance of the Coal 
Controller, that thr bulk allotment might cover 11 period of 
one month instead of 10 days. 

As regards outlying coalfields, the Committee are 
jnlonned that the ooy-to-day allotment of wagons has all 
along been done by the Railways. 

It was stated by the representative of the Ministry of 
Mines and Fuel that since the day-t<>-<iay allotment of 
wagons was done by the Ministry of Railways, the fluctua
tions in production due to breok-down etc. ar last minute 
cancellation of indents by consumers were not often taken 
into account by the Railways and wagons were supplied to 
collieries even if there was no coal to be moved. Giving 
his views on the working of the present procedure, the 
"Secretary of the Ministry stated-

"1 cannot say that it is working smoothly. We wID 
work it for some more time to see if further revi-
sion is neded or not ...... We wanted to give a 
further trial to the arrangement whkli had been 
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approved by the cabinet,,·.1 would certainly 
\eke over the allotment myaelf because the Coal 
Controller has 1.0 be responsible for the control 
of the movement under the (Colliery Control) 
Order itself, It is not correct to pass a portion 
of his responsibility to another department," 

The Committee think that the diffrculties stated above 
orise n.ot so much becaU3e of the fact that the day-to-d4y 
allotment of wagons rests with the Railways, bu.t due to 
lack of day-to-day coordin4tion between the Coal Control
leT's officers and the allotment office-rs of the Railways in the 
coalfields. 

The Committee observe that while the Coal Controller 
has the authOrity to issue special allotments in favour of 
consum.,n who may be in distress and the Railways are 
required to meet such demands on priority ba81..'1, the present 
procedure at the Saffle time enables the Railways to us~ 
their resources in the 'best possible manne-r. They would 
urge Ote two Mini.~tries to see that their field staff work 
in. close conjunction with one another so that the at,ailahte 
transport capacity, is put to the best use. 

(e) Detention to wagons 

81. According to a sample survey of the tum-round of 
wagons at various coal loading depots, the average deten
tion to wagons for various operations in the coalfields is as 
shown in the table below:-
.---------_ .. _._----_ .. _----------------------

Dc-pOI 

-- .- .-~.---

I. A.all~" ~ 
2, Mo!_ .. -_.:-l 

3· Bbag" 

4· Bb'liu.ji~l 

5, Sitaramrur 

Detention in hours 

From From Issue 
arrival arrival taken 

on pre- in after arri-
weigh- mar:.halling- \'a1 on pre

ment line cum-de- weighment 
to parture line to 

despatch yard to lIetual 
ro mar- despatch desp'ltch to 
shalling- destination 
cum- (in houn) 
departure 
yard 

BBNGAL AND BIHAR 
5~4 4'1 16·, 20'8 

1'7 2'2 14'0 16·2 

1'0 3'0 :U'1 24·1 
J ·6 3'7 13·3 17,0 
5·J 2·4 15'8 18·2 

KORBA AND RaW A 
1. Manendragarb I Jhagrakhand 0·7 1'8 18· I 19'9 
2, N~w Cbirimiri 3·J 2·7 4'7 1'4 
3, Q.irimiri 3·8 3'0 "5 10'5 

-- -
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TM Committee ob,erve tMe the total detention to 

UH&gOM in West Bengal and Bihar coalfield.r (from the rime 
of anival on the pre.weighment line to aclual despatch to 
destination) ranges between 16' 2 to 24'1 hour,. They 
con&ider this to be on the high side and would suggest that 
the Railways may explore the possibility 01 rt"ducing ,he 
detention time specially in Asansol. Bhaga and Sitarampur 
depots wllerc it is particularly heav!I. They would aLto 
like the Railways to reduce the detention time in outlying 
coalfields, particularly in ManendTagarh/Jhagrakhand 
wheTe it u very hravy. 

(f) Siding. Pilot and Depot Capacities 

82. The Ministry of Mines and Fuel have informed the AINu ...... t 
Committee that ··siding, pilot and depot capacities are found 01 Require· 
in certain areas in the coalfields to be inadequate to the .. -. 
demand". 

It is understood that two committees. one for Central 
India Coalfields and the other for West Bengal and Bihar 
coalfields. have been appointed by the Ministry of RailWtlys 
to assess the requirements. While the former has finalised 
its report. the work of the latter is stated to have been held 
up IIfor want of firm forecast of coal production in various 
collieries at the rnd of the Third Plan". It is understood 
that the requisite inforrnetion has lately been supplied by 
the Ministry of MinE'S and Fuel. It is expected that the 
report would be ready within the next 7 or 8 months. 

Th.e Committee aTf' con.~trained to note that planning in 
. this vital matter has a9ain lagged behind, mainly due to the 
non.l'lvailab'ilit" of a firm production programme fM each 
coalfield. Now that thp n.e('e~lIaT" infonnation has been 
furni..~hed by the Mini.~t'1l of Mines and Fuel, the Commit
tee would suggpst that the Teport might be expedited '0 
that necessary worh may 'be taken up without delay. 

As the TequiTements of CentTal ~dia Coalfields in this 
behalf have alreadu been assessed btl the Committee con
stituted btl the Railways, they would urge that the nece.
.'1ar1l work.s may be taken up fM execution without loss of 
time. 

83. The Committee would also .ruggest that the 4o,sess. Aunllmat 
ment of siding. pilot and depot capacities for the Fourth =:ourdI 
Five Year Plan shou.ld be made as soon as the :field-wiR~ .• 
,roduction programme is settled so that the nece"a.", wMk. 
are t4ken up and executed well in time. 

84. The Joint WorkinQ Committee have represented that 0. ... ill 
lIit is not unusual for delays of over three years to occur ~ 
between approval of the plan and estimates and actual ..... of 
construction of the sidings. In view of the crisis the coun-
try is presently passing through, bottlenecks of this type 
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should be removed and unnecessary time consuming for
malities dispensed with". 

The Committee would like the MiniBtTy of Railway. to 
examine the matte!" and take necessary step. to speed up 
construction of siding'. 
C. Movement of coal by rail-cum-sea route 

....... 7 85. In view of the difficulties experienced in the move

...... ment of coal by rail, pal"ticularly for consumers served in 
the 'above-Moghalsarai' direction, it was decided by Govern
ment in 1961 that the movement of coal by coastal shipping 
to consumers in the Southern and Western parts of the 
country should be stepped up to about 2 million tons per 
annum. It was also decided that since the cost of trans
port of coal by the rail-cum-sea route is more than that by 
the al~-rai1 route. the approximate difference between the 
two may be made good to the consumer by means of sub
sidy. Under this scheme, an amount almost equal to the 
difference between the actual cost of transport of coal 
from the colliery to the consumption centre and the cal
culated cost of transport by the all rail-route is paid to the 
consumer as subsidy. The scheme was introduced with 
effect from 1st May. 1961. 

Tarpt .a. 86. The target set for movement of coal by rail-cum-sea 
.Idp .. eat. route in 1961-62 and 1962-63 and the actual shipments, are 

as under:-
(in tons) 

Target ~hipment 

Year Par Industrial Total For Industrial Total 
consump- consumers consump- conlumrrs 
tion of . tion of 

Railway,; Railways 

1961-62 1.299.089 6.34.896 19,33,93!i 11,04.510 4,18,879 J!i.23.389 

1962-63 7,80.843 3,88.157 11.69.000 8.10,383 3>42.380 It.S2,763 
(Upto 
Oct. 1962) 

The reasons for shortfall in the target for movement 
of coaloby rail-cum-sea route in 1961-62 have been stated to 
be: 

(i) shortage in the availability of colliers; 
(H) less loads carried by coUiers due to draft restric

tions in the River Hooghly; 
(iii) salt boatmen's strike on two occasions affecting 

the presentation of colliers which carried S'alt to 
Calcutta and coal from Calcutta after unloading 
the salt. 

lt has been stated that in the current year, the availa
bility of colliers has improved considerably by accepting 
some foreign ships on trip and time charter basis. The 
slight shortfall in the shipments for industrial consumers 
w~ stated to be due to the strike of the Hooghly pilots in 

June, 1962. 
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87. The Study Group of the Estimates Committee which PIIII ~ 
visited the Kidderpore Docks. Calcutta to see the handling'" 01= 
of coal, gathered the impression that though a number of DOt lid 
foreign ships had been chartered for transporting coal by 
sea to Southern and Western India, in actual practice the 
capacity of these shi·ps was not being fully utilised. The 
Committee. therefore, called for information from ,the Min-
istry abou.t the tonnage of shipping chartered and utilised 
for movement of coal in 1962, 

The statement furnished by the Ministry on the basis of 
information obtained from the Director General of Shipping. 
Bombay is reproduced in Appendix III. 

In forwarding the statement, the Ministry have added 
that '~with the exception of one chartered vessel. no char
tered vessels have been employed for the carriage of 
coastal coal subsequent to November. 1962. The charter 
of the one trip chartered vessel will expire after comple
tion of the Calcutta/Cuddalore coal voyage in February, 
1963". 

The Committee also desired to know the extra cost 
incurred in 1962 because of under-ut~lisation of the charter
ed capacity of ships as also on account of difference in rates 
between the chartered and unchartered ships. 

The Ministry of Mines and Fuel have stated in their 
reply that: 

"The Director General of Shipping, Bombay, has 
informed toot the question of under-utilisation 
of ca'pacity arises only in the case of time
chartered vessels in the caSe of which the maxi
mum carrying capacity could not be utilised for 
the carriage of coal althou'gh charter hire had to 
be paid on the unutilised capacity also. A state
ment (Appendix IV) is enclosed showing the 
extent to which the full carrying capacity of such 
vessels could not be utilised and the charter hire 
paid on such unutilised capacity. It will be 
seen that the total amount paid would come to 
about Rs. 30' 7 lakhs. 

The question of extra cost resulting from the c:Wfer
ence in rates of freight for chwtered. and owned 
vessels would arise only in the case of trip char
tered vessels in respect of which the current 
rates of coastal freight for coal were paid 
although the charter hire incurred by the ship 
owners was actually at a much lower rate. A 
statement (Appendix V) showing the extM pay
ments made to ship owners on this account is also 
enclosed. It will be seen that this comes to 
about Rs. 48: 4 lakhs". 



DUIlcul& 88. The Committee observe from the statement at 
.... " COD- Appendix IV that the net loss on account of under-utiliaa::S-oo.: tion of chartered tonnage for the movement of coal. for time 
Iy chartered vessels amounted to Rs. 30' 7 lekhs. This under-

• utilisation is primarily due to the difficult draft conditions 

HI.her 
coa.tal 
frel.ht 
rate .. 

in Hooghly. 
The Committee are informed that Government are 

taking several measures, both short-term and long-term, 
such as intensive dredging of the River Hoogbly, construc
tion of a satellite port at Haldiu, construction of the FarakkH 
Barrage Project, the Fulta Point Project, etc. for improv
ing the draft conditions in the Hooghly. 

The Committee would suggest that pending improve
ment in the draft conditions in Hooghly, Government may 
take suitable measures such as utilisation of ships with 
wider beams and shallow draft and topping up of coat 
vessels at Visakhapatnam to increase the percentage of 
utilisation of capacity of vessels. 

89. The Committee also observe from the statement 
given at Appendi.-r V that the extra freight 'because of the 
higher coastal freight rates as compared to the trip charter 
rates for chartered tonnage, amounted to Rs. 48' 43 Iakhs 
in 1962. 

It is obvious that there is a marked difference between 
the coastal freight rates and the charges paid to trip char
tered ships. As this difference persisted throughout 1962, 
it cannot be entirely due to fortuitous circumstances of 
temporary slump in world shipping market. As this state
ment was received b1/ the Committee towards the end of 
February, 1963 after the evidence of the representatives of 
the Ministru of Mines and Fuel had concluded. the Com
mittee could not examine the matter in detail They would 
like this matter to be examined closely by Government for 
in the last analysis, the difference between the freirrht rate 
for carrying coal by sea to Southern and Western lndia as 
compared to the all-rail 'Toute has to be paid under the 
subsidy scheme. 

Subddy 90. The UffioOunt of subsidy due and paid to consumers 
paid. under the scheme so far is as under:-

Year Railways Industrial consumers Total 

Amount Amount Innount Amount Amount Amount 
Due paid Due Paid Due Paid 

Rs. Rs. Rs. RI. Rs. Rs. 
1961-63 3,33,81,303 3,13.15,659 74,80.789 Nil 3,98,61,992 3,13.15,569 
1961-6:. N.A.- Nil" N.A.- 2,17,294 N.A.- 2,17,394 
CuPto Od. J962 

-Pigures not furnished by the Ministry. 
--At the stages of f3ctu"l verification, the Ministry have stated that tiD the 

2 sth March. 1963, the followirg amounts had been paid as subs:dy: 
Railways Industrial Consumen Total 

Rs. 
35,35,3°3 
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The Committee observe that no subsidy was paid in 
1961-62 to consumers other than the Railways even though 
the scheme came into effect in May, 1961. The Committee 
understand that out of 99 bills received till 31st October, 
1962 for a total claim of Rs. 75· 07 lakhs as subsidy from 
consumers other than R:lj}ways, actual payments had been 
made only in respect of 3 bills for a totalemount of Rs. 2· 17 
lakhs. 

It was stated by the representative of the Ministry that 
the main reason for delay in payment was that the proce
dure for submitting claims was very complicated. There 
were as many as 25 forms which had to be produced by the 
C:lnsuml'r5 for claiming subsidy. About the middle of 1962, 
the Coal Controller had tried to rationalise the procedure. 
He got in touch with the Deputy Director of Audit, Cal
cutta und was able to reduce the number of forms from 25 
to 12. The Secretary of the Ministry stated thai when 
the matter came to his notice in January, 1963, he had 
~aken it up with the Auditor General and it had been 
d::!cided that freight rates, port charges, etc. should be 
standardised. It was added that before the end of the 
tln'3llcial year it was hoped to pay 90 per cent. of the claims 
received from consumers. 

The Committee note with di:''1nay the complicated pro
cedure of having as many as 25 forms to be filled 'by con
sumers for claiming subsidy. The Committee atso note 
that lately steps have been taken to simplify t:he procedure 
for submission of claims for subsidy by consumers. They 
cannot help feeling that the question of simplification 
sho1! ld have been taken up at least in the beginning of 
1962-63 when it was found that in the preceding year not a 
single payment had been made to industrial consumers 
against their claim of over Rs. 74· 8 lakhs. They hope that 
Government would clear all the outstanding bills and would 
also see that in future payments are made expeditiously. 

• 

91. During their tour to Southern Zone, the Study Group pabllcl!t. 
of the Committee were infonned by the representatives of lot lube , 
the various Chambers of Commerce "that the consumers Ie e ••• 
were not even aware of the subSidy scheme. Government 
have stated that apart from a press note issued. by the Press 
Information BurEUU, certain circulars were also issued to 
all consumers and shippers giving details of the scheme and 
t~e fonnalities required to be fulfilled to avail of the sub-
SIdy. The Committee suggest that the proposed simplified 
procedure for submission of claims for subsidy on coal 
moved by sea may be given wide publicity in. Southern and 
Western India-the areas to which the scheme applies . • 
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~ 92. The Committee would also like to suggest in this to.: c-::. connectkm that production from Singareni coalfield as welt 
CearraJ as Kamptee, Ballarpur and Sasti coalfields in Central India 
... Soalb- (which contain superior qualit" coal) may be Btepped up 
.... ... .. with a view to meet, as jar as possible, the requirements of 
to ....... industries in Southern and Western India, thereby obviat. 
pM tap. ing the need for carrying coal in such large qU4ntities over 

long distances from Bengal-Bihar coalfields. 

MeclaaaJcal 93. The Committee understand that a tippler for I.'Zler at unloading of open wagons at berth No. 18, Kidderpore 
noob,l'POre Docks was installed in July, 1957 at a cost of Rs. 50 lakhs. 

The programme for rake movement of open wagons for 
unloading at this berth came into force from September, 
1957 when the Railwtiys agreed to move a maximum of two 
r3k('s per day to this berth. 

The allotments made and the actual arrivals at this berth 
since 1960-61 are indicated in the table below:-

1~60-6J 
1961-62 
J962-63 

(uptu August 1962) 

Allotments 

487 
576 
239 

Arrivals 

113 
484 
234 

The Ministry of Rail ways have smted in their memoran· 
dum that the movement was originally programmed by the 
Coal Controller from various pilots in Andal Depot which 
made the collections of rakes a difficult task. The 
fuilure of the Docks to return the empty rakes intact 
also affected the loading of block-mkes. 

The Committee find that there has been noticeable 
j.·mprovement in the arrival of coal wagons in Kidderpor~ 
Docks in 1962-63. They hope that the improvement would 
be maintained so that the costly handling equipment in the 
Docks is put to full use. 

D. Movement of coal by road 

Alllouat 94. The Committee understand that a scheme costing 
;:-tloaed Rs. 17 crores has been sanctioned for the Third Plan period 
"~o:r for improving the Grand Tru,pk Road (National Highway r": No.2) from Calcutta to Topechanchi (191 miles), im.prove-

ment of 375 miles of feeder and approach roa<ls within and 
outside the Raniganj and Jharia coalfields and improvement 
of Na,tionaJ Highway No. 32 from Gobindpur to Chas Road 
(31 miles). An amount of Rs. 3 crores has been included 
in the budget of the Ministry of Transport for the year 
1963-64. 

The movement of coal by road at the beginning of the 
Third Plan was about 3 million tons and with the develop
ment of the above mentioned capacity, it is expected to 
increase by another 2 miijion tons a year. 
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Since coal production i.a vitaUy linked with its mooemeru. 
the Committee would urge the Cen.tTal and State Govern
ments concerned to execute expeditiously the TOad deveZ"p
menl pTogramme. 

95. It has been represented to the Committee by the S.:a.'*" ..... 
Coal Consumers' Association of India, the Indian Coal :neat IDOl:; 
Merchants' Association, the Howrah Manufacturers' Asso- roacL 
ciation, the Bengal National Chambers of Commerce and 
Industry etc., that with a view to reduce the high cost of 
transport of coal by road it should be subsidised in the 
same manner as the movement of coal by rail-cum·sea 
route. This suggestion has far reaching financial implica-
tions. The Committee would like the Government to exa-
mine the matter in detail. 
E. Movement of coal by road-cum-Tiver TOttte 

96. A short term scheme for transport of coal by road- Short 
cum-river route costing Rs. 442 lakhs was sanctioned by terlD 
the Planning Commission in September, 1962. The scheme lCheme. 
was actually launched in December, 1962 when a tug 
barge flot1fIa carrying 430 tons of coal started from Patna 
on 27th December, 1962 and arrived at Allahabad on the 
11th January, 1963. 

While the earlier ('xpectation was that the flotilla 
would be able to do two trips in a month, transporting 
about 900 tons, the channel difficulties were stated to have 
come in the way of quick turn-round and it might not be 
possible to transport more than 375 tons in one trip. 

The Committee were further informed that a long term 
scheme to transport 3 million tons of coal per annum by 
river route was under formulation. It was added that 
since the River Ganges was navigable till as recently as 
1958, it would be possible with proper dredging and other 
conservancy measures. to operate this scheme success
fully. 

The Committee would like Government to make a 
careful assessment of the scheme undertakeft on an ex
perimental scale and assess the extra cost that the consu
mer might hal'e to pay for obtaining coal supplies by road
cum.river route before launching on a more ambitio1Ls 
scheme. 
F. Transport of coal by Durgapur Canal 

97. The Working Group have stated in their First Re
port that: 

"At one stage. the D.V.C. authorities had estimated 
that about 2 million tons of coal per annum 
could be moved by the (Durgapur) canal. The 
arrangements for utilisation of the canal for 
movement of coal, however, have not so far 
been considered in detail." 

The Committee suggest that the question may be taken 
up with the Government of West Bengal and the MiniBtTY 
of lrrigation and Power. 
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G. Transport of Coal by Pipelines 

98. The Committee are informed that the Indian tn!ra-:,rmb- I vestment Centre was entrusted with the study of the b: plpe-:O. feasibility of transportation of coal by pipelines to certain 
Da .. to thermal power stations. Due to technological difficulties, 
tM!~.1 the study had, however, been dropped for the present . 
• guuu~ . 

It was stated by the representative of the Ministry 
that there was a proposal to study the problem of trans
mission of coal iby pipelines to a thermal power station 
located in the coalfields, but it was given up when it was 
understood that the thermal power station; had already 
ordered mechanical equipment for handling coal. It was 
added that Government would consider the question of 
transporting coal by pip~lines for future big thermal 
stations. 

The Committee understand that the system of trans
miSSion of coal through pipelines is already in use in 
Britain, United States, U·S.S.R., France and Pol,ilnd. 

It :was stated during evidence that in the United States 
as much as 2' 5 million tons of coal were transported in 
that manner at nearly half the cost of railway freight. 

As economies are expected to result from transport 
of coal through pipelines, the Committee feel that studies 
for adoption of this method in th~ country need to be 
pursued. 

• 
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COAL BOARD 

A. Composition and functioft's of Coal Board 

99. The Coal Board has been constituted under the r··SCa:. 
Coal Mines (Conservation and Safety) Act, 1952 and is a .:'0: or r
body corporate. It consists of a Chairman and such .num- Coal and 
ber of other members, not exceeding six, as appointed by Safiatety lID 
the Central Government. Co ED a ••. 

The powers and responsibilities of the Board and the 
procedure ior its working are prescribed by the Coal Mines 
(Conservation and Safety) Rules, 1954. In accordance 
wEh these Rules, the Board is responsible for ensuring 
conservation of coal and safety in coal mines as well as for 
grading of coal. The Board grants permission for open
i ng or reopening of coal mines or seams, draws samples 
for grading and fixes the grades of coal seams. It grants • 
financial assistance for stowing or other protective mea
sures undertaken voluntarily. It may order compulsory 
stowing or other protec~ive measures and may grant assis
tance for the same· It also grants assistance to collieries 
specially handicapped by adverse factors. It grants loans 
to collieries for purchase and installation of stowing plants. 

The Board's expenditure is met from the Coal Mines 
(Safety and Conservation) Fund for which purpose excise 
duty is levied on coal and hard coke. For despatches by 
rail, the excise duty is collected by Railways and for des
patches by road, the excise duty is deposited by the colliery 
in the local treasury. The amounts so collected are first 
credited to the Central Government and the amounts due 
to the Board are then paid by it into the Coal Mines 
(Safety and Conservation) Fund. 

Before the Coal Mines (Conservation and Safety) 
Rules, 1954 were prescribed, the opening and reopening of 
coal mines and seams and grading of coal seams was being 
dealt with by the Coal Commissioner. Grading of coal for 
certain purposes was also ·being done by the Indian Coal 
Grading Board. The Indian Cod Grading Board was abo
lished in the year 1959 and its assets and liabilities were 
transferred to the Coal Board. 
B. Reopening of Coal Mines and Seams 

100. It has been represented by the Joint Working Com- DeJa,. .. 
mittee that inordinate delay takes place in the grant ot l"'antiDl 
permission to producers for reopening mines and coal rrmluloD 
seams. It has been suggested that the necessity of grant- ~ :-:
il)g industrial licences in terms of the Industries (Develop- ad ... ma. 
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ment and Regulation) Act, 1951 and compliance with the 
attendant formalities which result in avoidable delays 
should be obviated. It has also been suggested that the 
Coal Board may be authorised during the emergency to 
deal with all cases relating to the reopening of mines and 
seams on a priority basis so that producers can immediate· 
ly undertake development. 

The Committee would like Government to examine the 
qu.estion of simplifyiTflg the procedure fOT grant of indus
trial licence fOT re~ning of coal mines and seams so 
tha.t ,roduction from them is not hampered due to delay 
in issue of licences. 

C. Grading of Coal Seams 

Time tab_ 101. The Committee note that the Coal Board had re· 
~ ~d'" viewed the time taken for grading and regrading of coal 
S seams in 1960·61 and had fixed the following maximum ...... 

• 

time limits: 

Subject 

lnitial Grading 

Regrading 

Maximum Time Limit 

For Field Offices For tte Secretariat 
of Coal Board 

z months 3 weeks 

4 months 3 weeks. 

During evidence it was stated that the Coal Board took 
about three months for provisional and initial grading, six 
months for final initial grading and eight months for re
grading. 

It has been brought to the notice of the Committee by 
the Joint Working Committee that at times despatches are 
held up due to delay in grading of seams. 

The Committee see no reason why the maximum time 
limits prescribed by the Coal Boord itself for initial grad
ing and regrading are not b~ng adhered to. In fact, the 
Committee expect the Coal Board to improve upon Uthe 
maximum time limits" for grading and regrading which 
were fixed nearly three years ago. 

R ..... -:;- 102. The procedure for grading of coal seams as laid 
~:. down by the Coal Board is reproduced in Appendix VI. 
Orade Coal It was represented to the Committee by the Lower Grade 
Proclucen' Coal Producers' Association Dhanbad that grading of 
AaocIadoD. coal. seams was not being done on uniform basis by the 

Coal Board. In this connection the Lower Grade Coal 
Producers' Association furnished to the Committee a copy 

• 
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of their representation dated 31st July, 1962 addressed to 
the Minister of Mines and Fuel which contained specific 
instances of aUeged discriminatory treatment in the grad
ing of coal seams. 

The Ministry of Mines and Fuel who were asked about 
the action taken on the above representation have inform
ed the Committee in February. 1963 as follows:-

"The representation was referred to the Coal Boar(J 
on 14th August 1962, and a report was called 
for. The comments of the Coal Board when 
received were to be examined. However, the 
points raised by the Lower Gl'ade Collieries 
Owners' Association /are proposed to be con
sidered at a meeting of the Coal Board. The 
reactions of the Board after consideration at this 
meeting are awaited." 

The Committee feel that speedier actiotl should have 
been taken on this representation which contained specific 
instances of alleged discrimination in the matter of grad
ing of coal seams. Tiley hope that Government would go 
into the matter fully and take necessar11 action without 
further delay. 

103. Coal samples for determining the grade of coal Labore
seams are at present being analysed in the coal laboratories tOl')' fOl' 
of the Central Fuel Research Institute. The Coal Board ,&: 
have been thinking for the last three years of setting i..pIea. 
up a laboratory of their own for analysis of coal samples. 
The Coal Board had accordingly drawn up a scheme for 
setting up a laboratory at an estimated cost of Rs. 2' 5 
lakhs, of which the foreign exchange component would be 
Rs. l' 05 lakhs. 

The Chairman, Coal Board, informed the CO'I1un.ittee 
during evidence that the Board had decided at their meet
ing held on the 12th December, 1962 that ift view of the 
need for economy in expenditure and ·the present emergen
cy the scheme might be held in abeyance. The C()m
mittee are glad to learn of this decision as they con
sider that testing of samples should be done by a body 
independent of Coal Board and coal mining industry. 

104. An Expert Committee was appointed by Govern- Ii.llpert 
ment on the 24th January, 1962 to examine and report on Committee 
the procedure for sampling and grading of coal. On the ::1r::'::a-
2nd ~ebruary, 1962, the terms of reference of this com- ... of Coal. 
mittee were revised and enlarged as follows:-

IC (i) to examine the current procedure for sampling 
and grading of coal, and also the draft proce
dure recently drawn up by the Indian Standards 
Institution and to suggest any changes that may 



be required in the present procedure in order to 
bring it in conformity with modem scientific 
practice, consis'ent with administrative and 
practical needs: 

(ii) to examine. the question whether present classi
fication of non-coking coals on ash and moisture 
basis needs to be revised in order to relate such 
coals to their useful heat content and to make 
recommendations in this behalf; and 

(iii) to suggest steps necessary for the implementa
tion of recommendations under items (i) and (ii) 
above and to work a time-schedule for that 
purpose." 

The Report of the Expert Committee was finalised in 
July 1962. Thereafter Government asked for the views 
of the Joint Working Committee who submitted them in 
August, 1962. 

Government also asked for the views of the Coal Board 
on the report of the Expert Committee. The Coal Board 
considered the Report of the Expert Committee along with 
comments made thereon by Jo.int Working Committee at 
their sitting held on the 24th October, 1962. The Coal 
Board accepted the Report subject to a few minor modifi
cations. 

The representative of the Ministry siated that as the 
recommendations of the Expert Committee were o.f far
reaching nature, Government decided to have detailed dis
cussion with representatives of the co'al industry before 
proceeding further in the matter. Accordingly detailed 
discussions were held with the coal industry in December, 
1962. It was felt both by the coal industry and Govern
ment that before implementing the proposals, their prac
tical effect should be ascertained by applying the suggest
ed sampling procedure to a cross-section of collieries. 
Accordingly 30 to 40 c'ollieries had been selected for the 
purpose. Samples taken from these collieries would be 
analysed and the results cel1ated to find out the effect of 
the new procedure on the existing quality of the coal pro
duced in the country and its integration with the coal 
price structure. Results from the above survey would be 
available, ,by the end of April, 1963 and thereafter it was 
proposed to hold a meeting with the coal industry to 
assess the results and determine the programme. 

The representative of the Ministry added that the 
"whole thing has to be integrated in such a way that the 
cost to the consumer does not increase enormously and the 
procedure also does not lose, except very marginally". , 
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The Joint Working Commit+ee have stated that "the 
industry is of the view that the scheme for the grading 
of all coal on the basis of calorific value as recommended 
by the Expert Committee should be implemented imme
diately both in the short-term and long-term interests of 
the nation". 

The Committee would like the Government to fully 
satisfy itself about the effect of change-crv-er from the 
existing basis of a..~h and moisture fOT determining grade 
of coal to calorific value on production and price structure 
of coal, before implementing the Expert Committee's re
commendations. This is obviously a matter in which the 
Committee would expect Government to move with cau
tion.· 

D. Stowing 
105. The following table indicates the quantities of sand UtUlladoD 

sanctioned for conservation and safety during the last of .anc:-
two years and the quantities actually stowed:- ~=:tle. 

Year 

Quantity 
sanctioned 
for con
servation 

Tons 

Quantity 
actually 

st.)wed 

Tons 

Shortfall 

Tons 

Quantity Quantity 
sanctioned actually 
for safety stowed 

Tons Tons 

Shortfall 

Tons 

of UDd for 
uowml. 

1960-61 10,098,383 7,174,054 2.924,329 3,933,576 2.087.051 1,846,525 

1061-62 9,597.1~3 6,656,441 2,940,742 3,326,339 1,729,243 1,597,096 

It wou'ld be seen therefrom that the shortfall in stow
ing sand for conservation was 2,924,329 tons in 1960-61 and 
2,940,742 tons in 1961-62. Similarly the shortfall in stow
ing sand for safety was 1,81G,525 tons in 1960-61 and 
1,597,096 tons in 1961-62. 

The Chairman, Cctal Board, advanced the following 
reasons during evidence, for the heavy shortfall in sto,w
ing:-

(i) Change in the production programme of collier
ies which resulted in less quantities of coal 
being mined and less stowing heing done than 
originally envisaged; 

(ii) shortage of sand; 
(iii) time taken by the collieries in making stowing 

arrangements. 
The Coal Board considered the question of taking action 

against owners of collieries who idled to utilise the exist
ing plants upto their rated capacity, at their meetings held 
in 1960 and 1961. The proposal was that a penalty might 
be levied in the shape o·f reduced rates of stowing assia-

.See also para 39 of Chaptrr II. 
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tance to those collieries that failed to utilise the existing 
stowing plants upto the rated capacity. The Coal Board, 
however, decided to postpone the imposition of penalty till 
the Central Government had taken a decision on the 
Board's proposal to meet the entire cost of stowing mate
rial as delivered at the pit-head. 

The Committee find that the Government have already 
taken a decision in August, 1962 that the cost of stowing 
material delivered at the pit-head should be met in full 
subject to certain ceiling rates. The Committee feet that 
in every case of .~hortfall in .'1towing the Coal Board should 
ask the management to explain the l'easons therefor. 
They would like the Coal Board to expeditiously 
('JI1.Sider the questiOft of taking some action in the nature 
penalty, against owners of collieries who fail to undertake 
,'Itowing to the extent indicated in their applications and 
sanctioned by the Coal Board. They would also ·like 
the Coal Board to ch'!ck up th.e applications for 
stowittg closely so as to make sure that the collieries do 
not inflate the figures and ask for a sanction which is ob
l'iously beyond thei.r capacity. 

106. The Coal Board grants loan to collieries for pur
chase and installation of stowing plants. The amount of 
loans sanctioned and payments made for installation of 
stowing plants and the amounts recovered on this account 
during the last three years are indicated in the following 
table furnished by the Ministry: -_ .. -.... _-----------------"'---

Year 

._-_._------_._--

I95~-60 

196:>-61 

1961-62 

TOTAl, 

Loans for stowing plant,:l 

Amountll Payments . Amounts 
sanctioned made recovered 

Rs. Rs. Rs. 
z· 75 lakh. 6· 19 lakhs 0'91 lakh 
3'60 " 14'99 " 1'46 .. 
7'77 " 10'94 ,. 4'43 ,. 

14' 12 lakhs 3Z' 12 lakhs 6'801akhs 

It would be seen from the above that while in three 
years the sanction of loans for stowing plants amounted 
onlll to Rs, 14.12 lakhs, payments TIl'fde were of the order 
of Rs. 32.12 lakhs, 

The Ministry have explained in footnote to the table 
that "figures of payment and recot>ery relate to cases sanc
tioned in previous years." There is thus implied admission 
that payments aTe disbursed after lapse of considerable 
time. The Committee feel that payments on account of 
loans sanctioned should be made promptly. 
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The Committee also note from the Annaul Report of 
the Coal Board for 1961-62 that "the Board's experience has 
~n that in many cases the loanees do not repay the ins
talments of the loan timely. The standard hire purchase 
agreement was, therefore, modified so that outstanding 
amounts of loan repayments due may be recovered also 
from any other payments due by the Board to the concern-
ed company". . 

The Committee wele informed by the Chairman, Coal 
Board that in almost all cases the'repayment of instalments 
on account of loans taken, was delayed by the collieries 
and it was only after certain amount of persuasion that 
they paid it. The Coal Board were considering a proposal 
to levy penal interest if the instalment on account of the 
loan was not paid by the due date. 

The Committee _ not happy about the delay in the 
payment of instalments by coWeri.es on account of the 
loan for stowing plants. 

They would in this connection like to men-
tion that the National Small Industries Corporation Ltd. 
charge a penal interest of 10/, per month O'Ver and above 
normal rate from loanees who fail to pay the instalment b!I 
the due date. 

They would like the Coal Board to take an 
early decision about the levy of some penal interest on the 
owner of a colliery who fails to pay back the instalment on 
account of the loan Iby the due date. 

107. The Coal Board have fixed the maximum time limit ProceUiD, 
of two months and one month for the processing of applica- of appUc:a
tions for stOWing for the field offices and its secretariat. !!:.:~ 

It was stated in evidence that the average time taken in 
processing such applications was five months including one 
and a half months taken by the Stowing Applications 
Committee. The Committee note from the Annual Report 
of the Coal Board for 1961-62 that recommendations of the 
Stowing Applications Committee were awaited on 25 out 
of 115 cases referred to them during the year. They re
commend that applications for stowing should be proces
sed expeditiously. 

It has been represented to the Committee by a leading 
association of the mining industry that the grant of sub
sidy should be prompt. The Committee find from the An
nual Report of the Coal Board for 1961-62 that some bills 
relating to stowing done in previous years were paid during 
1961-62. T~ recommend that payments for stowing 
should be made promptly. 

108. At a colliery where stowing is necessary but sand PDeUmatlc 
is not available within a reasonable distance or there is .towill.. , 
shortage of water for hydmulic sand stowing, pneumatic 
stowing might be the answer. Pneumatic stowing is ex-



tensively used in other countries. As this m.etbod had DOt 
been adopted in India the Coal Board decided in 1980-81 
that it would subsidise the experiment in pneumatic stow
ing by collieries upto 85?t, of the cost. No private ~oIliery 
came forward to undertake the experiment. National Coal 
Development Corporation expressed their willingness to 
undertake experiment in pneumatic stowing at their 
Bhurkunda and Sounda collieries. 

The Committee were informed during evidence that the 
National Coal Development Corporation had asked for a 
subsidy for pneumatic stowing at the rate of Rs. 9 to 10 
per ton. It was added that a French expert was expected 
to go into the question of pneumatic stowing in the mines 
of National Coal Development Corporation. The Committee 
would like the Coal BoaTd to caTefully assess the economic, 
of tM installation and the operat'i,01f'-costs of pneumatic 
stowing and make efforts through the Central Mining Re
search Station etc. to bring down the cost so that it can be 
adopted by collieries, both in th.e private and pu"blic sectors, 
where sand is not readily available for hydraulic stowing. 

=:: 109. The Committee understand that Hindustan Steel 
.... :~. Limited had enquired from the Coal Board in 1961-62 wh~ 
".1'), .... ther blast furnace slag, stocks of which were accumulating 
~~::.!:r with them, could be utilised for stowing. Washery rejects 

• were posing a similar problem. The Coal Board had consi
dered the possibility of utilising blast furnace slag and 
washery rejects for stowing in coal mines. In both cases 
the economics required study. Moreover, an opinion was 
expressed that granulation might be necessary before blast 
furnace slag could be used as stowing material. As regards 
washery rejects it appeared necessary to determine the 
proportion of combustible material in order to decide whe
ther it could safely be used as a stowing material. Both 
problems had, therefore' been referred by the Coal Board to 
the Central Mining Research Station. 

The representative of the Ministry stated that the ex
periment of using washery rejects had been started in 
Kargali mines of National Coal Development Corporation. 
The Chief Inspector of Mines had agreed that 10% of the 
crushed washery rejects with 90% of sand could be used for 
stowing. As regards the use of blast furnace slag for stow
ing, the problem is still under investigation of the Central 
Mining Research Station. 

The Committee wou.ld suggest that the result, of Kar
gali experiment should be carefully assessed and if found 
successful publicised widely, so that washery reject', in as 
large quantities a..'f possible, may be used for ,towing. They 
would also suggest that the Central Mining Research Sta
tion be asked to expedite its investigations 'about the use 
of blast furnace slag and washery rejects as stowing 
m4teria1. 



'5 
. 110. It would be seen from Appendix VII that Govern- =. 
ment have sanctioned ceiling rates for assistance for trans- .... " 
port of sand by road. It has been stated in the Annual Re- . 
port of the Coal Board for 1961-62 that in some of the col
lieries the cost of stowing would be prohibitive as the COD
necting roads over which the sand had to be transported 
were in a very bad condition. 

The Coal Board had advised the coal mining industry to 
approach the State Governments about improvement of 
roads as the latter were collecting-cess on coal for this pur
pose. 

The Committee feel that as the State Governments are 
collecting cess for development and maintenance of roacU 
in coalfields it should be possible for Central Governmen' 
to persuade them to take positive steps to improve the roads. 

111. It is stated in the Annual Report of the Coal Board v~~ 
for 1961-62 that: ".tu .... _. 

"The possibility of having a portable instrument to 
detect voids in stowing was examined. The Cen
tral Mining Research Station as well as the Geo
logical Survey of India were requested to advise 
whether a suitable instrument for the purpose 
existed or could be constructed. The Geological 
Survey of India stated that they had a light drill 
which could drill holes of 1" diameter to a dist
ance of 50 or 60 feet in a few hours. 'The Central 
Mining Research Station had experimented on a 
supersonic instrument for checking of voids 
within a stowed area. The matter was referred 
for advice to the Advisory Committee on Stow
ing. The supersonic instrument could be used 
only if there was only one gap but could not in 
the circumstances be expected to give reliable 
results. The drill suggested by Geological Sur
vey of India was not exactly portable, and there
fore, could not be conveniently used. The seismic 
method was alsD not considered feasible, as voids, 
if any, in stowing would be of too small size. 
Electrical resistance and specific gravity methods 
could be used only if sub-surface voids were 
fairly large and within a depth of, say, 100 meters. 
from the surface. In the alternative, indirect 
methods have to be relied upon. These are 
measurement or weighment of material used for 
stowing and are the existing basis of check." 

The Committee feel that the Coal Board should take 
necessary steps to see that there are no voids in stowing and 
that "the collieries are paid for the volume of .towing actu
cUy done by them. 
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E. Central Ropewatl Scheme 
112. The purpose of the Central Ropeway Scheme is to 

make sand available to collieries in the Jharia and Rani
ganj fields for increasing stowing in coal mines with a view 
to augmenting output of coal as well as to ensure conserva
tion of high grade coking and non-coking coal. The ropeway 
scheme is designed to gather sand by scrappers and dredgers 
at 21 loading points on the Damodar and Adhjoy rivers, 
transport it to main bun.kers by monocable ropeways (ap
proximate length 17: 75 miles) and from there carry by bi
cable ropeways (approximate length 60' 8 miles) to 23 
central dumps. The total capacity of ropeways proposed 
under the scheme would be 10.5 million tons of sand per 
annum. The scheme comprises installation of 3 ropeways 
in the Jharia coalfield and 3 ropeways in the Jambad
Kajora area of the Raniganj coalfields. 

The cost of the ropeways, as envisaged in the Third Five 
Year Plan was estimated at Rs. 16 crores and the ropeways 
were programmed to be completed within the first two 
years of the Plan period. The estimate has since been re
vised to Rs. 22.7 crcres. When the representative of the 
Ministry was asked about the increase in the estimate, he 
stated that the figu~'" of Rs. 16 crores was "just a guess" as 
at that stage neith r any design had come in nor any tend
er received. SulJ:.;equently when tenders were received, it 
was found that Rs. 22 crores would be a more realistic esti
mate. According to the latest estimate, the work would be 
completed by the middle of 1965. 

Aue .. meat 113. It was added that while the position regarding sand 
:!~-::. reserves was satisfactory as far as the Raniganj coalfield 

. was concerned, the reserves of sand in river Damodar in 
the Jharia field were much less and the available data 
were also old and inadequate. It was, therefore, consider
ed necessary to arrange for an accurate assessment of sand 
reserves and annual sand replenishment in that area. While 
Government had made available the services of an engineer 
of the Central Water aDd Power Commission for investiga
ting the annual sand replenishment, the Coal Board had not 
been able to get the services of either the Geological Sur
vey of India or Indian Bureau of Mines to assess the sand 
reserves. Geological Survey . ..of India had, however, fur
nished advice as to the area in Jharia to be investigated and 
the spacing and number of bore holes to be drilled. It was 
stated during evidence that bore holes had accordingly 
been drilled in Jharia through a contractor in the last few 
months. 

The Committee feel that as the entire ropeway scheme 
in Jharia is proceeding on the assumption that .enough re
'e1'ves of sand are available in the Damodar Rtver, Gov
ernment should help the Coal Board to make an accurate 
assessment of sand reSe1'ves and annual sand replenishment 
at an early date. 
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114. The Committee also notice from the Annual Report MIDIa8 

of the Coal Board for 1961-62 that some difficulties were :::-:... 
being experienced in the matter of acquisition of land for 
installation of the ropeways. Applications for grant of min-
ing leases for sand were also pending before the Govern-
ment of Bihar and West Bengal. Power supply for the 
ropeways had also to be tied up with the electric supply 
authorities. 

The Committee hope that the Coal Board would tie up 
mIl these preliminaries so that there is no delay in the ins
tallation \}f ropeways according to programme. 

115. As regards the financing of the ropeways it was Loaas 
8tated that Rs. 16 crores would be advanced by the Gov- from 
ernment of India as loan to tlte Coal Board at 5~~, pel' an- gcatl'81 
num. The Coal Board h:1.s to pay back this loa.n in 15 years. r:e~~r:"" 
As soon as the ropeways have made suffiCIent progress, 
Government may revise the excise duty all coal in order to 
meet the cost of the scheme. . 

116. It has been stat!!d in the Annual Report of the Coal Short 
Board for 1961-62 that it might be nel~essary for collieries Rope .. .,.. 
to instal short rupeways to carry sand from the central 
dumps served by the central ropeway to their pitheads. 
The Coal Board was even prepared to give advance loans 
to the collieries for installing such short ropeways. 

It was stated during evidence that the collieries had not 
responded favourably to the idea of installing short rope
ways as it would involve capital investment. The collieries 
were more inclined to carry the sand in trucks from the 
central dump. 

The Committee would suggest that Coal Board may 
make pUot st.udies Of the cost (reCUTTing and non-recur
ring) fOT carrying sand from oentral dumps to pitheads 
through short ropeways, trucks. trailers etc. so that it is 
easy to persuade the collieries to adopt the most economical 
means for transporting sand. 

F. Special Assistance Scheme 
117. The scheme of subsidy to collieries specially handi- Salleat 

capped by the various adverse factors, also called "the Spe- features of 
cial Assistance Scheme" was introduced with effect from the acheme. 
1st September, 1960 as a result of recommendation made 
by the Coal Price Revision Committee. 

The salient features of the scheme are mentioned in the 
note furnished by the Ministry which is reproduced in 
Appendix VIII. 

The adverse factors which have been specified by 
Government for the purpose of assistance under" the scheme 
are as under: I ~ 

(1) gassiness; 
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(ii) depth of 8hafta; 
(Ill) iDcUnlUon of seam.; 
(lv> high pumping COlt; 
(v) thinness of seams; and 
(vi) hill! transportation cost from pithead to rd 

head. 

Assistance under the scheme is restricted to collieri. 
which produce selected grades or grade I coal except: 

(.> in the case of high transportation cost for whicll 
all grades are eligi,ble; and 

(b) in the case of thin seams producing Grades II 
and III in Madhya Pradesh State. 

118. The Committee note from the Annual Report of 
the Coal Board, for 1961-62 that out of 1494 valid applica
ttons received for assistance for mining under adverse con
ditions, the Coal Board had sanctioned only 554 appli
cations. 

The Chairman of the Coal Board informed the Com
mittee during evidence that the remaining 940 applica
tions relating to 1961-62 had since been disposed of. In 
fact out of 1,500 applications received during the current 
year, 1,200 had already been disposed of. 

It has been represented to the Committee by the Joint 
Working Committee that undue delays take place in the 
actual payment of assistance at the prescribed rates. It 
has also been represented that collieries are required to 
sumbit their application.s for assistance in respect of each 
seam or pit separately for each adverse factor. More
over, 9 copies of each application are required to be sub
mitted. The prcl'cdure has been termed by the Joint 
Working Committee as a "cumbersome and time consum
ing process". 

It was stated by the representative of the Ministry 
that some difficulties were experienced by the Coal Board 
in prd;"·,~3S.11g such applications in the beginning but the 
proce&" had lately been speeded up. Government had also 
delegated the power of sanctioning assistance wlder the 
scheme to the CLlal Board with effect from 1st April, 1962. 

Th:! time taken for disposing of applications was stated 
to be 3 to 4 months on an average. 

The Committee 1.(; Juld like the procedure for sanction of 
applica.tion lOT special assistance to be speeded up. The 
Coal Board may also lay down a time schedule lpr processin, 
cmd lanctioning of a.pplications 10 that ehe1'e is taO dela.1I 
at any Itage in thei,. diBpoBal. 
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G. Fir .. ttl Collierta 

119. Fires have been raging in some collieries for a ......... 
number of years. A statement furnished by the Ministry ., .... 
showing collieries that have gone out of production due 
to fire is reproduced in Appendix IX. • 

It has been stated. in the Annual Report of Coal BoArd 
for 1960-61 that many of these fires had been caused by 
the robbing of pillars and the reduction of their size, or 
by negligent quarry working. It was stated. that the Coal 
Board had taken active steps in controlling the spread of 
fires either by assisting owners of collieries or directly. 
Assistance was granted. to owners of collieries for under
taking protective works against fire or inundation, subject 
to the principle that the owner of a colliery should not be 
allowed to take advantage of his own negligence and that 
a part of the expenditure should normally be borne by 
him. 

It has been stated in the Annual Report of the Coal 
Board for 1961-62 that old fires in coal mines showed in
creased activity during the year. It is stated. that the 
Board took the necessary emergency and long-term mea
sures for controlling and extinguishing these fires. 

The representative of the Ministry stated that fires in 
.orne collieries had been raging for the last 40 years. Ask
ed whether there was any other country where fires in 
collieries had ranged for 40 years, the representative of the 
Ministry replied that he had no information. 

He added that the fires were a legacy of the past. The 
ideal solution was to have the coal areas excavated and 
filled with sand but that was a collosal task. The Coal 
Board were undertaking blanketing operations on a large 
scale and were controlling as many fires as possible. 

The Committee have been informed that the problem 
of checking spread of fire in coal mines has not been gone 
into by any expert committee. It has further been stated 
that no foreign experts have so far been invited by the 
Coal Board to advise about the checking of fires in coal 
areas, particularly in J~aria. 

The Committee find that the Bihar Government have 
been expressing anxiety about the persistence and spread 
of fires particularly in Jharia coalfields . 

. Fires in collieries burn away precious reserves of coal 
and have persisted in some cases of nveral decade,. The 
Estimates Committee recommend that Government may 
constitute an expert committee to go into the whole prob
lem and draw up a comprehensive plan for combating and 
putting out the fir~s. They have no doubt that the expert 
committee in evolving a comprehensive plan of action. 
would take due note of the means adopted by other advano-
ed countries to put out fires in collierie •. 
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::r.: .. u 120. In the interest of both safety and conservation, it 
to _ ........ n~ that before any coal seams are abandoned, . 
......, protectIve works are done so that it may not become 1m-' 
....... possible to reopen the seam and it may not become a source 

of danger by fire and collapse. The Coal Board have stated 
in their Annual Report for 1960-61 that "many fires have 

• occurr~ on t~e surfa~e d~e to negligent quarry workin, 
in whIch debns and mferlor quality of coal have been 
thrown together"'. The Ministry have furnished a few 
instances of such fires. The Ministry have further stated 
"For negligence in such case all that Board can do is to 
refuse or reduce assistance. Other action against owner 
or manager of the colliery for such "negligence can proper
ly be taken only by the Inspectorate of Mines for contra
vention of Mines Regulations". 

The Committee feel that there should be complete co
ordinatioft of action between the Coal Board and the Chief 
Inspector of Mines so that the coal owners, managers etc. 
are effectively discouraged from resorting to negligent 
quarry working., 

POftCIIStIq 121. The problem of forecasting sudden outburst of coal :::bllftt gas has been engaging the attention of the Coal Board. It 
• was stated during evidence that Germany has already 

brought out a detector called "canary" for detecting out
burst of coal gas. 

Pro _cd .. 
worb. 

As regards forecasting of fires, the Committee were in
formed that no country had yet been able to develop 
anything tangible. ' 

The Coal Board had referred the problem of forecasting 
sudden outburst of coal gas to the Central Mining Re
search Station who were trying to develop a "canary" 
detector for use in India. The Committee would urge the 
Central Mining Research Station to speed up its efforts so 
that a satisfactory detector for forecasting sudden outburst 
Of coal gas in mines is brought into use at an early date. 

122. Inspecting Officers of the Coal Board are authorised 
under Section 13 (3) of the Coal Mines (Conservation and 
Safety) Act, 1952 to require the owner, agent or manager 
of a coal mine to execute protective wor~ to preven~ 
spread of fire. Should he fail to execute the protective 
measures ordered by the Inspecting Officer or show in
sufficient progress, the Coal Board may undertake the 
work departmentally. 

It is- stated in the Annual Report of the Coal Boa.rd for 
1961-62 that 9 departmental protective works were under
taken by the Coal Board during the year. A total sum of 
Rs. 6,19,655· 44 was spent on these departmental works. 

It is also stated that as the number of departmental pro
tective works had been increasing in recent years on 
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account of the failure of colliery owners to execute the 
. works, the Coal Board had drawn up a scheme for the 
purchase of necessary plant and equipment to undertake 
.such works departmentally. 

It was stated during evidence that the estimated cost 
of machinery (mostly earthmoving equipment) was Rs. 15 
lakhs out of which the foreign exchange component would 
be Rs. 13 lakhs. The proposal was being examined by the 
Ministry of Mines and Fuel in consultation with the Minis
try of Finance. 

The Committee hope that ift taking an eaf'ly decision. in 
the matter, Government would fully investigate the possi
bilities of the Coal Board borrowing earth-moving machi
nery etc. required for execution of protective works from 
National Coal Development Corporation or Damodar Vallev 
Corporation and other project authorities. 

H. Review of Coal Mines (ConservatiOft and Safety) Act, 
1952. 

123. The Committee understand that the Coal Board 
had made a comprehensive review of the Coal Mines (Con
servation and Safety) Act, 1952, at their meeting held on 
the 29th December, 1961 and forwarded their suggestions 
to the Ministry of Mine, and Fuel. The Committee were 
informed during evidence that the proposals were still 
under consideration of Government. The Committee would 
urge Government to finalise consideration of the Coal 
Board's proposals at aft early date. They have no doubt 
that if the intention is to review the Act, as a whole, the 
Tepresentative associations of the industry and miner. 
1Dould also be consulted and given opportunity to bring tD 
notice their suggestiOfts for the improvement of the Act . 

• 

~ ,Jt' 



MISCELLANEOUS MATrERS 

A. Wuheries 

~-:r:.::' 124. The steel programme included in the Second 
_.. Five Year Plan required the establishment of capacity for 

_ ....... washing 11' 63 million tons of raw coking coal. The Com
mittee find that the actual capacity established by the end 
of the Second Plan for washing coking coals was only 6' 7 
million tons as per details given below:-

f 

W'asherU.s existing at the commencement of th(Second Plan 

Name of Washery 

Jamadoba 

W. Bokaro 

LOOna • 

TOTAL 

Capacity 
(in million tons) 

• 

Privatel 
Public:' Sector 

Private 

Private 

Private 

Was/,en'es set up duri", Second Pia" 

Name of Washery Capacity Private! 
(in million tOIlS) Public Sector 

Nowrozabad 0'5 Private 

Kargali 2'2 Public (NCDC) 

Duraapur 1'5 Public (HSL) 

TOTAL 4'2 

Grand Total 2' 5 -1- 4' 2 = 6' 7 aaillion tons, 

The following three washeries to be constructed by the 
Hindustan Steel Ltd., were also includ~ i.n the Second 
Five Year Plan: 

• 



Name of Washery 

DugdaI 

Bhojudih 

Patherdih 

TOTAL 

(in 

73 

=ty m' on tons) 

2'4 

1'2 

2'0 

S'6 

Date of 
operation 

8'12' 1961 

September 1962 
(trial runs are on) 

Will ~o into operation 
in e third quarter 
of 1963. 

132. The expansion of steel production envisaged in ............ 
the Third Five Year Plan is tentatively estimated to re- 101' TbIrtI 
quire an additional washing capacity of 12' 7 million tons PIaD. 
in terms of raw coal. The additional capacity is proposed 
to be established partly by the expansion of washeries al-
ready in existence and partly by installation of new 
washeries as per details given below:-

Name of Washery 

H.S.L. 

Dugda II 

Bhojudih (Expansion) 

N.C.D.C. 

Kathara 

Chalkari (Kargali Extension) 

Swang 

Ramgarh 

Raw coal input 
capacity 

COKING 

2'4 

0·8 

3·0 

o·S 

0·75 

1·5 

BLENDABLE 

Gidi (Karanpura) 

Likely date of 
commissioning 

By about 1965. 

By"the third quarter 
of 1963. 

April, 1965. 

March; 1965. 

October, 1965 (To 
be stepped upto I 
million tons n 
Fourth Plan). 

Latter half of 1966. 

The Committee note that there has been a delay of 
nearly two years in reaching the target of washeries fOT 
the Second Five Year Plan. They hope that the washeries 
for the Third Five Year Plan would be established in time 
so that the programme of benejiciati01t of coal for steel 
plants is not hampered. 

126. When the representative of the Ministry was ask- Se:t:; 
ed. about the response of the private collieries to the estab- ra private .. 
lishment of washeries, it was stated that the private 1eCCOI'. 
sector had shown little interest in the matter. 
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The representative of the Joint Working Committee 
stated dwing evidence that they were generally not in 
favour of establishment of Central Washeries as unit 
washeries were more suitable and economical. He ad
mitted that recently the Government had informed them 
that private coal producers could set up washeries provi
ded it did not interfere with the linking of the collieries 
with the central washeries. 

As washi1tf1 of coal is not only of benefit to industrial 
users, but also reduces the burden on transport, the Com
mittee recommend that Government should pursue the 
matter of setting up of unit washeries w:th large produ
cers of coal in the private sector. 

Delh.UDI 127. The Committee would also like to mention, that 
Operatioaa. the Director, Central Fuel Research Institute, in a memo

randum to the Committee, has suggested that mechanised 
mines should carry out deshaling operation so as to eli
minate unnecessary load of avoidable inert matter in coal. 
He has suggested setting up of standardised unit washeries 
with capacity of 100 tons per hour. The Committee have 
no doubt that Government would examine the question of 
developing such standard unit washeries for installation 
by collieries in the country. 
B. Coal Council of India 

Objective. 128. Realising the need for more closely integrated 
action on problems relating to coal, Government decided 
in 1956 to set up a high powered body, to be known as tl ~ 
Coal Council of India. The main purpose in setting v 
this body was to have reviews and studies conducted under 
its overall supervision and guidance for planning the de
velopment, utilisation and due conservation of the coal 
resources of the country. The Council is presided over by 
the Minister of Mines and Fuel. Its present composition is 
given in Appendix X. 

MeetlDp _Li. 

The Committee learn that in view of the wide and 
complex nature of the coal problems, the Coal Council has 
set up four committees viz., (i) the Committee on Re
quirements and utilisation; (ii) the Committee on Assess
ment of Resources; (iii) the Committee on Production and 
Preparation; and (iv) the Committee on Transportation. 

The Estimates Committee are glad to learn that some 
valuable work has been doneoy the Committee on Asses,.. 
ment of Resources in collecting data about the total avail
ability of the coal resources in the country and by the 
Committ-ee on Utilisation in preparing a plan of utilisation 
oj coal for the Third and Fourth Five Year Plans. 

129. The Committee find that while the Committees on 
Assessment of Resources and Production and Preparation 
had held 4 meetings each in 1962 the Committees on Re
quirements and Utilisation and Transportation had not 
met at all during the year, They would BUgge" that tu 
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Committeea em. Requirement. and Utiliaatiem. and Trcma
portation may also meet t"egularly 10 that they CCln perio
dically f'eview the positicm.. 

They further suggest that the activities of these com
mittees and the various studies etc. undeTtlaken by them 
may be indicat,d in greater detail in the annual f'eport of 
the Ministf'y for the mfonnaticm. of Parliament as well CII 
public. 

They would also suggest that the Annual Reports of the 
Ministries should be made as informative as possible ,0 
that they can serve as a ready source of reference abou~ 
the achievements and activities of the Ministries. 

C. Fuel EjJi.ciency Committee 

130. Pursuant to the recommendation of the Committee 1'1uactIoIw. 
In Requirements and Utilisation of the Coal Council of 
India, a permanent Fuel Efficiency Committee was set up 
in May, 1958 with a view to ensure that necessary techni
cal advice, help and guidance were made available to the 
various categories of industrial consumers so as to make 
them conscious of the need to achieve economy and effi
ciency in the use of fuels. 

The functions of the Committee are as under: 
(1) to evolve a pattern of survey, investigation and 

research in consumption of coals used in steam 
raising, power generation, processing and com
bustion in the various industrial furnaces and to 
determine the combustion characteristics of 
different types of coals; 

(2) to study the fuel problems of industries and to 
advise them on the use of proper type of appli
ances; 

(3) to draw up a comprehensive schedule of types. 
grades and sizes of coal for the various classes 
of consumers; 

(4) to initiate and organise studies and surveys to 
ensure that the coals allotted to consumers are 
consumed with due regard to maximum fuel 
efficiency; and 

(5) to make recommendations for building up suit
able technical organisations for fulftllinJt the 
above objectives. 

131. The composition of the Fuel Efficiency Committee Com ..... 
Is as follows: doa. 

(1) Coal Controller-Chairman . 
• (2) Joint Director, Mechanical Engineering (Coal). 

Railway Board; 
(3) Director, Central Fuel Research Institute or hia 

representative; 

• 
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(4, A representative of the Department of Iron lid 
Steel; 

(5) Technical Adviser (Bollers), Ministry of WorD, 
Housing and RehabiUtat1on. 

(6) Thermal Specialist Engineer Central Water , 
Power COmmission; and ' 

(7) Chief Combustion Engineer, Coal Controller'. 
Organisation. (Member-Secretary) . 

..... .... 132. The Committee are given to understand that one 
of the major recommendations of the Fuel Efficiency Com
mittee. which has been accepted and implemented by 
Government is regarding the revision of the gradewise 
allocation of coal to different industries. 

Need for 
.~ up _I 
eflicleDC)' 
Ml'9lce. 

Soopelor 
fuel ..... .. ,. 

In his report on fuel economy measures submitted. ~o 
the Government of India in 1961 the Colombo Plan Ex
pert, Mr. Plummer, has stated that-

"The Fuel Efficiency Committee set up by the Coal 
Council of India have done valuable work J:n 
relation to the grading and sanctioning of coal 
to industl'Y. They have not, however, been able 
to devote sufficient time to fuel efilciency mat
ters, much as they may have desired to do so." 

133. In his memorandum to the Committee, the Director 
Central Fuel Research Institute, has stated that-

"So far, the Fuel Efficiency Committee has largely 
undertaken paper work ...... It is imperath;·~ 
that an organisation on the lines of N.I.F.E.S. 
(N ationa! Industrial Fuel Efficiency Service) .. 
U.K. should be started ........ " 

The representative of the Ministry admitted in evi
dence that "due to inadequacy of staff and equipment, it 
has not been able to do that amount of job as might be 
expected of it". He added that recently a decision had 
been taken after consultation with the Ministries concemed 
and the Planning Commission, that the National Producti
vity Council would set up an organisation somewhat similar 
to the one in Britain. The main difficulty was of foreign 
exchange required for importing the necessary equipment. 

134. The scope for effecting economy in the use of fuel 
is amply bome out by the fOllowing Observations made 
by the Colombo Plan Expert in his report-

"It has been found that there is great scope for fuel 
saving. Few factOries have 'been visited where 
savings of less than 15 per cent of fuel con
sumption are possible and some have beeIl eIl-

• 
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countered where 50 per cent of. the fuel burnt 
can be saved. The average savings possible 
amongst all factories visited are as hlgh as 2i 
per cent. 

The scope for fuel saving has been fOWld to be 
greatest where the cost of fuel, delivered on 
site. is least i.e. nearer the coalfields." 

The necessity of a well organised fu.-el efficiency ler
-vice at a time when India is getting rapidly industrialised, 
-cannot be over-emphasised. The cost of setting up BUch 
·fI service would b-e more than offset by the overall econo
my that the country would be able to achieve in fuel 
consumption. The Committee hope that Government 
would take early steps to set up a Fu-el Efficiency Service 
in India. 

The Committee would also suggest that the Central 
Fuel Research Institute, Dhanbad which has the richest 
experi-ence in this field in India may be actively associat
ed in building up the serv·ice. 

135. The Committee would further like Government to "First-aid" 
take urgent steps to see that certain 'first aid' measures: :leash."; 
Buggested by the Colom.bo Plan 'Expert such as (i) ther- equ e . 
mal insulation (ii) prevention of steam leakage, (iii) eco-
nomical loading of heat consuming plants, and (iv) use of 
Bt-eam at lowest possible pressure etc., which hardly re. 
quire any capital expenditure and would make for fuel 
economy. are adopted early by the various industries. 

136. The Committee would also like to draw attention Setting up 
of the Ministry to the Colombo Plan Expert's observations ofscreenlD.c 
that "it seems quite illogical that at some fuel consuming :~~_-::e8ad8.at 
plants (e.g. gas producers) fines are screened out and re-
jected, whilst on others (e.g, water-tube foilers with tra-
velling stokers) coal has to be crushed to make it small 
enough. There seems a case for screening plants at the 
pitheads so that various classes of consumers can be de-
livered an immediately usable fuel." 

The Committee would urge Government to see that 
screening, where necessary, is done by the collieries to 
avoid waste. 

137. It is further stated in the Colombo Plan Expert's Need for 
R rt that-- wide pubB-
. ePQ city 

. . campalpa. 
"Throughout the tour of the mdustry, the Expert 

was struck by the lack of publicity material and 
propaganda aimed at bringing home to the in
dustrialist and factory worker, India's great 
need for fuel economt," 
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The Committee endorse the recommendation. of the 
Colombo Plan Expert that the proposed Fu.el Efliciency 
Service ·'should be backed by a vigorous publicity cam
paign and the cooperation of such bodies as Indu.strial Re
search Organisations, Productivity Councils, Chambers of 
Commerce and Professional Bodies should be enlisted to 
8pread the message and purpose of industrial fuel effi
ciency." 

D. Low Temperature Carboniastion Plants 

138. A scheme for setting up low temperature carboni
sation plants for manufacture of smokeless domestic fuel 
was proposed by the late Department of Mines and Fuel 
in June, 1959 and was included in the Third Five Year 
Plan under category 'C' (i.e. new projects for which ex
ternal credits had not by then been arranged). A provi
sion of Rs. 22 crores, including foreign exchange cost of 
Rs. 15 crores. was made. Later on, however, the Planning 
Commission indicat!!d that it would not be possible to 
make financial provision for the scheme in the public sec
tor in the Third Five Year Plan. The Planning Commis
sion decided in May, 1962, that since the prospects of set
ting up low temperature carbonisation plants in the pub
lic sector were remote, applications from private parties 
may be considered on merits. In pursuance of this deci
sion, an application for setting up a low temperature car
bonisation plant in Maharashtra has been agreed to by 
the Ministry subject to the availability of coal and trans
port. 

U.eofduq 139. It has been estimated by the National Council for 
an~ wjod Applied Economic Research that "the amount of dung, 
:'t::'~ used as fuel in the country would be equivalent to 35 to 
waite. 40 million tons of coal per year for the whole country and, 

if it is used as manure, India can produce an additional 
quantity of 9 million tons of foodgrains every year". 
According to the Council, the loss is equivalent to "burn
ing 12 Sindris every year". The quantity of fuel wood 
consumed is equivalent to 55 million tons of coal per year, 
of which solid fuel wood was 31 million tons, charcoal 
about 1 million tons and the rest, derived from leaves, 
twigs etc. This steady rate of denudation of forests has 
resulted in the country losing rapidly the precious top 
soil. 

IDstalladoa 140. The Director, Central Fuel Research Institute in 
of Low his memorandum to the Committee, has suggested that 
=~bo- there is need for solving the problem of providing. domes
IlIatlOll tic fuel in urban areas. He has suggested that 1t ~ay 
Plaala at be done by installation of low temperature carbonisation 
Coalumer plants at the consumer centres so that the surplus gas can 
eeau... be distributed in the township.. .j 
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The Committee note from the material furnished by 
the Ministry of Mines and Fuel that low temperature 
earbonisation plants at Jambad and Karanpura would be 
prima facie a sound economic proposition. As the neces
~ty of providing a cheap smokeless fuel to people in C1f"der 
to replace dung and wood is obvious and urgent, they re
commend that Government may draw up suitable schemes 
in this regard early on the basis of data already avail
able. Efforts may be made to meet the foreign exchange 
costs through the foreign aid programme. The possibility 
of manufacturing indigenously the plant and machinery 
required may also be explored. 

E. Reports and Returns 

141. The Study Group of the Estimates Committee dur- Large num. 
ing their tour to Eastern Zone, were informed by certain ~:;:!s aDd 
representative organisations of the mine managers that as returDS 
many as 192 books had to be signed by a manager every required. 
day and consequently it was not possible for him to devote 
adequate attention to his main function of looking after 
production and safety. The Committee have been fur-
nished by the Joint Working Committee a set of the vari-
ous reports, returns and proformae required to be submit-
ted by the industry to various authorities. 

The Committee understand that a Committee on Direc
tion was appointed by the Government of India (Cabinet 
Secretariat) in November, 1960 to co-ordinate and rationr 

alise the system of reporting in relation to trade and in
dustry and that this committee desired to cover in its 
survey all the enactments affecting the coa~ .>.:.:u::; ~:.: with 
a view to find out the number of returns that colliery 
managements are required to submit to different authori-
ties. , . 

. The Indian Mining Association, in a memorandum dat
ed the 29th June, 1962 to the Committee on Direction, a 
copy of which has also been supplied to the Committee, 
pointed out that returns are required to be submitted by 
the Coal Companies under the Companies Act, the Central 
Income Tax Act and the Central Sales Tax Act. In addi
tion, returns are require.d to be submitted periodically in 
terms of other enactments such as the Bihar Land Re
forms Act, 1950, the West Bengal Estates Acquisition Act. 
1955, the Min~s and Minerals (Regulation and Develop
ment) Act, 1957, the Mineral CGncession Rules, 1960 -tc. 
Various Government authorities under such enactments 
are empowered to call for ad hoc information from colliery 
companies :pertaining to their mining leases. minerals 
worked, royalties paid etc. • 
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The Aaiociation baa further Ilaled that-

"It is necessary to point out that most of the infor
mation required by such authorities can be ob
tained by a reference either to the Coal CoD
troller or to the Chief Inspector of Mines. Both 
these organisations have comprehensive statisti
cal organisations aDd they should be able to 
fumish all details relating to production, des
patches, colliery consumption etc. to any autho
rity requiring this illfonnation relatin~ to any 
particular coal mine. since the 'submission of 
this information monthly to both organisations 
is obligatory." 

The Committee con.'lider that there is room Jor ratlon
rllisation in the matter of submission of reports and TetuTn. 
by colliery managers so that they can concentrate more On 
their main funct'ion of production and safety. They suggest 
that Gom.'rnment may take early action to simplify the 
forms and reduce their number and periodicity. 

Ji". Requirements of technical personnel Jor ale Coal Mining 
Industry. 

142. The Committee understand that a Sub-Committee 
of the Coal Council's Committee on Production and Pre
paration has revil'wed the man-power requirements for 
the coal mining industry during the Third l .... ive Year Plan. 
It has also assessed the requirements of personnel and 
training facilities during the Fourth Fivt' Year Plan. It 
has been found that facilities for imparting theoretical 
training at dcgrt'e and diploma levels at the various techni
cal institutions in the country would be adequate to meet 
the needs of the industry. For practical training of senior 
technical personnel, a Directorate has been set up under 
the Ministrv of Scientific Research and Cultural Affairs for 
organising 'the necessary facilities at various places in the 
country. A committee has also been appointed to examine 
the question of granting partial exemption from statutory 
examinations and reduction in the period of practical train
ing in mines for degree and diploma holders. 

The Committee would suggest that the Minist"y of 
Mines and Fuel may keep in constant touch with the Mift· 
istry of Scientific Research and Cultural Affairs with 4 
mew to ensuTe that the training programme 101' senior 
mining pe1'sonnel keeJ?s pace with the requirements. 
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143. The Committee understand that the requirements ~ 
of junior technical personnel are 'b'eint examiDed by a-::" 
committee set up by the Ministry of Mines and Fuel. In this ~""ea1 
connection they would like to mention that the National ......... 1. 
Coal Development Corporation Ltd., has already set up five 
technical training schools for traiiling technical personnel 
for the Corporation. They have pointed out in their 32nd 
Report on National Coal Development Corporation Ltd., 
that the capacity of these schools is not being fully utilised. 

The Eatimates Committee hope thQ.t emergent step. 
would be taken by Government to utilile fully the training 
capacity available in the technical schools of the National 
Coal Development Corporation Ltd. in the best intere$ts 
of the industry. 

G. Organisational set-up of the Office of the Coal Conh:oZler 

144. The main functions of the Coal Controller's Organi- Puctloas. 
sation are to exercise overall control over production and 
distribution of coal and to fix and exercise control on the 
prices of different varieties of coal and coke under the Col-
liery Control Order, 1945. This organisation is also res-
ponsible for looking after the expansion and development 
of the coal mining industry, particularly in the private sec-
tor, and all matters connected with such expansion and 
development including utilisation of foreign loans made 
available to the industry. sponsoring of applications for 
commodities like cement, iron, steel etc. and resolving dim-
'culties faced by the industry in getting of power, explo-
sives etc. for coal production. 

The Office of the Coal Controller has two wings-the 
Distribution Wing and the Production Wing. The details of 
the organisational set-up are given in the charts at 
Appendix XI. 

The Committee observe from the organisational charts 
;that the following items of work relating to coal distribu
.tion are at present discharged by the ~oduction Wing of 
.the Oftlce of the Coal Controller: 

(i) coastal shipments for export of coal; 

(ii) coal supply to Railways including investigaUon 
of compl~ints about inferior supply; and 

(iiil grant of subsidy for coastal shipment 
'3147 (Aii) L.8.-7. 
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It was admitted during evidence that the above w. 
anly a relic of the past when the Chief Mining Adviser of 
the Railway Board was responsible for production in State 
collieries and also looked after exports and coastal shipping. 
The Committee BUgge8t th4t these /unctions, which are 
more germane to d~tri~td~ than production, may be 
transferred to the D1Btr~button Wing of the Office of the 
Coal Controller. 

145. The Committee observe that the Field Organisation 
of the Production Wing in the Oftlce of the Coal Controller 
consists of a regional office at Dhanbad under an officer de
signated as the Coal Superintendent. The coal producing. 
areas in the country have been grouped into 9 divisions 
under the administrative control of the regional office: 

West Bengal 

Bihar 

Assam 

(i) Asansol 
(ii) Raniganj 
(iii) Charanpur 
(iv) Dishergarh 

(v) Sijua 
(vi) Jharia 

(vii) Gauhati 

Madhya Pradesh 
(viii) Pench Valley; and 

Andhra Pradesh 
(ix) Slngareni. 

• 

Each of these divisions, excepting Assam, are stated to 
be in the charge of a qualified mining engineer. The Assam 
area is in the charge of a non-technical oftlcer designated 
as Deputy Assistant Coal Controller (Scale Rs. 400-950). 

The Committee were informed in evidence that Assam 
was almost a self-su1Bcient area. The coal produced locally 
was, however, of low grade a.nd-most of the mines were 
small family mines. The need for posting a technical per
son in this region had therefore not been felt. 

The Committee are not quite COfi.vwed 01 the necesdt1/ 
of posting an officer i~ ABBam merely to look after work 
relating to aUoccr.tion and distribution of coal, which in 
other StCltea is performed by the St4te Coal Controller,. On 
the other hand. the Committee feel that production of C041 
in ABBllm needs to be stepped up. ThiB is obviously "ot 
possible under the present conditions when. the mining 
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itldutry is more M Ie" functioning em a cottage induatrv 
bail. The Committee, there/Me, suggest that Governmen& 
tR41/ CO'Mider the question of posting a suitably qualified 
mining ~engineeT in Auam who might take poritive st."" 
in colloboration with the State GoveTftment, to develop the 
coal mining industry in the region on a scientific basb /or 
boosting up production. 

146. The Committee unde.tand that the Special Re- ......... 
organisation Unit recently examined the working of the r:~' 
Oftice of the Coal Controller. The Report was submitted to ... 
Government in January, 1963 and is stated to be under 
consideration. The Committee suggest that Government'. 
deCision on the Report 0/ S. R. U. may be finalised earlll 
and necessary economies e,ected. 

NEW DELlu-l. 

H. C. DASAPPA 
Chainnczn, 

Estimates Committee. 

April 3, 1963/ChaitTQ 13, 1885 (Saka). 



APPENDIX I (fJide para 25) 

StatIm"., shorui,., the anticipated fJOfJJer shortage in Coal Mining Industry fllith rup.ct 10 
tlrs OfJtrall shortage during the Third Fiw Year Plan. 

(I) 

'BIHAR-WEST BENGAL 
1961-62 • • • 
1962-63 
1963-64 ,. 
1964-6S 
196s-66 

Available 
firm 

capacity 
in the 

area 

(2) 

(MW) 

755 
777"0 
935·0 

1361·0 
1822"0 

Estimated 
overall 

demand 

(3) 

(MW) 

1051"8 
1I9Q"8 
1399·3 
1627"2 
2024"5 

Estimated Estimated 
overall additional 

shortage cumulated 
demand 

for 
coal

mining 
industry 

C4> (5) 

(MW) (MW) 

REMARKS 
Shortage is m:ommended to be met as foUows:-

(6) 

296"8 7" 37 (I) Release of 30 MW from D.V.C. to the coUieriet in 
25" 8 Bihar and Benpl by c:orrespondi!lf divenioa 413"8 

464"3 
266"2 
202"5 

53"35 tothe Bihar Grid of 74 MW ofpeakina ~t' 
78"61 or 30 MW at 50% load factor from Riband 
89" 83 Power Project through 132 KV liftk at 

(2) 

(3) 

(4) 

Sone Nagar. 

Diversion to Bihar Grid of the surplus power 
from Hirakud Grid for the next 2-3 yean 
till load on the completed HirakuJ Power 
system materialises. 
Divenion of surplus power from the Durppur 
Coke Oven Plant Power Station tiD such 
time as the loads anticipeted in DUJ'IIP'U 
Industrial belt matures. 
Installation in next 24 month. of 6)( I· 5 MW 
set in area served by the Diahcrprh It 
Associated Power Supply Com.,.nies in Ben
pl. 

I 

.. 

.~ 

: 



MADHYA PaADBSH 

.9614a 
J~J 
Jt6)-64 
J9644, J,.,. 

MAHAltASHTRA 

I96J-63 
J9b-63 

196J-6.f 
J9644, 
1",-:" 

OIUSSA 

J96I-62 

16", 1,,', 
2.4I'S 
413'0 
'~'o 

,96'S 
774'S 

862'0 
90S'S 

12.49'S 

169'0 

228'4 
389's 
378'8 
4,6'0 
SSO'O 

671'2 
7S8'9 

991'2 
1120'0 
131Z'4 

187'8 

62', 
114'0 
173'3 
43'0 
30 '0 

74'7 
plus 

IS'6 
(Surplus) 

136'2 
2104'S 
62'9 

18,8 

1'6S 
9'72 

17'27 
26'27 
32' 18 

I' 33 

2'33 
3'33 
3'33 

1'00 

(I) Scheduled completion of conltruction of 1)2 
KV tranlmialion line from Korba to Bilram-
pur by October, 1962 to facilitate OM 0( 

8,000 KVA (60400. KW) of power in Korba
Korea-Resion, 

(2) Utililing a portion of power supply risin, from 3 
MW in 1962-63 to 10 MW in 1964-6, 
made available by Riband Project to Madhya 
Pradesh State Blec:tricity 80erd by the 
conatru<:tion of transmission line from . Rihlnd 
stltion to JhilimiU by reapeaiYC 80uda 
within their jurisdiction. 

(3) A portion of power supply could "10 be 
made use of for Sin,raula Coal-field locat
ed near the border of Uttar Pradesh 
State. 

GO 
C4> UtilizinB a portion of the Power SlaWI, Ul 

from out of IS,ooo KW made available bJ 
Malwubtra State BJectricity 80erd to the 
MIIdh,. Pradah State Electricit, Board, 

(s)lnataUation of diesel plant wherner necetlll'J. 

, 
i 
i , , , 
i 



Itbo6J 

1963-'4 
1-.-6, 
1",-66 

ANDHaA PllADBSH 

1961-62. 
1-'3 
I"~ 1964-6, 
1",-66 

J a 

2f6·0 

296'0 
't'o 
.. '4 

146'0 
r46'0 
r,I'o 
227'0 
]67'0 

3 4 

&SO" ... 
4"3 

,1", 
(Surplul 

2]" 
374" 22', 
41S'3 6" 

.'0 60'0 
24j'7 "'7 

"'" ar,', 
391" 164" 
47"] III'] 

, 6 

2'. 

3'M 
4.(1) 
4'34 

1'96 (I) IDteantiai the Andhra Power S,.wn witb 
4'06 tbIc • of the Sinpmli CoUiaiea Co. 
6'1] Ltd. 
,.S4 

U·" (2) Earl, inatallatiOil of the third boiler • RmIIpdam Power StmOD. 

(3) Saacti~ of 2 more boilen for 1C0IbI-
I pdium 0ftI' Station of the SiDpmU 

CoWeriea Compa,. 

.. 



APPENDIX 0 

(Via. para 32) 

DlltJih of PrtJff'tI1IfIU of mtIItII/ac"".. of Coal M;";. MaclaiJrny by H..-y 
Engir.m.., Corporation at Durga,.".. 

S. 
No. 

I 

:2 

3 

4 
S 
~ 

7 

8 

9 
10 

II 

12 
13 

14 

IS 

Item Quantity Total weicht, 
of items tons 

CoaJ-cutters:with jib length from SO 115 }1704 2 to 2·8 m. 
Do. SSO 15~ 

Leaders including: 
(a) Gathering arm type 55 643'5 
(6) Shovel leaders (bucket type) 30 ISO 

Scraper conveyers . 12~ 12936'7 
Belt conveyers 600 I0t4S0'5 
Trolly IIki battery-type electric 

mine locomotives 24' and 42' 
track JUlIe . 100 700 

HauJaaes including: 

~~ direct haulages 1~14CO 471 1 ea1ess haulaps 1886 
100 330 

SO UIO J 
BJcctric winders 10 413'6} 

IS 753'S 
MaiD aiaI fans . 100 I1S3'S 
Booster fims . 250 SO 
Centrifugal pumps SOO 997'8 
SaDdpumps 300 555 
Lilht boring rig 2S 28'3 
Gage lceps rmd safety detaching 

hooks, rope clips, etc, 2000 

TarAL 36617 
Spcepans 8323 toDI' --TarAL OUI'l'UT 45,000 

17 '.'~"" .~ ...... __ ,:-" .. ---- .J' ' .. 



APPENDIX DI 

(Vide para 87) 

SttJlmtmllhowi", eM chartered tonnage of l/uppi", utilised for I'" 
mowmmlof coal dun. 1M year 1962. 

Position IS on 
Time chane red Tonnage Trip chanered Tonnage 

in in 
Dead Weight tons Dead Weight tons 

No. ofships DWT No. of DWT 
ships carried 

31-1-1962 3 23,975 5 13,721 
28-2--1962- 7 62-,404 4 15,918 
31-3-1962- 7 62.404 5 29,140 

30-4-1962- 7 62>404 4 22>439 
31-5-1962 7 62->404 
30-6-1962- 7 62>404 5 29,917 
31-7-1962 7 62.404 6 38,283-
31-8-1962 6 52>425 7 49,903 
3009-1962 2 15,755 3 18,306 
31-lcrl962- 1 7,535 2 10>480 
30-11-1962- . 1 4>419 
31-12-1962- • 1 41325 

31-1-1963 1 4>402 

J --

• 



APPENDIX IV 

(Vide para 87) 

Statement shOfllint the IXtN freight incurred due to ",.dn-utili.atUm of the Ii"" 
chartered torll.age for the movem,nt of coal during tM y,ar 1962. 

Total Maxi- Actual 
No. of mum quan-

NaJlle of ns.ell Sailed from days carry- tiry " Differ- Net lOIS on un-
Calama laken ina carried enc:e .. der utilisation of 

for capa- in tons ..... t°nDale 
COllI city 
yoy. after 

allow-
ing for 
bun-
ker's 
stOrei 

I :a 3 4 .5 6 7 

I. Lantao .5-1-6z 38 f6,.500 4,9Z1 1,.579 
:a. " 31-3-6z 35 6,500 5,594 CJ06 
3· " , .5-6-6z 36 ,6,500 .5,860 640 
.... " 18-7-6z :a9 6,911 6,911 
5· " 

z8-8-6z .54 6,-s00 6 ... .51 49 
6. " 31- l o-6z Z4 .. 6,soo 6.335 16S 

:;a16 3.339 !.13,367-16-

7. MahadeYi. .3O-1-6z 27 7.000 4.'99 2>401 
8. u u-2-62 :;a4 7.000 4",27 2.'73 
9· .. 17-4-62 23 . ~7,ooo ,.073 1.927 

10. t> 17-~-62 29 .t. 7,000 60408 '92 
II. •• 30- -62 47 7.000 6,981 19 

1.50 7,,12 !34.710-4-0' 

,12. lIabel Brice 15-2-62 16 r8.,oo 4,766 !3.734 
13· " '-3-62 18 8,SOOl I 6.281 2,219 
14- u ]0-,-62 4S \ 8.soo l 6.96, 1,.53.5 
IS· " 

14-7-62 23 18.soo; 6.127 2.373 
J6. .. 4-8-62 26 L8.,oo l6.777 1.723 

128 n • .5s. !3',2~15" 

17. Malik. .-2-62 20 7.000 "I.f9 '1.8.51 
18. n 22-2-62 18 7.000 4.921 ~.079 
19· .. 19-3-62 23 7.000 .5.39-4 1.606 
30. n .5-.5-62 :;a, 7.000 .5.662 ..1.338 
21. .. 29-6-62 19 7.000 6.117 883 
:;a2. .. 30-8-62 3. 7.000 6,,,,1 359 

139 8.n6 £,..,1)0-1$-0 

89 
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I 2 3 4 5 
, 7 

.---
~33. Shlukiwan 3-3-62 IS 8,500 5,262 3,231 
34- .. 22-3-62 II 1,500 5,678 2,aU 
21· u 18-4-62 37 8,500 6,334 2,166 
36. If 6-6-62 38 8,500 5,600 2.900 
3~. .. 1-7-62 36 8,500 6.116 2,384 
3 • .. 18-8-62 42 8,500 8.035 465 

186 13,975 £57,023-5-0 

". Ant Patrick 1-4-62 27 8,500 6,195 2,305 
)0. .. 25-4-62 30 8.500 5.239 3,261 
31. .. 7-6-62 45 8,500 • 5.3°1 3,199 
33- Of 200-7-62 34 8,500 " 6.740 1.760 
33· .. 3-9-62 39 8.500 "6.773 1.727 

175 12,252 £46,165-2-6 

~"4. Ne;o Trader . 15-8-62 30 7,580 [Mio 

TOTAL '23o,~17-6 

TOTAL R .. 30,70.665'00 



APpmmm v 
(Vid, para 87) 

StGU1llMt ,Itolllin, tla' 'Xtf'G /rII.,'" 011 ClCCDUIII of dil1"""" ill thl /rlillat rat" 
tIIUl trip C_'Ir rat" of c1a4"mtl 'tmfllll' d"";'" ,1M ~tJ, 196~ 

Name of Trip 
Claarter 

1 

I.N ....... 

.2, NIpICU 

3, Aatbippl-Nicba-
los • 

", •. 
" Yon 
6. Dn 

" Ihbadur I,Aa=-Hi . 

,. MiGi 
NlcboIIoI II , 

10. Laiai 
n, SliDt DIIIIItaIUl. 

12. A8ioI 
NidaoJaol II . 

13, lCorcaia • 

140 aatIerto Paroli , 

I" Arcboa. MicblCl 

16. UDiaD Traler 

11. Arc:boa MicUeI 

II. Sat Jolla 

I' ...... 

Date of Disch_IF Port. 
~ 
froID 

Calcutta 

3 

1,-1-62 M8dna 

3001-62 Coc::IIi1l 

a6-1-6a Codaia 

,-a-63 Do, 

11-a-6a BOiIDbaJ 

100a-6a MIdras 

J6.3-6a CodIiD 

11-3-62 Do, 

1-3~ MIdru 

1003-6a CodaiIa 

14-3-63 CocbiIl , 

l004-6a MIdra 

23-4-6a Tudcoria 

39-4-62 B.baJ. 

31-4-6a Do, 

JI+fa ... ~ 

;& ....... ..-- ................. . 

Qty. Fmlht 
of carDed 

Charter bire 
remitted 

caal 
cand. 
iD 
TOIls 

.. , , 

4543 

4)41 

6170 

5a39 

,8,a 
",I 

• 41.7 

"-53 

6141 

, toIa 

Ill. IlP. I.. Sb. d. 

84,,81'19 

1,,061'1, 

13,134' 59 

159t291'16 

151.15)'80 

132,34,'12 

303,111'55 

ala.154'15 

191,64.3'33 

,1J,6t6'13' 

305,1"''
I12M"31 

IM.""12 

u6,341'S6 

al'.o34'" 

:a.tI,.' 4, 

"au 5 0 

6.119 0 0 

',309 4 0 

5.32a I 0 

.... 16 'S a 

J,4I3 14 10 

9J4GO 19 , 

6,o1t 't7 0 

'811 I, , 
13,423 II , 

13.311 13 6 

11,"3 IS a 

11M3 I 0 

11,837 16 6 

lo,a8' la , 

1,164 IS 0 

13 ..... I, 0 

13.7Q4 100 

I"", 0 .. 
-.'- -.,..,. .... -..--... ..• -....... 
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J 2 3 4 , 6 
__ . __ '_'_~_. ____________ ._4~._' ____ . 

20. Daiei 26-6-62 CuddaJorc 4686 1.50,828'48 8,909 ° 0 

:u. Honston& Pia-
DCer 19-6-62 Do, 4773 153,648'00 8,9.58 6 6 

22. Prcxite1ea 2-6-62 Bombay, 6762 237,083'70 14,.504 10 0 

23. PIDIIOI 16-6-62 Do, 6614 231,907'20 14,187 1 0 

a.f, Mariumi 4-7-62 Sild". 6186 248>45 1 '6.5 13,.567 10 0 

2S. Maribora 16-7-62 Bombay 7101 286,363' 35 1.5,231 13 6 

26. Sandy. Rivc:r 17-7-62 Sitka 7346 296.a.t6' 16 16,115 1 9 

27. Anc:rean 21-7-62 Bombay 6509 2620469'97 13.327 ° 0 

28. Hoqkona Pio -
Cuddalore Deer 30-7-62 49.56 1",.504'60 9,301 1.5 10 

29. Yianni 6-7-62 Bbamqar 6185 24904Jl'96 13,.568 0 0 

30. PioniOi 2-8-62 Bombay 6783 273,.543'48 13,226' 17 0 

31. Pllet Trader 1.5-8-62 Oltha 8170 329>466'69 16,91.5 08 

32. Trader 16-8-62 Bbavoqar 8538 344,310'" 18,730 0 0 

33. Red Brook 31-8-62 Okba 6676 269,217' 27 11,717 ° ° 
34. Daiei 19-8-62 TuticoriD .5 189 1113,729'20 10,512 10 0 

3.5. Contructor 1.5-8-62 CocbiD 784.5 302,579'16 15,871 0 ° 

36. A,i0l Dimitria , 26-8-62 Bombay 6702 270,288'90 14,7°2 ° 0 

37. Honpoaa Pio-
Deer 10-,.62 Cuddalorc .5132 181,707'90 9,632 2 S 

3B. GeorI~OUI MIl. 6-9-62 Sitka '970 24°.759' .54 11,278 0 ° 

39. Almabite . 28-9-62 Bombay 7204 290>491'11 1.5,277 ° o· 

40. Captain Jobo 3-10-62 Oklaa '919 238.6.5.5'97 12,98.5 0 0 

41. Honpoa. Pia-
ACCJ' .17-10-62 Cuddalorc 4,61 161>494'90 8.560 8 6 

43· Do. :U-U-62 Do. 4419 1,6>476 ',0 8.239 18 3 

43· Do. 24-12-62 Do. 432S 1'3,130'90 8,117 9 3· 

RI. 86,71,060'11 L2B, -. ·0 
. OR 

R .. 38,27,141'00 
Tberefore Di1I'eracc R,. 48~3,!U9' I I" 

·Tbia IIDOUDt docs DOl take uuo ICCOUIlt diapatcb/dCIDurrap c:baqa. 



APPENDIX VI 

(Vide para 102) 

Procsdure for the grading of coal seams 

·Categories or grading : 

I. Grading of coal seams can b·! divided into two cat~gories. namely 
~a) initial grading and (b) regrading. 

2. Initial grading can furtlll'r b:.: sub-divided into two categories namdy 
(a) provisional initial grading and (b) final initial grading. 

3. Regrading is cO'lsidercd only aft~r final initial grading 01 previous 
rt'gradin g. 

4. Provisional initial grading is made on application from the owner, 
agent or manag(~r of the coal min~ and on the: basis ohamplc: drawn from the 
scam. 

S. Final initial grading is made by the Board on thi: basis of wagon sam
ples drawn on at least three ditf~rent days. 

6. Regrading is made either on application from the owner, agent or 
manager of the coal min(' or by the Board its df, ordinarily on the basis of wa
gon samples. Where considered necessary by the Board, scam samples are also 
drawn. No application for regrading should be entertained until after the 
expiry of six months from the date of initial grading or previous regrading. 

Drawal of samples ; 

7. Scam sample should be drawn by an officer of the Board of the status 
of Additional Inspecting Officer or a higher status. 

8. Wagon sample should be drawn by an officer of the Board of the status 
of a Sampling Assistant or a higher status. 

Procedure for sampling of coal : 

9. The drawal of scam samples and wagon samples shall be, as far as 
it may be, in accordance with the procedure specified by the Indian Standards 
Institution. 

Provisional initial grading : 

10. The provisional initial grading will ordinarily be made as indicated 
below ;-

(i) Within one month of the receipt of intimation that sampling faces 
are ready, two seam samples should bl' \lrawn. All cases in which 
this period is exC'.:eded shouU b ~ l'.;ported to the Board. 

93 . 
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(ia'" The fint sample should include all the bands. The second one
should exclude the pickable bands of thickness above two incbes~ 
In the event of any dillJrCCment about the piclcability of bands. 
an appeal would lie to the Board, 

(iii) ,.. soon as the results of analysis ofseam samples be available, the 
Inspecting Officers should communicate then to the applicant 
owner, agent or manager of the coal mine allowing him IS days 
to make representation, if any. 

(il1) If the percentage of ash or ash plus moisture in the first sampl:: is 
d(''Doted by A, the J'Crcentage of ash or ash plus moisture in the 
second sample by B, the percentage rejection of the first sample 
representing the bands that were included in drawing the second 
sample, by C, the percentage of cleaning considered possible during 
loading in the case of manual picking would be S p::r cent out of 
'C'. In the case of belt picking, the percentage would be 10 out 
of 'C'. The proportionate per~ntagc of ash or ash plus moisture 
in C-s or in C-IO, as the case be, should. therefore, be added 
to the ash or ash plus moisture indicated by the second sample. 
This proportionate percent., denoted by D, should be arrived at 
by one of the two formulae given below ;-

l a) 1" th6 case oj mtlllllQl pic1ci", ;-
D=(A-B) X lC-s) _ 

c 
(b) 1" tM CaJ. oj belt t>iclci", : 

D=(A-B) X(C-IO). 

C 

(II) The percentage of ash or ash plus moisture which should determin~ 
the provisional grade should be 'B' x'D', Where, however, 
'c' be less than S or less than 10, as the case might be, the pro
visional grade would be determined by 'B', 

II. In the case of the re-o~ning of a seam, its previous grade may be 
restored provisionally if it was given by the Board and not by any other au
tbority. 

12. The banda accepted in drawing the seam samples shoulJ be indicated 
in the certificate which should also show the section of the s~am sampled. 
This information should be included in the list of grades of collieries publi
abed by the Board annually. 

PifttIl i",tiGl ,,1IIli"I : 
13. The final initial grading will ordinarily be made as indicated below:

Ci) Three wagon samples should be drawn. 

Cii) All the samples should be drawn within three months of the grant 
of provisional grade. All cases of ,delay beyond this limit should 
be broUCtlt to the notice of the Board. 
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(ii.) The result of anolysis of every sample should, on receipt, be aent' 
by the Inspecting Officer to the owner, agent or manager of the 
coal mine allowing him fifteen days time to make representation 
if any. 

(ill) If out of three loading samples, the results of analysis of at leas 
two loading samples should indicate the same grade, the seam' 
should be confirmed in such ~rade. 

(II) If, however, each of the three loading samples should indicate a di
ffer<.'nt grade, the seam should be confirmed in the grade indicated 
by the average ash or ash plus moisture content, as the case might
be, of all the three samples. 

14. In the case of mixed loading of two grades tht' mixed loading will car
ry the lower ofthe grades until loading samples arc drawn of the mixed loading 
and a grade fixed therefor. Where, however, the output of the higher grade. 
be substantial so that the above decision might affect the interest of the appli
cant adversely, the Board would consider the case on merits. 

RqrtUii"'8 : 

IS. Regrading will be done on the basis of usual periodical checking of 
loadings. For such periodical checking, priority shall be given to the grades of 
coal mines with substantial raising or against whom there may be complaints
about poor quality of coal. 

16. For periodical checking or loadings, samples should be drawn at least 
once in a year in the case of collieries whose coal, in the opinion of the Chief' 
Mining Engineer, could be considered clean. In other cases, including thfie 
of mixed loading, sampks should be drawn at least once in four months. 

17. The regrading will ordinarily be made as indicated below :-

(i) The result of analysis of every wagon sample should be communi-· 
cated by the Inspecting Officer to the owner, agent or manager of' 
the coal mine as soon as it becomes available allowi", himfil,e",: 
days lime to make represencation if any. 

)ii) As soon as any result of analysis indicates a grade inferior or superior' 
to the existing one, three further wagon samples should be drawn 
in quick succession and the result of each of the samples should be 
communicated by the Inspecting Officer to the owner etc., as soon 
as it bec::omes available. 

(iii) The results of all the four samples shall be reported by the Ins
p:cting Officer, to the Calcutta offic!. 

(ill) Ifall the four or any three of them or the average of the four result .. -
should indicate a grade different from the existing grade, the 
owner shall be given by the Calcutta office opportUnity of making. 
representation, if any, against the proposed regrading by a 
specified date. 

t II) With the representation of the owner if received and without i .. 
if not received, the case should be placed before the Board • 

• 



APPENDIX VII 

(Vide para 110) 

Ceiling rates for underground cast and surface COSI of sTowing 

Copy of letter No. 65-8/(3)/60 dated the 6th December 1962 from Shri 
N. Laksman Rau, Dy. Secretary to the GoV[. of India, Ministry of 
Mines & Fuel addressed to the Secretary, Coal Board, Calcutta. 

SUB :-Grant of assistance by the Coal Board to collieries for stOflJing 

I am directed to refer to the Coal Board's letter No. V A/III dated the 17th 
-October 1962 on the aboVt.' subject and to say that in supersession of this Mi
nistry's letter of even number dated the 22nd Sept. '62 the Centra] Govt. 
hereby sanction the following c';:i1ing rates of assistance for voluntary as well 
as compulsory stowing on volumetric basis with material mentioned against 
each: 

Sl. 
No. 

Matc.:rial for use in stowing 

Maximum 
ceiling 
rate per 
cubic 
metre of 
material 
stowed 

Rs 

1 Hydraulic stowing with sand . 4 .00 

2 Hydraulic stowing with sand-ash-mixture (sand 60%-
ash 40%) . 3.20 

3 Hydraulic stowing with crushed material 4· SS 

4 Dry manual packing 3.70 

2. These rates, and those mentioned in this Ministry's letter of even 
number dated the 4th August 1962 shall come into force with effect from 1St 
April 1962 (year 1962-63). 

. 3. Other terms and conditions mentioned in this Ministry's letter No. 
CS-8(2)f60 dated the 22nd March 1960 and the earlier letters on the subject 
as weIl as the preceding instructions issuf.d by the Coal Board from time to 
time will continue to be in force. 
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GonIMMIMT O. IWIA (COPY) 

MINISTRY OF MINES AND PUBL 

Wo. C,-8(3)160 N_ 1Ru.;, • 4th A..,.,.,,, If)621 
13rhSrtmlM, 1884(S.B.) 

To 

The Chairman (for the Attention of Sri R.K. Talwar), 

Coal Board, 

II/A, Hastings Street, 

Calc:utta-J. 

SUBJ]!CT:-Grmtt of assistanc. by rh. Coal Board lo colluries for s"orving. 

Sir, 

I am directed to refer to this Ministry's letter No. C5-8(2)/60 dated the 
22nd March 1960 on the above subject and to convey the sanction of the Cen
tral Government in"'pursuance of the provisions of sub-rule (I) of Rule 53 
of the Coal Mines (Conservation and Safety) Rules, 1954 to the fixation of the 
following rates and terms in respect of grant of assistance by the Coal Board 
for stowing, both voluntary_ as well as compulsory to any owner, agent or mana 
ger of coal mine:-

(a) There shall be separate rates of a<;sistance for surface cost and 
underground cost for stowing with sand or with a mixture of sand 
and ash and the rates shall be expressed on volumetric basis; 

(b) The surface cost of stowing with sand or with mixture of sand and 
ash as admitted by the Board shall be reimbursed in full subject 
to the following ceiling limits :-

Ceiling rates of assist-
ance per cubic 

metre 

Distanc~ transported For sand 
For sand. and 

ash 
(25%) 

I 2 3 

(A) Transport by aerial ropeway: 
Rs, Rs. 

Upto I mile . 1'95 1'55 
Beyond I mile and upto 3 miles 2'15 1'70 
" 3 miles and upto 6 miles 2'25 r'80 
" 6 miles and upto 9 miles ~. 2'35 1'85 
" 9 miles . 2'40 1'90 
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(B) Tramp()rc by truckf, tractors and trailers 

Upto I mile, 

B:yond I mile a.ld up~o 3 mil.:s 

" 
" 

3 mil.!s and u!1to 5 mlle .. 

5 mil:!~ and u:,~o 7 m:le'i 

" 7 miles . 

(C) Tramp()rt by locom?live (Steam or diesel): 

Upto I mile, 

Beyond I mile and upto 3 miles 

" 

" 

3 mil:.:.; anj u;Jto 5 mil;!, 

5 miles , 

(D) Transport by ropt! haulage: 

'" I Upto I mile, 

(B) Transport by belt conveyor 

Up~o I mil! ' 

2 3 

Rs. Rs. 

2·8:> 2'25 

4'0) 3'2:> 

4'~ ) 3'85 

5'6:> 4'45 

6'4 0 5' 10 

2' CD 1,6:> 

2·80 2'25 

3,6:> 2'85 

4'40 3'5:> 

I' 75 [ '40 

(c) T.1! <lj ;i,tanc: in I'e-p!cr of stowing with sand and a,h and sand 
m:'(ture f,)r UI1d!rgro.l~j CoJJt shall b: m!t uo:o IOJ"~ of the admit
ted CO;[ subj..!ct to th: following c!iling'i :-

(A) For depth of mines undertaking stowing: 

Upro and inclu .. ive of 800 feet 2' 10 

(B) For d!p~h :!x;!:!ding 8:>:> feet , 3'35 

(d) The Board shall en'!ure that the stowing mite rial transported by a 
colliery is a:tually u,ed for stowing p.Jrpo.;es and not disposed of 
for other purposes. 

(e) Tne rates of a,sistance mentioned at (b) and (c) above shall 
aptl1y to all cases ofa,sistance sanctioned by the Board in future· 
The Collieries which were already doing stowing on the 31st 
D.:cember, 1961 and getting a,sistance from the Board at the rates 
will have the op~ion of electing either the rates mentioned at 
(b) and (c) above or the existing consolidated rates of assistance 
for surface cost an<;1 underground cost. The option will be 
exercised at the time of making the next application and once 
exe rcised, it shall be final. 
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3. The ath!r terlJl~ and conditions mentioned in this Ministry's letter 
No. C-S-8(2)/60, dated 22-3-1960 and the earlier letters on the subject as 
well as the procedural instructions issued by the Coal Board from time to 
time will continue to be in force in so far as they are not repugnant to the 
revised system of assistance now sanctioned. 

4. I am also to request that the Board may submit proposals for the 
revision ofthe rates of assistance in the case of stowing with crushed materials 
and ·dry manual packing on volumetric basis. These proposals may also 
take note of any consequential changes that may be necessitated as a result 
·ofthe revision of the rates of~ssistance for stowing with l'and and mixture of 
sand and ash. . 

s. This letter i"sued with the concurrence of the Ministry of Finance 
(D;:partment of Expenditure) vide their U.O. No. 7799-PSF'62, dated the 3rd 
August, 1962. 

Yours faithfully, 

Sd/- S. P. GUGNANI, 
Depury SeCl'etary to the Gcnu. of India. 



APPENDIX VIII" 
(ViM para 117) 

NDlI tm Special AwttIIIU SchetM Jor colleria 'J*Uzlly 1IIm4iCll/lJWl 
• by fJarious adwn, Jaetors. 

The above scheme was introduced with effect from 1"'9-1960, as a reauIt 
ot a recommendation made by the Coal Price Revision Gommittcc. The 
adverse factors which have been specified by Government for the purpose of 
assistance under this scheme are as under:-

I. Gassiness. 
2. Depth of shafts. 
3. Inclination of seams. 
4. High pumping cost. 
S. Thinness of seams; ami 
6. High transponation cost from pit-head to -rail head: 

Assistance under the scheme is restricted to collieries which produce
selected grades or Grade I coal except ('l in the case of high trallsponation C06t~ 
for which all grades are eligible; and (ii) in the case of thin seams producing
Grades II and III in the Madhya Pradesh State. The scales of assistance are 
sanctioned by the Board in accordance with these scales after scrutiny and 
verification. 

The present rates of ac;sistan~e in respect of underground mines are as. 
follows:-

Rate of assistancc· 
per tonne of coal. 

--.---.---.--------------------
(a) 

(b) 

Gassy nature of coal mines (Subject to it 
being estabIished that additional expendi
ture has to be incurred by oollieries under. 
this head) ;--. 

Depth oj shafts: No assistance will be 
admissible in the case of vertical shafts 
of I SO metres or less in depth. In respect 
of vertical shafts which are more 

than ISO metres in depth, assistance 
shall be admissible for each 30 metres of 
depth or part thereof over the first ISO 
metres at a· 

~ 
• 

Rs. nP. 

I .()(). 

0·06· 



('C) 
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IltCli .. ,w.. oj IIG".,: No assistance shall 
be granted in cases where the true gradient 
'Of·the seam is 'less thm I in 1. For 
seams with I in 3:or steeper true gradients, 
assistance shall be admissible at. . 

IVnpi", co', ; No assistance shill be 
granted in cases in which the cost of 
pumping is Re. 1/- per tonne or less of 

.Q)81 raised. 

Where the cost of pumping exceeds 
Re. 1/- per tonne but does not exc
eed Rs. 2/- per tonne of·coal raised, 
assistance shall be admissible at. 

'(ii) Whr rc flC pumping cost exceeds 
Rs. 2/-per tonne of coal raised ass
,istance shall be admissible at . . 

Thinrws of seams: No assistance shall be 
admissible where the thickness of a seam 
is I. S metre or more . 

.(i) in the case of seams of thickness 
exceeding I metre but less than 
.1 • S metre, assistance will be ad
)missible at. 

~;) ,in the. case of seams of thickness 
equal to or less "than I metre, ass-

.is1;ance will be admissible at 

High . trtJ'''pot'tatitm e(ISt'from pithl4d to 
rGiI "'ad: Assistance shall be granted on
·Iy in cases where 0081 is despatched by 
. rail and the distance between the J:~~ 

. head;qd the nearest available loa . 
• point .. Qlore than 3 miles {i.e., 4.83 
kilometre.). In such cases asaistaACC 
shall be granted at a rate not exceeding 
·IS nP per tOlllle per mile or part thereof 
ill respect of the distance In excess of 
.the first 3 miles (4.83 kilometres) 

Rate of assistance pc r 
tonne of coal 

R,. np. 

The rate upto which 
the cost of pumping 
exceeds Re. 1/- per 
tonne subject to a 
maximum of 0.18 

0.18 nP plus the rate 
upto which the cost 
of pumping exceeds 
Rs. 2/- per tonne 
subject to a maxi
mum of 0.35 nP. 

0.60 
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The present rates of assistanc:: in respect of open-cast mine~ (quanies) 
are .. follows :-

(I) Inclination of scams 

No assistance shall be granteLi in cases where the 
true gradient of the scam is kss than I in 3. 
For seams with J in 3 or stet'per gradients. as
sistance shall be admissible at :-

(a) If the depth from the surface does nO( 

Rates of assistance 
ptr tenne of coal 

as, nP, 

exceed 30 metres., NIL 

(6) exceeds 30 metres but does not exceed 
60 metres 0 .24 

(c) exceeds 60 metres but does not exceed 90 
metres., 0 .36-

(d) exceeds 90 metres . 0 . SO' 

(2) Prlmpi", Qm 

No asaistance shall be granted in cases in which 
the cost of,pumping is Re. 1/- per tonne or less 
of coal I'8Jsed. 

(.') where the cost of pumping exceeds 
Re. 1/- per tonne but does Dot ex
ceed RB.2/-per tonne of coal raised 
assistance shall be admissible at. 

(i.1 where the pumpm, COlt exceeds 
RB. 2/- per tonne ol.coaI raiaed 
assistance shall be admissible at. 

The rate Upto which 
the cost ofpumpiq 
exceeds Re. 1/- per 
tOllne subject to a 
maximum of 0.12 
nP. 

O. 12 nP plus the rate 
upto which the cost 
of pumping exceeda 
RB. 2/- per tonne 
subject to a maxi
mum of 0.30 oP. 

NOTB.-The expreaaioD 'p1Iq)iD. cost' will include such items ofexpendi
ture as may tie dCteImined by the Coal Board te.g., power 
CODSUm~, coal coasumption on boilers, ~oa etc. (bl1t 
will Dot mclude expenditure on dewatering of accumulated water 
or on water consumed in stowing operauODl. 
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(3) High IrtlllJporttltion CDSI /rom pit-hea.J to rail-Mad. 

Assistance shall be granted onl)' in cases where coal is despatched by rail 
and the distance between the pit-head and the nearest available loading point 
is more than 3 miles (i.e., 4.83 kilometres). In such cases assistance shaD 
be granted at a rate not exceeding 1 S nP per tonne per mil.: or pan thereof 
in respect ofthe distance in excess ofthe first 3 miles (4.83 kilometres). 

The "cherne was t"xtcnded to thir scams in Mauhya Prauesh producing 
Grades II and III coals with ('ff~'ct from 1-7-62 and 1-10-1962 respectively. 

Under the sCht'ml', as it was originally introou,-"d thea' Wl're diffl!fCf1t 
rates of assistance for coking and non-coking coals. This has bl'en done away 
with effect from 1-10-62. Simultaneously, 'the ratl's if assistance have alsl' 
been generally liberalised. This is one of the steps taken by the Govcmmet 1 

to serve as an incentive for the Coal Industry to achieve thdr target durin: 
3rd Plan Period. 



API'BICDI'E 

(v ... put 

STA'nIIINY 

S........, ,'""""" CoUUriu ,IttJ, ctmtpl«uy 1MItI, 

st. 
No' 

NalD: of C~Uiery Name of Owner Particular of fire 

I Bltra Khat COlliery "VI. Sharat CoI
lleries Ltd. 

z Kurasi" CoUiery . N.C.D.C. Ltd. 

etc. 

There are twO dis
tinct fires in the 
Colliery. One on 
the North side of 
the Dhanbld.
Katra. D.D. Road 
affecting the XIV 
XIII. XII & XI 
leaml. The other 
is on the South 
.ide 0( the .aid 
road affectial 
the XIV and XIII 
.eam. only. 

XIV. XIII. XII & 
XI aeama on the 
north .ide & XIV 
& XI II Ie am. on 
tbe South side of 
the D.D. Road. 

Bi8 fire due to I. II & 111 sellDa. 
spontaneous e»-
mbultion in the 
1000e beap of a.1 
at the ,unction 
of the mec:bani-
sed quarry and 
the incline. 



:rE 

n,) 
A 

,,.. .., of "odIrdioR •• 10 Ji,.. 

Date OIl wbleb 
weDt out of 
lPfOducdon 

19-7-62 

Monthly 
producti~ 
and srade 
of coal at 
the rime of 
aoiD, OUt 
of produc-

Action taten to Action tlken to 
reltar! mininl op- preyent the spread 

eration. of tire 

tiOD 

2.500 tOns 
from XIV 
XIII.eam, 
quarry and 
2.500 tons 
from XI 
seam under 
around. 

The XIV, XIII, 
XII & XI leams 
mine. on the 
North side of 
the D.B. Road 
are being drown
ed with a view to 
quench the fire. 
Re-Opening of the 
mines can be con
sidered only aner 
the fire dies out. 
On the South aide 
of the D.B. Road 
alsO, the XII and 
XI seams can be 
re-opened after 
the XIV, XII 
.eam fires die OUt. 

8;),:»:) tons l'roJuction relu
Gl'de [. m:d after contra

Ilia, the fire. 

Suitable protec
tive works haYe 
been undertaken 
at the Loyabad 
Colliery under 
assistance Crom 
the Coal Board 
to prevent the 
spread of fire. 

NIL 

All proteCtive mea- Prodw:tion • .,.. 
sures for contro- J luspended Cor a" 
lliDl the fire were J out a year, 
takeD by the coI.-
licI'J for which 
assistance from 
the Coal Board 
it uDder eon,i. 
dcradOll, 



STATIM1IMT 

Stallmmt shofJ1i"K Collieries oJ fDhich certam Jea,," hAt" 

S1. Name of Colliery 
No. 

Namf' of Owner l'articulars of fire Seam/s 

J 2 3 

I Khas Sitalpur Colly. MIs. N. H. Ojha 
& Company. 

.:z Pure Jharia • MIs. pLlfe Jharia 
Colliery Com.. 
pany. 
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etc. 

4 

Fire: occurred due Jamb8d 
to spontaneous 
heating in the 
working Of Jam. 
bad seam. 

5 

Fire started in X seam. 
Nov.. 1955 in 
the X Seam (tOp-
most) due to ap-
ontaneous com-
bustion or illicit 
distillation in the 
pvea. 



B 

IoN 0fI1 of production dUI te fire-

Date on which 
went out of 
production 

Monthly 
production 
and grade 
of coal at 
the time of 
going out of 
production 

Action taken to Action taken to 
rC'stan mining 01'- I'rC'vellt the sprl'ad 

C'Tation _ nf fire-

----------- ------,-----------
6 7 Q 

Rcrnark!l 

10. 

---------------_._------------------

ADJUSt. 
1960 

500 Tons 
Grade II. 

PrOduction could The area was seQ
not be staned as led off. 
fire occurred in 
the old workings 
and at the time of 
detection of fire, 
the workings were 
more or less ex-
hausted. 

Action can be 
taken to restan 
mining operation 
only after the fire 
is completey CO
ntrolled by fully 
flooding the mine 
and recovery 
wOrk to be follo
wed after dewat
ering of the mine 
is completed. 

On the nonh and 
north east a tre
nch has been cut 
up to the ftoor of 
X seam to isolate 
the fire from K. 
P. Dobary coll
iery and R. N. 
Balchi Dobary 
COlliery on thC 
east, sand ftush
ing has been done 
through bore ho
les to create a 
sand barrier on 
the edle of R. N. 
Bagchi Dobary 
Colliery of X 
seilln WOrkinss. 
This is expected 
to check the fire 
from attacking 
the barrier under 
Dhanbad-Jharia 
Rty. line. Apart
from ~e ele
ctrical pumpS 
have been insta-

, lied to c:ontiDouao
Iy pump water 
from the Chatho
rijore into the X 

Resumption of wor
king will not gWe 
any useful prOduc
tion. On the other 
hand danger of 
fire will increase. 

IX seam has not 
been worked ; VII 
& VIII seams c0-
mbined was beina-. 
developed. 



.. 
tal 

I I J " s 
_ .. __ ... - ------------ -~.-.- .. --- ... 

. 3 North Adio, .r IAmb.\! MIs. North Adjoy 
CoUiery. Coal Co. Ltd. 

The fire occurred Jlmbad .calD • 
due to ,ponta-

. " Mldhujore Calliery 

DeOlll heatin. in 
an area which Cr-
IIIhed oxtcndiq 
Oyer an area of 
1300' X nco' 
oR the aurface. 

Wa. Madhuiorc Pire occurred in Upper Kaj .. 80/l1li 
Coal Co. (P) Ltd. December, 1956 

due to commen
cement of depi
lIaring bJ opal 
~method eyeg 
prior to obtaining 
permiaaioa fl'Olll 
the Board . 

• 
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4-II-61 7,000 tons 

Dec.,19S6 2,000 to 
2,500 tons 

109 

• 

The colliery Co. 
intends to extract 
the coal from Vir
gin area on the 
dip side by app
roaching it th
rough the adjoin
ing East Jamblld 
Colliery which 
belongs to the 
same manage
ment. 

Dewatering of the 
workings for re
sumption of rais
ing was taken up 
but in view of 
extensive stab ili- . 
sation rtquired 
by the office of 
the Chief Inspec
tor of Mines, the 
idea was abando
ned. The colliery 
management has 
however re-ope
ned the same Ka
jora seam which 
is being worked 
in a different part 
of the propertY 
as well as the 
nen lower Jam
bad seam which 
has also been re
cently opened. 

9 

Ie" workinp 
of Dobari and 
Pure Jharia on 
fire. 'this is ex
pected to ulti
mately drawn the 
fire. At the m.ove
ment it haS crea
ted a large bead 
of water against 
the 100 ft. rail
way barrier on 
the south. thus 
making it impo
ssible for the fire 
to spread to
wards Jharia, 
East Bhugptdih 
and other Coll
ieries. 

The arell under 
crush is not re
coverable. At pre
sent the crushed 
area is being floo
ded and stoppings 
are being cons
tructed to prevent 
the spread of fire 
from underground. 

The mine was al
lowed to be floo
ded with water. 

10 

The faU in OUtput 
is from the under
ground working: 
of the JSmbact 
seam. Presently 
5,000 tons per 
month is railed 
from the quarr, 
of Jambad seam. 

NIL 



--------
no 

MIl. ~} lUiick & 
Mu\lia Collierie, 
Ltd. 

Br.lttice cloth etc. 
was ignited by an 
ignition of infla
mmable ga, on 
12-12-58 . 

• 

s 

G lusic:k seam. 



III 

7 8 9 

----------------------------
rz-rz-s'l %.0.)0 tons. The office of the 

C.I.M. has n''ll 
permitted use of 
number % pit as 
~econd outlet in 
the mine a' the 
underground ae
Ct"s~ to the pit 
passes through 
in~ure and \tIl
~fablc working5. 
SinkinK of a fre!\h 
pair of t'it~ for 
wMking in the 
virgin area be
yund a fault has 
vet til be eom
plett'd {or resum
ing production 
from the mint'. 

The workings have 
been allowed to 
be flOOded with 
water, 

to 

SIL 



STATBMJDn' C 
s ... ... .""., ~ _11M. ~ "., iii" 6MIr 

SI. Name of Colliery Nune of Owner Partic:ulan of fire Sam/a. 
No. etc. 

I 2 3 " 5 

I Kothagudium CoI- Singareni CoUi- Spontaneous hea- Kina &elm 
lierfi (Andrew'. er ie. Co. Ltd., tina in a small 
Inc ine No. J). heap of fallen 

coal in an under 
ground depillari-
ng distr iet. 

2 Kothagudium CoI- Do. Heating was noti- King.cam 
Iiery (Venkatesh ced in a loose 
Khani No. 7 In- coal heap in the 
cline). blind end. 

3 Pure Chirimiri CoI- Central India Coal- Spontaneous hea- Main ecam 
liery. fields Ltd. ting in under 

ground goef 

4 8111arpur Colliery • BaUapur Collieries 
Company. 

S North Kessargarh Sarbasree Madan 
Colliery. Lall Maganlal 

Saba and Gaya
chand Sunda. 

Spontaneous hea
ting in old split 
up and partially 
stowed areas. 
Heating Origina
lly in fallen 
coal. 

Heating was detec
ted in the quarry 
debris which had 

ultimately affected 
a part of the VII 
lIe&m workings. 

Ballarpur scam, 

VII seam. 

6 Mllkera Colliery M/s. Tatl Iron Spo ntaneous hea- XIV eeam. 
& Steel Co. Ltd. ti ng and fire was 

detected in the 
XIV seam goaf of 
the Colliery. 

IJ2 



p:Jrtiall;y (Ir .. or 2ff,eltl tlu, to Fir, 

Due on 
which w:nt 

out of 
production 

6 

IS-I-6z 

13-Z-61 

Nil 

Nil 

M )nthly 
ProJJ:cion 
and lrd: 

of coal 
at the 

time of 
lOing 
out of 

production 

7 

S,ooo tons 
Gr. I. 

Action taken to Action taken to 
r:start mining prevent the spread 
op:ration. of fire. 

8 9 

Pire solated c:r.n· Pire isolated co-
ple~dy by sto- mpletcly by sto-
ppmp. pping •• 

The heated area The heated area 
was isolated and was isolated and 
stopping. cons- stop pings were 
tructed. completed by 

18-2-62. 

Remarks 

10 

No loss of prodcu-
tion on record. 

Reponed on 
10-9-62. Details 
not known. 

Negligible lOll of 
production. 

12, 000 tona Production reau- The heated area Negligible Ion of 
sealed off com- production. Gr. II med on 13-1-62. 
p1etely by atopp-
mp. 

Nil Nil Protec:tive work Only a part of the 
in the fonn of mine ia affected. 
a trench cutting Produc:tion haa 
has been under- not been bam-
taken to ilo- pered. 
late the unaffec-
ted portion under 
assistance from 
the Coal Board. 

Nil Nil Sealing of the 00. 
affected portion 
of the mme hal 
been completed. 

113 



7 New Jayaramdih 
Colliery. 

9 Khas Ganeshpur 
Colliery. 

10 JojJta CJlliery 

114 

3 .. 5 

Mil. New Jayra· The fire "I de- VII IC8IIl out crop 
dih Coal Co. tected in the old 

quarr, clcbril of 
VII tam. 

MIl. Sharat Mi- The XIII team il XIII 
nil1l Corparltion. on fire from be-

MIs. Khas Glnelh. 
pur Coal Com

pany. 

fore 19',. 

A part of the XII 
XU (combined) 
seam il on fire 
from before 
19"· 

XI/XII llelm 
(combined;. 

Coal XV, XIV & XIII XV. XIV & XIII 
Reams arc on seams. 
fire from before 
1955· 

II Anprp:nhra 
cry. 

Colli- MIs. Bast Anpr
pathn Coal Co. 

Parts of the XII. 
XI & X seams 
on the rile .i~e 

XII.XI & X 
scams. 

of the property 
arc on fire from 
before 1955. 

I z Kllu AllIupathra 
Colliery •. 

MIs. Khas Ang- Parts of XII, XI XII, XI & X scams. 
arpathtl Coal Co. & X scamlon the 

rise side of the 
property arc on 
fire from before 
1S55· 

13 National Angarpa- Mis. National Coal 
tllta Colliery. Co. 

Do. Do. 

14 Central Tentulia Mis. Central Ten- Fire broke out Nil 
Gllliery. tulia Coal Co. in the old debris 

of the XIII seam. 

., AshakuttfJ Phulari- Mis. H.V. Low Fire broke out in XI seam. 
tand Co liery. & Company the old quarry 

debris of the X 
seam. 



6 7 

Nil Nil 

Not mown Nil 

Nil Nil 

Production Nil 
from the 
underground 
worldngof 
the seams 
huceased 
from before 
1955 j quarry
ing of the 
seams being 
continued. 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil Nil 

Nil Nil 

liS 

8 

Nil 

There is no scope 
to recover th.: 
XIII seam. 

Nil 

Rccornmenccment 
of the under
ground working 
is not poslible. 

MiRe workings 
can be restarted 
when the fire 
dies out comple
tely. 

The mine working 
can be restarted 
when the fire 
dies out comple
tely. 

Do. 

Nil 

Nil 

9 

Protcc:tive work 
in the form of a 
trencil. cut! ing 
has been under
taken. 

10 

Production has not 
been hampered. 

The fire in the: The XIII leam was 
XIII seam of the almost comple-
colliery has re- tely worked out 
mained confined in the property. 
in the Gmesh-
pur property and 
there is no chan-
ce of its spread-
ing. ~t to other 
coUlenes. 

The affected por
tion has heen 
kept sealed off 
by hydraulic 
crushed material 
stowing and 
brick 8toppings. 

The seam i. being 
worked in the un
affected part. 

Protective works Quarrying of the 
in the ahape of seams are being 
flushing of sand continued j XI 

through bore- seam i. being 
holes, blanketing worked by quarry
etc. are bein. ing along the out 
done to prevmt crop edge. 
the spread of 
fire to other col-
lieries. 

The XII, XI & X 
seams on the rise 
side of the pro
perty have been 
kept drawned. 

Production from 
the unaffected 
portions of the 
seBms i. continu
ing. 

Production from The XII, XI & X 
seams/mines on 
the live .ide of the 
propeny have been 
kept drawned. 

Do. 

the unaffected 
portions of the 
Beam is contin
uing. 

Do. 

Fire has been Production has not 
isolated by exca- been hampered. 
vating. trench. 

Fire has been Production has not 
isolated by ex- been hampered. 
cavating a trench. 

I 
~ , . 
J 
I. 
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16 S:ndrl Bansjora 

Colliery. 

11 Albion Colliery 

MIs. Scndra Banl
jora Coal Co. 

Fire Broke out 
in the rejection 
heap at the sid
ing. 

MIs. Albion Coal Fire Broke out 
Co. in the VII seam 

old quarry de
bris. 

IS Jayrlmdih Colliery. M&;'l~~mdih Fire broke out 
in the X seam 

old quarry. 

Nil 

Nil 

Nil 
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Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

II? 

9 

Fire has'been iso
lated by excava
tina trenches. 

Pire has been 
quenched and 
ilOl.ated. 

Fire has been 
isolated by exca
vating trenches. 

10 

Do. 

Do. 

Do. 
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APPENDIX X 

(Vide para 128) 

. , 
Compontio" of the Coal Cou'lCil of I"elia . 

• 

I. The Minister of Mines and Fuel 

2. Dr. A.N. Khosla, 

3. Shri B. Miner. 

4. Shri J.N. Mookherjee. 
S. Shri Narendra Singh Singhi 

6. Shri Kanti Mehta . 

Chairman 

Member 

Do. 

Do. 
Do. 

Do. 

7. The Director G,neral, Council of Scientific 
and Industrial Research. . .. Do. 

8. Member (Transportation), Railway Board. Do. 

9. The Secretary, Department ofIron&Steeel, (Mi-
nistry of Steel & Heavy Industries). . Do. 

10. The Secretary, Ministry of Mines and Fuel Do. 

I I. The Secretary, Ministry of Irrigation & Power. Do. 

12. The Coal Controller Do. 

13. The Man8ling Director, National Coal Deve1op-
meat Corporation Ltd.. . Do . 

U8 

Son-ofBcial 

Do. 
Do. 

Do. 
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APPBNDIX m 

Summary of (conclusions Ire commendations 

The Committee consider that as coal reserves are a 
matter of vital concern for all developmental plans, 
it is imperative that they are determined as accurately 
as possible. In particular, they would urge that the 
work of prospecting and proving reserves of coking 
coals which are required for manufacture of iron 
and steel and several other industrial products may be 
given high priority. 

~he Committee observe that while the private sector 
slightly exceeded its target of coal production in the 
Second Five Year Plan, the shortfall in the public 
sector was more than 5 million tons. 

t., 

. --._._-.,(j' 
The Committee hope that SO far as the c~nt Plan 

is concerned, GovemIDCD1r~ all efforts 
to see that the target of ooal production laid down for 
the last year of the Third'"Five Year Plan is achieved 
both by the private as well as the public sectors. 

It would appear that during the first two years of the 
Plan, there has been a certain amount of uncertainty 
both in respect of the likely demand for coal as well 
as in the rate of production to be achieved in the 
last year of the Third Plan. 

The~ Committee trust that the production pattern for, 
theiThird Five Year Plan as laid down by the Work-.' 
ing'! Group in its Second Report, indi~ting a target 
of 98. 3 million tons, would be adhered to and that 
necessary action woul d be taken to see that it is achie
ved. 

123 
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The Committee are glad to record their appreciation 
of the manner in which the Government, industry 
and colliery labour have worked hand in hand, 
since the declaration of emergency, to step up coal 
production. Th(.y hope that every endeavour would 
be made to sustain this tempo. 

The Committee observe that the revised target of 
production for 196z-63 is only 1.1 million tons 
more than the targ .... t fixtd for the last year (1960-61) 
of the Second Five Year Plan. They 
cannot, therefore, resist the conclusion that the revised 
phasing in fact has been nLct;ssitated by the realisa
tion that the original targets which had been set 
by the Ministry could not be reached. 

Another equally significant feature of the revised pha s
ing of coal production is the steep increases in produ
ction targets in th! latter half of the Third Five Year 
Plan. Tht: Committee would like to sound a note of 
caution about the arduous nature of the task involved 
in stLpping up production by zl.8 million tons during 
the last yt:ar of the Plan. Whether there will be a 
proportiona.e rise in demand during the year to 
abserb the incc"as!d pNducJon of coal in case the 
targel is reached, is anoth.;r problt:m. Nor less will 
prubably b.: the probl~m of gearing up transport to 
move th.: Clla!. The;: Committ\:t: ar.: not sure if the 
Working Group have fully satisfit:..d th .... mselves as 
to the rationale of the prestnt phasing. They 
would suggest that Government may clvse.y review 
the phasing of production with a view to correlate 
it to demaad a,ld traasport capacity. 

The Committee are glad to note that the Coal Council 
have taken initiative in ass(.ssing the estimated re
quirements of coal for the Fourth and Fifth Plans. 

As pllUlQ.ing and development of new mines take any
thing upto 8 years, the Committee cannot too strongly 
emphasise tbe need for drawing up perspt.ctive plans 
for coal. Tht.y agree with the Working 
Group that it is necessary that a long term programme 
is drawn up, at least in broad ttrms, of the future 
requirements of coal in various regions of the country 
and an assessment is made oftans¥ort requirements 
therefor. 

It is observed that while the actual requirements of 
coking and blendable coals would be more than what 
was envisaged in the Third Plan, the availability of 
selected coal grades A and B would be less than 
anticipated. 
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Since the present production of coking and blendable 
coals is only about 17 million tons, int .. nsifil.d efforts 
will have to be made to step up their production to 
29 million tons by 1965-66. 

The Committee would suggest that colliery-wise 
targt:.ts of production of coking and bkndablc coals 
may be fixed. Thl.y in fact feel that Govern
ment should draw up without further dday a grade
wise phased programme of production for (;.ach of 
the rt.maining y\.ars of the Third Five Y\.ar Plan. 
Govt:rnmcnt should ket.p a constant watch on the 
grade-wise production of coal SO that thl.re is no 
shortfall in meuing the rcquirt.ml.nts. of consuml.rs. 

Even making allowance for diff.:rent processes used 
by the Steel Plants and their age, the Committee 
feel that the rate of consumption of coking coal is 
markedly varied. They suggest that Government 
may constitute an expert committee to go thoroughly 
into the matter so that practical ml.8Sur\.s may be 
taken early to effwct economy in the consumption of 
coking coals by Steel Plants, as India has none too . 
abundant a reserve of coking coals. 

The very fact that such a representative body of the 
industry as the Joint Working Committee eVl.n were 
not very clear about the policy for grant ofn(.w coal 
mining leases, indicatt.s that th\.re has been a cL.rtain 
amount of vagueness and ambiguity about it. The 
Committee suggest that GOVt.rnmL.nt may make their 
policy clear to all concerned. 

The Committee suggest that Government may examine 
the procedure for grant of mining kast:.s in duail 
so as to eliminate unnecessary stt.ps and reduce to 
the minimum the time lag between the submission 
of application and grant of mining lease. 

The Committee are glad to note that the Central 
Government are taking interest in the matter of 
expediting the process of acquisition of land for 
mining purposes. 

The Committee were glad to learn from the representa
tive of the Ministry that in some of the new mines, 
the O.M.S.) achieved was as much as 1 • 2 to I • 3 
tons. They consider that there is, scope for 

• 
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funher improvement in the overall O.M.S. They 
see no reason why with progressive me
chanisation, the coal mining industry should not 
be able to attain O.M.S. comparable to that achieved 
by other countries. 

The Committee recommend that constant studies 
should be made of such new techniques as hydraulic 
mining, so that those which promise results can be 
profitably adopted in this country to increase the 
O.M.S. 

The Committee are of the view that vigorous steps 
are necessary to taclde the evils of drinking and 
indebtedness which have an adverse dfect on O.M.S. 
They suggest that the Central Government 
may use their good offices with the State Govern
ments to see that the liquor shops are located away 
from the collieries and miners' colonies and that the 
pay day is observed as a "dry day". As regards 
indebtedness, they feel that it should be possible 
to reduce substantially its incidence by such positive 
measures as setting up of cooperative credit 
societie,s cooperative consumers' societies etc. 
A duty is also cast upon the employers to take 
positive action to curb the prevalence of these evils 
and promote actively the establishment of cooperative 
societies in the coalfields. 

The Committee would like the area-wise survey to be 
completed expeditiously and positive action initiated 
for amalgamation of small and uneconomic collieries 
particularly those producing coking coal. The good 
offices of the Joint Working Committee may also be 
made use of for facilitating the work of amalgamation. 

I' 

The Committee would like Government to ensure 
that the pow~ requirements of collieries, particu
larly in West Bengal and Bihar coalfields are properly 
estimated and fully met from year to year. It would be 
helpful if their power requirements based on 
Plan production programme are tied up in advance 
with electric supply agencies. 

As suggested by the Study Team appointed by the 
Ministry of Irrigation and Power, a certain amount 
of cushion in the availability of power to the collieries 
may ~L be l desirable to meet unforeseen difficulties 
so that production does not suffer at any stIIp. 

J . 

.~ 
• 
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19 26 The Committee suggest that the Ministries of Mines 
and Fuel and Irrigation and Power should initiate 
early action to assess the power requirement of 
collieries during the Fourth Five Year Plan and draw 
up suitable power expansion schemes so that the 
coal production programme is in no way hampered 
for want of power. 

20 27 The Committee would like Government to make' 
advance arrangements for ensuring supply of cement 
to meet the estimated requirements of collieries anu 
keep a careful watch to see that production program
me of no colliery suffers for want of supply of cement 
in time. 

21 28 The Committee feel that now that the position of 
manufacture of steel has considerably improved, it 
should be possible to give priority for manufacture 
of steel required by collieries. They suggest that 
the Coal Controller may furnish the requisite informa
tion about the items of steel required for collieries 
such as rails, material for tub-manufacture etc. from 
past records, and the Iron and Steel Controller 
may place bulk quota of steel at the disposal of the 
Coal Controller for distribution to collieries. The 
Coal Controller may keep the Iron and 
Steel Controller informed about the distribution of the 
quota through monthly or quarterly returns. 

22 29 The Committee would like Government to go into 
the question of shortage of timber exp=rienced by 
collieries and in the mean-while, maintain a close 
liaison with the Railways so that their requirements 
for movement of timber are expeditiously met. 

23 31 As detonators are essential for coal mining operations, 
the ComMittee consider that Government should have 
ensured that Indian Detonators Ltd. had proper 
arrangements for undertaking the distribution of 
electric detonators in the coalfields. They hope 
that the necessary arrangements for distribution in 
the coalfields would now be completed by Indian 
Detonators Ltd. without delay and that meanwhile 
suitable action would be taken by Government to 
ensure uninterrupted supply of detonators to col
lieries. 
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The Committee recommend that redoubled effortS 
may be made to develop indigenous manufacture of 
cO'ell mining machinery 1>0 that the growing require
ments of the industry are met, as far as possible, 
from indigenous sources. 

The Ministry of Mines and Fuel may examine, in 
consultation with the Ministry of Commerce and 
Industry, the sugg~!ition of the Lower Grade C~l 
Producers' Association that the work of importing 
such item~ of machinery as drills, drill-bits, drill 
panels, electric c8ble~ etc. \\t,i(l. al( nOI manufac
tured indigenow Iy may be entrusted to the State 
Trading Corporation who should serve as stockist 
to Government. This machinery may be issued 
to collieries after asseslooing their need!> in coru.ulta
tion with the Chief Inspector of Mines. 

The Committee would like Government to ensure 
that no part of the loan of Rs. 16·74 crores !>anc
tioned by the World Bank for meeting the foreign 
exchange requirements of the coal mining industry 
for the Third Five Year Plan is allowed to lapse. 

The Committee hope that the schc me of guarantee 
by the RtSlrve Bank would be finalised without 
dday so that the colliLrks can raiSl in time the match
ing rup_c financ..: for importing coal mining machin:.;ry 
undl.r the World Bank loan facilitks. 

The Committee are unhappy that several m'lnths 
were takt.n in fixing th\.. amount of guarantee to 
be furnished by collil.rks with the r .. sult that the 
proc.asing of applications for loan from World 
Bank was ddayt..o, while in the ml.antiml. Govl.rn
ment had to pay a commitment charge at the rate 
of 3 % per annum. Thl. y fed that the mattt..r should 
have been dealt with grtater expedition. 

The Committee have no doubt that if Government 
decide to switch over to the systlm of calorific value 
for grading of coal, they would make full USI; of the 
opportunity to fix the priCls of coal in such a manner 
that there is inc~ntivc for utilising lower grades 
of coal and disin~ntive for use of hight.r graot.s of 
coal for which the rest.rvt.s are none too abundant " 
in the country. 



2 

30 40 

31 41 

32 45 

33 

34 47 

3S 

12 9 

3 

The Committee are not happy about the frfqurnt 
revisions in pric's particularly during 1962 when the 
pric-:s were revised in such quick succ ssion as on 
5-2-1962, 1-6-1962, 13-6-1962 and 20-10-1962. As 
coal is used by a vcry large numbrr ofindustrks it is 
obvious that frt'qucnt revisions in its price arc bound 
to have repercussions on the general price 1evd. 
They would, therefore, impnss upon 
Government the need for confining the revision of 
prices to the absolute minimum. 

The Committee suggt'st that the feasibility of replacing 
the sales tax on coal and coke by an excise duty to b: 
Icvit'd by the Centre for distribution to the States 
may be examined in consultation with the State 
Governments and the Ministry of Finance. 

The Committee are glad to karn that important indus
trial consumers arc now well stocked with coal. They 
would suggest that Government may keep a vigilant 
eye on the coal requirements of various States/ 
industries so as to see that thl" quotas allocated by the 
Coal Controller arc not inadequate to meet their 
requirements. 

The suggestion of the Buckingham and Caranatic 
Co. Ltd., Madras that p( rmits should be issued to 
consumers havUlg standing supply quotas at the 
bf ginning of each year to cover 12 months' supply, 
so as to obviate the need for issuing monthly pumits 
by the State Coal Controllers, appc.ars to be USl ful 
for simplifying the procedure for supply of coal to 
principal consumers. The Committee suggest that 
the Ministry may examine the question early. 

The Committee suggest that the State Coal Controllers 
may be asked to assess periodically the actual re
quirements of the principal consumers in their respec
tive States so that the allocations are made on realistic 
basis. 

The Committee would suggest that in order to keep 
himself posted with the difficulties experienced by 
consumers, it would be advisable for the Coal 
Controller or the Deputy Coal Controller tD) to 
pay visits to various industrial centres, particularly 
those far away from the coal areas, and meet the 
representatives of industry, chambers of commerce, 
small scale industries organisations etc. 
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The Committee are constrained to note that even after 
the setting up by Railways of their own Inspection 
Organisation in the coalfields in August, 1960 there 
has been no reduction either in the number of comp
laints of supply of inferior quality of coal or of engine 
failures. They consider that the Railway Inspection 
Organisation, which has been set up at considerable 
expense to Government, should bring about subs
tantial improvement. 

The Committee suggest that the result of working 
of the Inspection Organisation set up by the Railways 

, should be reviewed to sec whether it is com
me1l.'iurate with the expenditure involved. 

The Committee recommend that the Coal Controller 
should usc his good offices in bringing together the 
Hindustan Steel Ltd., and the coal producers so as to 
rcach a satisfactory agreement for cnsuring supl'ly 
of consistent grade of coal. 

The Committee considt'r that the measures taken 
by Government towards the end of 1962 for ensuring 
that supplies of coal are according to the specifica
tions laid down, should have been taken much 
earlier as there have been persistent complaints from 
consumers about marked deterioration in the quality 
of coal. The Committec also feel that the time 
has come when Government should review the 
inspecting machinery in the field with a view to 
see how it can be rationalised to discharge effectively 
the function of ensuring supply of consistent quality 
of coal to consumers. 

The Committee observe that although the year-wise 
targets of coal production as worked out by the 
Working Group in its Second Report, have been 
agreed to by the Railways and they are broadly 
committed to move the quantity indicated therein, 
the field-wise targets of production and direction
wise movement thereof during each of the remaining 
three years of the Third Five Year Plan, have still 
not been furnished to them by the Ministry of 
Mines and Fuel. It is unfortunate that the lessons 
of the Second Plan, when production was deliberately 
stepped up regardless of the fact that corresponding 
transport facilities were not available, have yet to 
be learnt. 
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Now that a coal production target of 98 . 3 million tons 
has been agreed to by all concerned, the Committee 
would stress upon the Ministry of Mines and Fuel 
the need to work out the field-wise targets of produc
tion and direction-wise movement thereof for each 
of the remaining three years of the Third Five Year 
Plan so that the Ministry of Railways get timely 
notice to gear up their transport arrangements to 
meet in full the requirements. 

The Committee would urge the Ministry of Mines and 
Fuel to work out expeditiously in conjunction with the 
Ministry of Steel and Heavy Industries, the wagon 
requirements for movement of coal from individual 
collieries to washeries and steel plants for the remain
ing years of the Third Five Year Plan. 

The Committee further observe that since July, 1962 
the daily average loading for "Other consumers" 
has not only equalled the target but exceeded it. 
This is a creditable achievement and the Committee 
hope that the Railways would endeavour to increase 
the target of loading for "Other consumers", for 
it is well recognised that the requirements of consumers 
are very much higher than the target fixed by th~' Rail
ways. They would also suggest that the 
Ministry of Mines and Fuel may work out at an early' 
date the phased requirements of "Other consum ers' 
so that the Railways have a clear picture of th·~ targets 
that they should aim to attain. 

60 The Committee hope that the Ministry of Railways 

61 

would see to it that the works programmed by them 
are completed according to schedule so that the load
ing target of 8200 wagons laid down for the Bengal 
and Bihar coalfields to match the producion target of 
6S. I million tons for the year 1965-66 is fully achieved. 

The Committee hope that Government would take 
necessary measures to step up production in the outly
ing coalfields so that at least the existing railway capa
city for movement of coal from these outlying fields 
is utilised in full . 

. 63 The Committee consider that since Moghalsarai is the 
key yard for movement of coal, its planning and per
formance should receive constant attention of the 
Railways. 
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45 65 and 66 The Committee obs'rve that during the Second Five Year 

Plan only 1840 box wagons had actually been ddiv~red 
to Railways against a targ.t of 6057. 

47 68 

The Committee regret that there was a 
he avy shortfall in the manufacturing programme of 
box wagons in the Sr cond Five Yl ar Plan. This 
shortfall had in no small m' asure contribut( d to the 
difficulti( s in transport of coal which w. re (Xp: rit nee 
in the last year of the S~ cond Five Y ar Plan. Since 
coal mov-m'nt programme of the Railways in the 
Third Five Y( ar Plan hing( s in a largt' m', asurc on the 
availability of the r(quisit{ numbe r of box wagons, the 
Committee would like the Ministry of Railways to 
ensure that the target for manufactu:'e of these wagons 
is fully achieved. 

The Committee consider it unfortunate that at a time 
when box wagons are to be increasingly made use of 
for transporting coal, the rt> should continue to be de Jay 
in strengthening/remod( 11ing colli ry sidings, because 
of controv rsy having arisl.n b tween the industry and 
the Railways ov· r the qu stion of m'xting the cost 
involved. It is obvious that colli rics would gain in 
no small ml asurc from the speedi r cl aranee of coal 
in box wagons. The Committee, therefore, exp ct 
that Government and the colli'-I1' OWDf rs would s' ttle 
the matt.r without loss of time so that planned move
ment of coal in box wagons is in no way impeded. 

It is obvious that due to the progressive increase in the 
demaQ,d for movement of coal and other general goods 
traffic, it would not be in general intere.st to relax the 
limit of free load.ing time. The Committee feel 
that even if bunkers are not installed by collieries 
because of the substantial capital outlay involved, there 
should hardly be any obj;ction to the provision of 
mobile loading machines or traxacavators to speed up 
loading. In the case of smaller collieries, the mobile 
loading machines and traxacavators could be provided 
on cooperative basis. The Committee would urge d 
the Government to take active interest in the matter 
so that the collieries suitably equip themselves for 
speedy loading of wagons. 
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48 69 The Committee consider that with the increa.'1ing use of 
transition device for shunting box wagons, it should be 
possible for Railways to examine sympathetically the 

• request of the industry that demurrage should not be 
levied for the whole rake of box wagons for failure to 
load one wagon in time. 

49 70 The Committee consider that as there is admittedly· the 
possibility of s% variation in load~ according to line 
which by no means is negligible, ear y steps should be 
taken to provide adequate number of loo-ton weigh-
bridges to weigh box wagons. 

So 71 The Committee suggest that the question ofinducing the 
bigger collieries at least to instal weighbridgcs suitable 
for box wagons may be discussed by the Ministries of 
Railways and Mines and Fuel with the industry. The 
Railways may also consider the question of providing 
more such weighbridges on their OWD. 

Pending the installation of sufficient number of such 
weighbridges, the: Minist~ of Mines and Fuel may 
take suitable steps to sec t at the collieries load the 
box wagons strictly in accordance with the instrUctions 
laid down for different sizes of coal. 

51 72 The Committee would like the Railways to continuously 
study the difficulties which are being experienced in 
the use of box wagons SO that these are rectified 
promptly. 

52 73 The Committee would like the Ministry of Railways to .. 

pay particular attention to the question of securing 
suitable backloads for box wagons so] that they do 
not have to return empty over long distances. 

53 75 Since the consumers no longer have a choice of collieries 
for obtaining their requirements of coal under the plann-
ed movement scheme, greater responsibility rests on 
the Coal Controller'S Organisation to ensure that the 
despatches conform to the prescribed grades •. 

S4 76 The Committee feel that the bulk movement scheme 
should not result in denial of I % concession in sales 
tax to consumers merely because of technical for-
malities. They would like the Ministry to ace 
tbat the matter is expeditiously settled. 
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From the memoranda submitted to them .. well .. 
from the impressions gathered by the Study Groups 
of the Committee during their tours, the Committee 
find that shortage of BRK coal h.. been felt 
in almost all the States with the result that price. 
of bricks have gone up unduly high in recent 
months. 

The need for providing bricks at a cheap rate to the 
people so as to sustain the housing programme as 
well as other building projects envisaged by the 
Government, needs hardly any stress. The Com
mittee suggest that the difficulties being experienced 
by brick kilns in getting adequate and regular sup
ply of coal may be jointly investigated by the Minis
tries of Railways and Mines and Fuel and the Coal 
Controller with a view to find a satisfactory solu
tion. 

As the revised scheme of coal movement in block rakes 
introduced with effect from 1st February, 1963 in
volves an entirely new orientation in the pattern of 
coal movement and distribution as hitherto existing, 
the Committcc would sugg~st that a careful assess
ment may be made of its working after a period of 
three months. They hope that in extending the 
scheme, every care will be taken to see that there is 
no set-back either to production of coal or its sup
ply to consumers. 

One of the essential pre-requisites of the scbeme is 
setting up of dumps at various places and to 'enliven' 
those already existing. The Committee were in
formed that the few dumps existing, at present were 
largely 'notional' since no sooner wagons were un
loaded, than coal was removed by consumers. With 
the movement of coal in block rakes, supplies to the 
dumps would be considerably stepped up and these 
would, therefore, have to be operated in a systematic 
and organised manner. Particular care will have 
to be taken to see that coal of different grades and 
sizes is properly se~gated and that the consumers 
actually get the type of coal allocated to them. 

In this connection, the Committee would also like to 
cite the instance of Viramgam where a dump has 
been set up by Saurashtra Industries on a coopera
tive basis. The Committee feel that tbe industries 
should be encouraged to set up more coal dumps on 
a cooperative basis. 
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The Committee think that the difficulties in the matter 
of supply of wagons to collieries keeping in view the 
day-to-day requirements arise not so much because 
of the fact that the day-to-day allotment of wagons 
rests with the Railways, but due to lack. of day-to-day 
co-ordination between the Coal Controller's Offi
cers and the Allotment Officers of the Railways in 
the coalfields. 

The Committee observe that while the Coal Controller 
has the authority to issue special allotments in favour 
of consumers who may be in distress and the Rail
ways are I't.'quired to meet such demands on priority 
basis, the present procedure at the same time enables 

... the Railways to use their resources in the best pos
sible manner. They would urge the two 
Ministries to see that their field staff work in close 
conjunction with one another SO that the available 
transport capacity, is put to the best use. 

81 The Committee observe that the total detention to 
wagons in West Bengal and Bihar Coalfields (from 
the time of arrival on the pre-weighment line to ac
tual despatch to destination ranges between 16.2 
to 24. 1 hours. They consider this to 
be on the high side and would suggest that the Rail
ways may explore the possibility of reducing the 
detention time especially in Asansol, Bhaga and 
Sitarampur depots where it is particularly heavy. 
They would also like the Railways to 
reduce the detention time in outlying coalfields 
particularly in Manendragarh/lhagrakband, where 
it is very heavy. 

82 The Committee are constrained to note that planning 
in the matter of providing the requisite siding, pilot 
and depot capacities has again lagged behind, mainly 
due to the non-availability of a firm production pro': 
gramme for each coalfied. Now that the necessary 
information has been furnished by the Ministry of 
Mines and Fuel, the Committee would suggest that 
the report might be expedited so that necessary works 
may be taken up without delay. 

As the requirements of Central India coalfields in this 
behalf have already been assessed by the Committee 
constituted by the Railways, they would urge that 
the necessary works may be taken up for execution 
without loss of time. 

----------------------------------------------------------------------
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The Committee would also suggest that the assess
ment of siding, pilot and depot capacities for the 
Fourth Five Year Plan should be made as soon as 
the fiddwise production programme is settled so 
that the necessary works are taken up and executed 
well in time. 

The Committee would like the Ministry of Rail~ys 
to examine the question of delays in the approval 
of the plan and estimates and the actual construction 
of sidings and take necessary steps to speed up their 
construction. 

The Committee would suggest that pending improve
ment in the draft conditions in Hoogh!)r, Govern
ment may take suitable measures, such a'I utilisation 
of ships with wider beams and shallow draft, and 
topping up of coal vessels at Visakhapatnam t 0 in
crease the percentage of utilisation of capacity of 
vessels. 

The Committee observe that the extra freight because of 
higher coastal freight rates as compared to trip charter 
rates for chartered tonnage, amounted to Rs.48· 43 
lakhs in 1962. It is obvious that there is marked di
ffemce between the coastal freight rates and the charges 
paid to trip chartered ships. As this difference per
sL'lted throughout 1962 it cannot be entirely due to 
fortuitous circumstances of temporary slump in 
world shipping market. As this statement was re
ceived by the Committee towards the end of February. 
1963 after the evidence of the representative of the 
Ministry of Mines and Fuel had concluded, the Com
mittee could not examine the matter in detail. They 
would like this matter to be examined closely by Gov
ernment for, in the last analysis, the difference between 
the freight rate for carrying coal by sea to Southern and 
Western India as compared to the all rail route has to 
be paid for under the subsidy scheme. 

The Committee observe that no subsidy was paid iD 
1961-62 to consumers other than the Railways eveA 
though the scheme came into effect in May, 1961. 

The Committee note with dismay the complicated prd
cedure of having as many as 25 forms to be filled 
by consumers for claiming subsidy. They also 
DOte that lately steps have been taken 
to simplifY the procedure for submision of 
claims for subsidy by consumers. They cannot help 
feeling that the question of simplification should have 
been taken up at least in the beginning of 1962-63 
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when it was found that in the preceding year not a 
single payment had been made to the industrial con
sumers against their claim of over Rs. 74.8 lakhs. 
They hope that Government would clear all the 
outstanding bills and would also see that in future 
payments are made expeditiously. 

The Committee suggest that the proposed simplified 
procedure for submission of claims for subsidy on coal 
moved by sea may be given wide publicity in Southern 
and Western India-the areas to which the scheme 
applies. 

The Committee would also like to suwst in this connec
tion that producion from Singareni coalfield as well as 
Kamptee, Ballarpur and Sasti coalfields in Central 
India (which contain superior quality coal) may be 
stepped up with a view to meet, as far as possible, the 
requirements of industries in Southern and Western 
India, thereby obviating the need for carrying coal in 
such large quantitie~ over long distances from Bengal
Bihar coalfields. 

The Committee find that there has been noticeable 
improvement in the arrival of coal wagons in Kidder
pore Docks in 1962.-63. They hope that the 
improvement would be maintained so that the costly 
handling equipment in the Docks is put to full use. 

Since coal production is vitally linked with its movement, 
the Committee would urge the Central and State 
Government concerned to execute expeditiously the road 
development programme. 

The 'Committee would like Government to examine the 
question of subsidising the movement of coal by road J 
on the pattern ofthe movement by rail-cum-sea route. 

The Committee would like Government to make a careful 
assessment of the scheme for transport of coal by road- "J 
cum-river route undertaken on an experimental scale 
and assess the extra cost that the consumer might have 
to pay for obtaining coal supplies in this manner before 
launching on a more ambitious scheme . . . 

The Committee suggest that the question of transporta
tion of coal by Durgapur Canal may be taken up with 
the Government of West Bengal and the Ministry of 
Irrigation and Power. 

== ..... 



I 

13 

14 

15 

11 

100 

101 

102 

3 

As economies are expected to result from transport of 
coal through pipe lines, the Committee feel that studies 
for adoption of this method ia the country need to be 
pursued. 

The Committee -would like Government to examine 
the question of simplifying the procedure for grant 

j of industrial licence for reopening of coal mines and 
, leams 10 that production from them is not hampered 

due to delay in issue of licences. 

The Coal Board had fixed in 1960-.61 the maximum 
time limits of 2 months and 3 weeks fOt' initial grading 
and 4 months and 3 weeks fOt' rearading of coal 
seams. The Committee see no reason why these 
maximum time limits are not being in actual practice 
adl1t:red to. In fact, they expect [he Coal 
Board to improve upon "the maximum time 
limits" for grading and regrading which were fixed 
nearly three years ago. 

The Committee feel that speedier action should have 
been taken on the representation of the Loweor Grade 
Coal Producers' Association dated the 31st July,. 
1962 which contained specific instances of alleged 
discrimination in the matter of grading of coal seams. 
They hope that Government would go 
into the matter fully and take necessary action without 
further delay. 

The Committee are glad to note that the sch(ll'le of 
the Coal Board to set up their own laboratory for 
testing coal samples has been held in abeyance in 
view of the need for economy in expenditure and the 
present emergency as they consider that 
testing of samples should be done by a body indepen
dent of Coal Board and coal mining indUSlry. 

104 The Committee would like Government to fully' 
satisfy itself about the effect of change-ovcr from 
the existing basis of ash and moisture for determining 
~e of coal to calorific value on production and 
pnce structure of coal, before implementing the: 
Expert Committee's recommendations. 'Ibis is. 
obViously a matter in which the Committe would 
expect Government to move with caution. 
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The Committee feel that in every case of shortfall in 
slowing the Coal Board should ask the management 
to explain the reasons therefor. They 
would like the Coal Board to expeditiously consider 

"the question of scme action in the nature of penalty, 
.. , against (lwners of 'collieries ,,·ho fail to undertake 

stowing to the extent indicated in their applicarions 
and sactioned by the Coal Board. They_ 
would also like the Coal Buard 10 check up the appli 
cations for stowing closely su all to make sure thrt ~ he 
collieries do not inflate the ti~wrs crd uk ti I" a 
sanction which is obviously beyond their ~upa~ily. 

In three years from 19S9-60 t.O 1961-62, the sanction 
of loans for stowing plants amounted only Rs. 14 '12 
lakhs while payments made were of the order of 
Rs. 32 . 12 lakhs. This implies that payments 0 f 
loans are disbursed after lapse of considerable time. 
The Committee feel that payments on account of 
loans sanctioned should be made promptly. 

The Committee are not happy about the delay in the 
plyment of inualments by collieries on account Of 
the loan for showing plants. 

They would in this connection like to mention 
that the National Small Industries Corporation Ltd. 
charge a penal interest of J % per month over and 
above normal rate from loanees who fail to pay the 
instalments by the due date. 

They would like the Coal Board to take an .. ,. . 
early decision about the levy of some penal intereat 
on the owner of a colliery who fails to pay back the 
instalment on account of the loan by the due date. 

(a1 The Committee note from the Annual Report 
of the Coal Board for 1961--62 that recommendations 
of the Stowing Applications Committee were awaited 
on 2S out of lIS cases referred to them during the 
year. They recommend that applications for 
stowing shluld be processed expeditiously. 

Ca> The Committee find from the Annual Report 
of the Coal Board for 1961-62 that some bills relating 
to stowing done in previous years were paid during 
196t.-62. They recommend that payment. 

for stowing should be made promptly . 
• 
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The C'lmminee would like the Coal Board to carcCully 
assess the econ'lmics of the installation and tbe 
operation costs of pneumatic stowing and make 
efforts through the Central Mining Research Station 
to bring down the cost so tbat it can be adopted by 
collieries, both in the private and public sector, 
where sand is not readily available for bydraulic 
stowing. 

The Committee would suggest that the results of 
Kargali experiment should be carfully assessed and 
if found successful publicised widely, so tbat washe:ry 
rejects in as large quantities 88 possible, may be 
used for stowing. They would also suggest that the 
Central Mining Research Station be asked to expedite 
its investigations about the use of blast furnace slag 
and washery rejects as stowing material. 

The Committee feel that as the State Governments 
are collecting cess for development and maintenance 
of roads in coalfields it should be possible for Central 
Government to persuade them to take positive steps 
to improve the roads. 

The Committee feel that the Coal Board should take 
necessary steps to see that there are no voids in stowing 
and that the collieries are paid for the volume of 
Itowing actually done by them. 

The Committee feel that as the entire ropeway scheme 
in ]haria is proceeding on the asswnption that enougb 
reserves of sand are available in the Damodar River. 
Government should help the Coal Board to make 
an accurate assessment of sand reserves and annual 
sand replenishment at an early date. 

Tbe Committee hope that the Coal Board would tie 
up all the preliminaries e.g. mining leases for sand 
from Bihar and West Bengal Governments and power 
from electric supply authorities so that tbere is no 
delay in installation of ropeways according to pro
gramme. 

Tbe Committee would suggest that Coal Board may 
make pilot studies of the cost (recurring and non
recuning) for carrying sand from central dumps 
to pitheads through short ropeways, trUcks, trailers etc. 
so that it is easy to persuade tbe collieries to adopt 
the most economical means for transporting sand • 

.. .... ~ ..... _------------------------



-----------------------------------------------------~-
I 2 3 

90 u8 The G)mmittee would like the procedure for sanction 
of application for special assistance to be speeded 
up. The Coal Board may also lay down a time 
schedule for processing and sanctioning of applications 
so that there is no delay at any stage in their disposal. 

9 1 119 Fires in collieries bum away precious reserves of coal 
and have persisted in some cases for several decades. 
The Committee recommend that Government may 
constitute an expert committee to go into the whole pro-
blem and draw up a comprehensive plan for combating 
and putting 'nut fires. They have no doubt that the 
expert committee in evolving a comprehensive plan of 
action would take due note of the means adopted 
by other advanced countries to put out fires in col-
lieries. 

92 120 The Committee feel that there should be com/tete 
co-ordination of action between the Coal Boar and 
the Chief Inspector of Mines so that the coal owners, 
managers etc. are effectively discouraged from re-
sorting to negligent quarry working. 

93 121 The Committee would urge the Central Mining Re-
search Station to roeed up its efforts so that a satisfac-
tory detector for orecasting sudden outburst of coal 
gas in mines is brought into use at an carly date. 

94 I22 The Committee hope that in taking an early decision 
on the question of purchasing plant and equipment 
for undertaking dfuartmental protective works, Gov-
ernment would Ully investigate the possibilities 
of the Coal Board borrowing earth-moving machinery 
etc. from National Coal Development Corporation 
or Damodar Valley Corporation and other project 
authorities. 

9' 123 The Committee would urge the Government to finalise 
consideration of the Coal Board's proposals to amend 
the Coal Mines (Conservation and Safety) Act, 1952 ,"-

at an early date. They have no doubt that if the 
intention is to review the Act, as a whole, the repre-
sentative Associations of the industry and miners 
would also be consulted and given opportUnity to 
bring to notice their suggestions for the unprovement 
of the Act. 

~ r ,. 
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The Committee note that there has been a delay or 
nearly two years in reaching the target of washeriea 
for the Second Five Year Plan. They hope that the 
washerics for the Third Five Year Plan would be 
established in time so that the programme ofbenefi
clation of coal for steel plants is not hampered. 

As washing of coal is not only of benefit to industrial 
users, but also reduces the burden on transport, 
the Committee recommend that Government should 
pursue the matter of .setting up of unit washeriea 
with large producers of coal in the private sector. 

The Committee would also like to mention that the Direc
tor, Central Fuel Research Institute, in a memoran
dum to the Committl,..'C, has suggested that mechanis
ed mint's should carry out des haling operation so· 
as to eliminate unnecessary load of avoidable inert 
matter in coal, He has suggested setting up of 
standardised unit washeries with capacity of 100 
tons per hour. The Committee hr.ve no doubt 
that Government would examine the question of 
developing such standard unit washeries for installa
tion by collieries in the country. 

The Committee are glaQ to leam that some valuable 
work has been done by the Committee on Assessment 
of Resources in collecting data about the total avail
ability of the coal resources in the country and by the 
Committee on Utilisation in preparing a plan of 
utilisation of coal for the Third and Fourth Five 
Year Plans. 

The Committee suggest that the Committees on Re
quirements and Utilisation and Transportation may 
meet regularly so that they can periodically review 
the position. 

They further suggest that the activities of these com
mittees and the various studies etc. undertaken by 
them may be indicated in greater detail in the annual 
report of the Ministry for the information of Parlia
ment as well as public. 

They would also ~est that the Annual Reporta of 
the Minist ries shOuld be made U informative u 
possible so that they can serve U' a ready source or 
reference about the achievements and activities of 
the Ministries. 
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The necessity of a well organised fuel efficiency service 
at a time when India is getting rapidly industrialised. 
cannot be over-emphasiscd. The cost of setting 
up such a service would be more than offset by the 
ovcrall economy that the country would be able 
to achieve in fuel consumption. The Committee 
hop.:: that Govcrnmt'nt would take early steps to
set up a Fuel Efficiency Service in India. 

They would also suggest that the Central Fuel 
Research Institute, Dhanbad which has the richest 
experience in this field in India may be actively 
associated in building up the service. 

The Committee would funher like Government to· 
take urgent steps to see that certain 'first-aid measures' 
suggested by the Colombo Plan Expert (Mr. Plummer) 
such as (i) thermal insulation, (ii) prcvl:ntion of steam· 
kabge, (iiI) economical loading of heat consuming 
plants and (it') use of O;~'·!lm r't lowest possible pressure 
etc. which hardly l\..4.l.I.ir~ any capital expenditure 
and would make for fuel economy, are adopted 
early by the various industries 

The Committee would urge Government to see that 
screening, where necessary, is done by the collieries 
to avoid waste 

The Committee endorse the recommendation of the 
Colombo Plan Expen that the proposed Fuel 
Efficiency Service "should be backed by a 
vigorous publicity campaign and the cooperation 
of such bodies as Industrial Research Organisations, 
Productivity Councils, Chambers of Commerce and 
Professional Bodies should be enlisted to spread 
the message and purpose of industrial fuel efficien
cy". 

As the necessity of providing a cheap smokeless fuel 
to people in order to replace dung and wood is obvious 
and urgent, the Committee recommend that Govern
ment may draw up suitable schemes in this regard 
eady on the basis of data already available. ElIons. 
may be made to meet the foreign exchange costs 
through the foreign aid programme. The possibility· 
of manufactUring indigenously the plant and machinelY 
required may also be explored. 

The Committee consider that there is room for rationa
lisation in the matter of submission of report. anet. 
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retUrns by colliery managers 80 that they can con
centrate more on their main function of production 
and safety. They suggest that Government may 
take early action to simplify the forms and reduce 
their number and periodicity. 

The Committee would suggest that the Minisny of 
Mines and Fuel may keep in coDStant touch with 
the Ministry of Scientific Research and Cullural 
Mairs with a view to ensure that the training pro
gramme for senior mining personnel keeps pace 
with the requirements. 

The Committee hope that emergent steps would 
be taken by Government to utilise fully the 
training capacity available in the technical schools 
of the National Coal Development Corporation Ltd., 
in the best interests of the industry. 

The Committee suggest that the following functions 
which are more germane to distribution than pro
duction may be transferred to the Distribution Wing 

J of the Office of the Coal Controller: 
(i) C\)8Stal shipments for export of coal; 

(ii) coal supply to Railways including investigation 
of complaints about inferior supply; and 

(iii) grant of subsidy for coastal shipment. 
The Committee are not quite convinced of the necessit y 

of posting an officer in Assam merely to look after 
work relating to allocation and distribution of coal, 
which in other States is performed by the State Coal 
Controllers. On the other hand, they feel, 
that production of coal in Assam needs to be 
stepped up. This is obviously not possible under 
the present conditions when the mining industry 
is more or less functioning on a cottage industry 
basis. They, therefore, suggest that Government 
may consider the question of posting a suitably 
qualified mining CDjineer in Assam who might 
take positive steps,' in collaboration with the 
State Government, to develop the coal mining industry 
in the region on a scientific: basis for boosting up 
productiODl' 

The Committee suggest that Government's decision 
on the Report of the Special Reorganisation Unit 
of the Ministry of Finance, which examined recemly 
the working of the Office of the Q>Bl Controller, 
may be finalised early and necessary economies 
effected: ......... -------------------------
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Araalym of r~'iom co,uai ... d in ,IN lUporl 

I. Classification of recommendations: 

A. Recommendations for improving the organisation and working 

S. Nos. 1,2,7,9, 12-27, 29-SI, '3. S6-S8, 60-62, 6S, 66, 68, 69, 72 
74-78, So, 82-88, 90-93, 9S-100, 104 and 107-II I. 

B. Recommendations for effecting economy/increasing revenue 

S. Nos. 10,28,36, 52, S9, 63, 64, 67, 71, 73, 79, 81,89, 94, 101-103 
and 106. 

C. Miscellaneous 

S. Nos. 3, 4, 5,6,8, II, 54,55, 70 and lOS. 

II. Analysis of the morc important recommendations directed toward' 
economy/increasing revenue: 

S. No. 
No. as per 
summary Particulars 

of 
recommen-
dations 

(I) (2) (3) 

I 10 An expert committee may be appointed to study the 
question of consumption of coke in steel plants so 
that practical measures may be taken early to effect 
economy in consumption thereof. 

2 28 The delay of several months in finalising the guarantee 
bond resulted in the holding up of applications for 
loans from the World Bank while Government had to 
pay a commitment charge at the rate of I % per annum. 

3 36 The working of the Inspection Organisation set up by 
the Railways should be reviewed to see that the results 
are commensurate with the expenditure involved. 

4 ,2 The Railways should attempt to secure suitable bacldoads 
for box wagons so that they do not have to return empty 
over long distances. 

14' • 
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(I) (2) (3) 

5 59 The Railways may explore the J:;sibility of reducing the 
detention time in Benpl-B' coalfields, particularly 
in Asansol, Bhap and Sitarampur Depots where it is 
heavy. The detention time in Manendragarh/Jhalar-
khand Depots in the outlying coalfields also needs Ito 
be reduced. 

63 Suitable measures such as utilisation of ships with wider 
beams and shallow draft as well as topping of coal 
vessels at Vishakhapatnam need to be taken to increase 
the percentage of utilisation of the capacity of vessels 
so as to obviate any losses on this account. (In the 
case of time-chartered vessels alone, the loss due to 
under-utilisation of capacity in 1962 was of the order 
of Rs. 30' 7 lakhs). 

, 64 The extra freight paid in 1962 because of the dift'erence 
between the coastal freight rates and the trip charter 
rates for chartered tonnage amounted to Rs. 48 ' 43 
lakhs. The question needs to be examined by G0-
vernment in detail. 

67 Production in Singareni, Kamptee, Ballarpur and Sastl 
coalfields need to be stepped up to obviate the need for 
carrying coal by rail-cum-sea route (which is subsi-
dised) in large quantities to Southern and Western 
India from Bengal-Bihar coalfields. 

9 71 The short-term scheme for transport of coal by road-
cum-river route may be carefully assessed with a view 
to find out the extra cost that consumers may have to 
pay in obtaining supplies of coal in this manner 
before launching on a more ambitious scheme. 

10 73 Studies regarding the technique of transportation of 
coal by pipe-lines may be pursued as economies are 
expected to result by its adopttion. 

II 79 The Question of levying a penalty on colliery ownerS 
who fail to undertake stowing upto the extent indicated 
in their applications and sanctioned by the Coal 
Board, may be examined. 

12 81 A penal interest might be levied on colliery owners whO 
fail to pay back the instalment of loan for stowing 
plants by the due date • ... , ........ 
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Pilot studies may be undertaken of the cost (recurrinl 
and non-recurring) for carrying sand from central 
dumps to pit-heads through short rope ways, trucks, 
trailers etc. so that the collieries may be persuaded to 
adopt the most economical means of transporting sand. 

As the estimated cost of machinery required by the Coal 
Board is expected to cost about Rs. IS lakhs of which 
the foreign exchange cost would be as much as Rs. 13 
lakhs, Government may fully investigate the possibili
ties of borrowing earth-moving machinery ctc. from 
the National Coal Dcvelopm~nt Corporation and 
pther project authorities. 

A well organised fuel efficiency service should be set up 
early to effect economies in fuel consumption. 

First-aid measures suggested by the Colombo Plan 
Expert ~ould be expeditiously adopted by various 
industries to achieve fuel economy. 

Screening may be adoptedby collieries to avoid wastage 
of co a!. 

Early action may be taken to simplify the forms and to 
reduce the number and periodicity of various reports 
and returns required to be submitted by colliery 
managers so that they can concentrate on their main 
functions of production and safety. 
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